BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No0.639/2022
(LLA. No. 293/2023)

733

Pritpal Sharma ...Applicant
Versus
Government of NCT of Delhi & Ors. ..Respondents
With
M.A. No. 24/2023
In
0O.A. No. 33/2022
( I.A. No. 02/2024 )
Ganesh Prasad ...Applicant
Versus
Government of NCT of Delhi & Ors. ..Respondents
SNO. [ PARTICULARS [ PAGES
I3 ACTION TAKEN REPORT ON BEHALF OF DELHI JAL 1-9
BOARD (DJB) IN COMPLIANCE OF ORDER DATED |
1 28.08.2024. g
2% Annexure -A
The order dated 28.08.2024 passed by the Hon'ble Trubunal. | ]:O _8_7__ |
3. Annexure-B
The Status Report of ground water quality and advices received | 88-101
from CGWA. 1 _
4. Annexure-C
True copies of the letters written to District Magistrates. ! 102 193
Jx Annexure-D
True copy of the letters written to Environment Department. __:!'_9.4'2465
6. Annexure-E
True copy of advisory issued regarding conditions imposed with | 247-248
| | NOC.
Filed through £ el { & i.f“iiQu

A

Richa Kapoor. Advocate

Addl. Stand
De

ing Counsel.
lhi Jal Board


Krisna
Typewriter
1-9

Krisna
Typewriter
10-87

Krisna
Typewriter
88-101

Krisna
Typewriter
102-193

Krisna
Typewriter
194-246

Krisna
Typewriter
247-248


734

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No0.639/2022
(I.A. No. 293/2023)

Pritpal Sharma ...Applicant
Versus
Government of NCT of Delhi & Ors. ...Respondents
With
M.A. No. 24/2023
In

0O.A. No. 33/2022
( LA. No. 02/2024 )
Ganesh Prasad ...Applicant

Versus

Government of NCT of Delhi & Ors. ...Respondents

ACTION TAKEN REPORT ON BEHALF OF DELHI JAL BOARD (DJB)

IN COMPLIANCE OF ORDER DATED 28.08.2024.

MOST RESPECTFULLY SHOWETH;:
I That the present Action taken Report is being filed on the behalf of Delhi
Jal Board (DJB) in compliance of directions issued by the Hon’ble
Tribunal vide order dated 28.08.2024. The relevant para of the order dated

28.08.2024 is reproduced hereunder:-
“Directions by the Tribunal

[24. In the facts and circumstances of the case Jfollowing

directions are issued.:-

(i) CGWA is directed to own the responsibility of assessing
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status of groundwater in terms of quality, quantity, availability
for abstraction and recharge and aid and advise DJB in

regulating drawal of ground water assessment unit wise in

(xv) In M.A. No. 24/2023 in O.A. No. 33/2022 Ganesh Prasad
Vs. Government of NCT of Delhi & Ors. SDM (Dwarka), Delhi
is directed to file status report regarding recovery of

environmental compensation from the violators. "

T'he order dated 28.08.2024 passed by the Hon’ble Tribunal is annexed

herein as Annexure-A.

19

. That the matter herein pertains to the issue of illegal extraction of ground
water by illegal boreweils. The grievance of the applicant in OA No.
639/2022 “Pritpal Sharma Vs. Government of NCT of Delhi & Ors.” is that
the respondent no.5 had installed borewells in the plots House No. G1-2035
without permission from DJB and he is extracting groundwater for
commercial purposes without obtaining No Objection Certificate from
CGWA and is supplying the same to residents of Aya Nagar and beyond
through water tankers in violation ot environmental laws/norms. Further,
O.A. No. 33 of 2022 was filed by Mr. Ganesh Prasad with the grievance
that the R.O. plant was being run unauthorizedly at Plot no. K-9, 25 Feet

Road, Part [1, Chankya Palace, New Delhi by Mr. Ashish.

d

. That the matter was adjudicated by the Hon’ble Tribunal on various dates
and various departments were called upon to file their responses.
Substantially, The Hon’ble Tribunal took cognizance vide order dated

28.08.2024. by issuing 15 directions to various departments.

4. That vide para no. 124 (i) of the order dated 28.08.2024, the Hon'ble
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Tribunal directed “"CGWA to own the responsibility of assessing status of
groundwater in terms of quality, quantity, availability for abstraction and
recharge and aid and advise DJB in regulating drawl ... .......... Deputy

Commissioner (Revenue), of each revenue area in GN D"

That in reference to the aforesaid direction the status of ground water in
terms of quality has been analysed and the advices received from CGWA
therefore has been adopted by DJB and circulated for compliance. The
Status Report of ground water quality and advices received from CGWA

is annexed herein as Annexure-B.

- Additionally, the Hon’ble Tribunal vide para no. 124 (1i) of the order dated

28.08.2024 directed that “a// Sfunctional borewells in NCT of Delhi, which
do not have NOC from CGWA/DJB (issued by concerned Deputy
Commissioner (Revenue) of each revenue area in GNCT. D) being illegal,

are ordered to be closed/sealed with immediate effect.”

That in compliance of direction issued under the said para, DJB has taken
steps and as the illegal borewells are to be sealed by the District
Magistrates, the DIB is pursuing with District Magistrates for sealing of
illegal borewells. Letters have been written to the DMs. DIB has also
provided list of illegal borewells to the DMs, also the lists of identitied
borewells have been uploaded on the DIB’s website. In this regard a
meeting was also taken by the CEQ(DJB) with all District Magistrates for
expediting the sealing of illegal borewells, True copies of the letters is

annexed herein as Annexure — C.

- Further, vide para no. 124 (iii) of the order dated 28.08.2024 the Hon’ble

Tribunal also directed “Concerned Deputy Commissioner (Revemie) of
each revenue area in GNCTD are directed to take action for

closing/sealing of illegal borewells already identified and also initiute



proceedings for the prosecution of the violators within three months. "

That in compliance of the aforesaid directions issued by Tribunal, DJB
humbly submits that the action for initiating proceedings for the
prosecution of the violators is to be taken up by the concerned District
Magistrate. Further, to know the status of the sealing, a link has been
created on the DJB’s website with access to all DM’s for updating the

progress of sealing of illegal borewells.

. In addition to above, vide para no. 124 (iv) of the order dated 28.08.2024,

the Hon’ble Tribunal directed “The concerned Project Proponents of new

or existing borewells sealed by the Deputy Commissioner (Revenue) of

each revenue area in GNCTD may submit application for grant of NOC to
DJB and such applications for grant of NOC be decided expeditiously

preferably within three months from the date of submission. "

That in reference to the aforesaid directions issued by Tribunal, DJB
humbly submits that the application procedure has been uploaded on the
DIB’s Website and the applications received for NOC are being processed
on priority. Further, to decide the applications within three months the
concerned Executive Engineers of DJB who have received the application
shall forward the same to the concerned Deputy Commissioner after
receiving approval of his Chief Engineer within 10 days of the submission
of the application. Also the summary status of applications recommended

and pending with DMs is available on the DJB’s website.

. The Hon’ble Tribunal in terms of para no. 124 (v) of the order dated

28.08.2024 directed “DJB through Deputy Commissioner (Revenue) of the

revenue area in question is directed to take requisite action for grant of

permission for borewells in accordance with recommendations of the

e weeconditions for recharge of ground water and ensure
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9.

actual implementation thereof on the ground with geo-tagging for

monitoring purpose.”

Subsequently, subject to compliance of aforesaid direction issued by
Tribunal, DJB humbly submits that regarding appropriate charges for
withdrawal of groundwater, a draft notification regarding Groundwater
regulations for Government of Delhi in light of the notification dated
24.09.2020 issued by CGWA, Government of India is under approval with
Environment Department of GNCTD. In this draft DJB has also
recommended ground water drawl charges. Environment Department has
been requested to expedite the notification. True copy of the

communications are enclosed herewith as Annexure-D.

Further, as an interim arrangement, pending the above mentioned
notification. a proposal has been initiated for seeking approval of the Board
of DIB for ground water drawl charges. The approved rates shall be

implemented accordingly.

For Geo-tagging and installation of flowmeters on the borewells, an
advisory has been issued by the DIB. True copy of advisory is enclosed

herein as Annexure-E.

Moreover, vide para no. 124 (vi) of the aforesaid order the Hon’ble
Tribunal directed “DJB to conduct survey from time to time Jor further
identification of illegal borewells and take requisite action in respect of
illegal  borewells identified- by further survey in accordance with
environmental lavws/SOP/directions issued by Hon 'ble Supreme Court/this

Tribunal.”

Thatin reference to the aforesaid direction issued by Tribunal, DJB humbly



submits that DJB is carrying out time to time survey for identification of
illegal borewells. As of now, & 0 62-&'_' Number of illegal borewells
have been identified by DIB. Also the detailed status of identification of
illegal borewells is available on the DJB’s website link
https://docs.google.com/document/d/ I m4 Wsqed TBZZbUk7Z.Q0OV Lcdpe
nfWC71eGJ8kn9gk K6 WY /edit?tab=t.0

10.That in addition, as per para no. 124 (vii) of the order dated 28.08.2024 the

Hon’ble Tribunal directed “DPCC to finalize the proceedings already

initiated for imposition of environmental compensation by issuance of

show cause notices or initiate proceedings for imposition of environmental
oo violators on whom  environmental compensation  has

already been imposed in accordance with law within three months. "

That in reference to the aforesaid direction issued by the Tribunal, DJB

humbly submits that the directions pertains to DPCC.

In furtherance to para no. 124 (viii) of the order dated 28.08.2024, the

Hon’ble Tribunal directed “Government of NCT of Delhi to transfer to
DPCC within three menths amount of Rs. 70 crores (equal to the amount
of environmental compensation imposed by DPCC...................
authorities in effecting the recovery and Government of NCT of Delhi may
thereafier recover the amount from the violators in accordance with law

or waive the recovery as considered appropriate.”

That DIB humbly submits that the aforesaid direction pertains to GNCTD.

That vide para no. 124 (ix) of the order dated 28.08.2024 the Hon'ble

Iribunal directed "DPCC is directed to prepare and implement Action
Plan, in consultation with DJB, concerned Deputy Commissioner

(Revenue)/DM and District Advisory Committee for utilization of (i)
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amount equal to the amount of Environment Compensation imposed on

coweewicdikely to be taken in recovering the amount of
environmental compensation from the violators and the amount so drawn
or transferred may be reimbursed on recovery of the amount from the

violators. "

Subsequently, subject to compliance of aforesaid direction issued by
Tribunal, DJB humbly submits that a meeting on 17.12.2024 was convened
by the Chiet Secretary (Delhi) in which DJB and DPCC were present and
the Action Plan is being prepared by the DPCC as deliberated in the

meeting.

13.That as per para no. 124 (x) of the order dated 28.08.2024 the Hon’ble

Tribunal directed “DJB to upload with link on the main page of its website
preferably under heading ‘Groundwater Management ' entire information
regarding number of applications for grant of NOC, number of such
applications filed/pending for decision, number of such applications
allowed and NOCs granted, number of applications rejected,

v eeren.compensation for illegal abstraction of ground water on its
web site by 30.09.2024 and to update the same within 7 days at the end of

each month. ™

That in reference to the aforesaid direction issued by the Tribunal, DIB
humbly submits that DJB has created a link on its website with access to

concerned District Magistrates to update their part of the data.

14.In terms of para no. 124 (xi) of the order dated 28.08.2024 the Hon'ble

Tribunal directed “"DPCC to upload with link on the main page of its
website preferably under heading ‘Groundwater Management' entire
information regarding (i) proceedings initiated for imposition of

ce e .cOMpensation to be utilized: (viii) activities carried
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out for utilization of the amount of environmental compensation and (ix)
activities proposed to be carried out for utilization of the amount of
environmental compensation on its web site by 30.09.2024 and to update

the same within 7 days at the end of each month thereafier. "

That in reference to the aforesaid direction issued by the Tribunal, DJB

humbly submits that the directions pertains to DPCC.

15.That as per para no. 124 (xii) of the order dated 28.08.2024 the Hon’ble
Tribunal directed “All the Deputy Commissioner (Revenue) of each
revenue area in GNCTD are directed to upload with link on the main page
of  their respective websites under  heading  ‘Groundwater

coo e weand (iii) remedial measures taken for remediating

environmental damage caused on the respective website of the District
Administration by 30.09.2024 and to update the same within 7 days at the

end of each quarter thereafter.”

That in compliance of aforesaid direction issued by Tribunal, DJB humbly
submits that the directions pertains to Deputy Commissioner (Revenue) of

each revenue area in GNCTD.

16.That furthermore in para no. 124 (xiii) of the order dated 28.08.2024 the
Hon’ble Tribunal directed “"CGWA to upload with link on the main page
of its website the information regarding the status of groundwater, the
necessity for regulation and management of groundwater abstraction, the
copies of public notices issued by CGWA and measures taken for

regulation, management, conservation and recharge of groundwater.”

That in compliance of aforesaid direction issued by Tribunal, DJB humbly

submits that the directions pertains to CGWA.

I 7.Further, as per para no. 124 (xiv) of the order dated 28.08.2024 the Hon’ble
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Tribunal directed “In O.4. No. 639/2022 Pritipal Sharma Vs. Government
of NCT of Delhi & Ors. DCF (South), Delhi to file report as to the person
who is alleged to have encroached upon the forest land on which the

borewell in question was found by the Joint Committee to be operational. ™

That in compliance of directions issued by Tribunal, DJB humbly submits

that the directions pertains to DCF (South), Delhi.

18.Lastly, vide para no. 124 (xv) of the order dated 28.08.2024 the Hon’ble
Tribunal directed "In M.A. No. 24/2023 in O.A. No. 33/2022 Ganesh
Prasad Vs. Government of NCT of Delhi & Ors. SDM (Dwarka). Delhi is
directed to file status report regarding recovery of environmental

compensation from the violators. "

‘That in compliance of directions issued by Tribunal, DJB humbly submits

that the directions pertains to SDM (Dwarka), Delhi

19.The report is being submitted herein for perusal and consideration of this

Hon’ble Tribunal.

20.1t is further undertaken that Delhi Jal Board shall remain duty bound by

any direction or order by this Hon’ble Tribunal as and when directed.

N
&
D.\ Gajender Tomar

CE(Ground Water) DIB Delhi
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“Annexure A g |
Item No. 01 & 02 ’ (Court No. 2)
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
(Through Physical Hearing with Hybrid VC Option)

Criginal Application No,639/2022 .
(I.LA. No. 293/2023)

Pritpal Sharma : ...Applicant

Versus

Government of NCT of Delhi & Ors. .'.Resp.ondcnts
With

M.A., No. 24/2023
In

0.A. No, 33/2022

(LA. No. 02/2024)

Ganesh Prasad : ...Applicant
Versus’

Government of NCT of Delhi & Ors, ...Respondents

Date of last hearing:- . 18.04.2024.

Date of order:- ; 28.08.20?4.

CORAM: HON'BLE MR. J USTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER.
HONELE DR. AFROZ AHMAD, EXPERT MEMBER.

Applicants: None for the applicants,

Respondents: Ms. Jyoti Mendiratta and Ms. Ananya Basudha,
Advocates for GNCTD and DM (South West),
Delhi.
Ms.Atika Singh and Ms. Udipti Chopra, Proxy Counsel
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0.A. No. 63972022 Pritipdl Sharma Vs. Govt of NCT of Delhi & Ors.
With M.A, No. 24/2023 Ganesh Prasad Vs. Govt. of NCT of Delhi & Ors.

2

for Ms. Richa Kapoor, Advocate for DJB,

Ms. Sakshi Popli, Advocate for DPCC (through VC).

Ms. Srishti Dabas, Project Associate (Legal), Forest
Department,

Application under Section 14, 15 read with Section 18 (1) of
the National Green Tribunal Act, 2010,

Order

1y We all know that ‘Water’, one of the five elements, is creator and
saviour of life and life wholly depends on it yet unmindful of the
consequences we are indulging in questionable acts due to which
surface water Bodies, lakes, etc. are drying up, ground water is
contaminated and fast depleting and rivers are not only highly polluted

but also shrinking and dying in our Country.

2 No doubt, treated sewage/industrial elfluent may be reused for
industrial, horticultural and agricultural purposes but prospect of
recycling sewage/industrial effluent for use as drinking water seems to
be ;vholly unacceptable to all of us and we have to save quality and
quantity of water to save our own existence and have to urgently take
all remedial steps before any irreversible damage is caused to the

environment.

3. Both these cases-0.A. No. 639/2022 Pritipal Sharma Vs.
GNCTD & Ors. and M.A, No. 24/2023 in 0.A. No. 33/2022 Ganesh
Prasad Vs. GNCTD & Ors., which required taking of prompt remedial
action by the concerned Statutory and Administrative Authorities, are
I:IIustrative of the numercus fact situations where the concerned
Statutory and Administrative Authorities are miserably failing in
prompt discharge of their statutory duties to protect and improve the

environment,
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0.A. No. 639/2022 Pritipal Sharma Vs. Govt of NCT of Delhi & Ors,
With M.A. No. 24/2023 Ganesh Prasad Vs. Govt. of NCT of Delhi & Ors,

3

4, Both these cases also raise a difficult question for this Tribunal
to answer as to how to enforce environmental laws/norms if the
Statutory and Administrative Authorities, which are ‘not ;mly
statutorily empowered but also mandated by the constitution to protect
and improve environment, culpably neglect to discharge the .duties
assigned to them and fail to take requisite action due to some vested

interests, for extranecus considerations and with ulterior motives.

3. We also find it extremely difficult to answer this question in the
complex factual matrix woven by case after case coming up before this
Tribunal showing complete insensitivity and inaction on the part of the
concerned Statutory and Administrative Authorities which also

endlessly indulge in blaming and shifting accountability to others.

6. Since the question raised is common, both these cases have
been taken up together and this common order is passed in both the

cases.

i A brief resume of the facts of both these cases, which speak for
countless fact situations, is spelled out hereunder to unfold the
dilemma and search for solution animating this Tribunal,

OA No. 639/2022 Pritpal Sharma Vs. Government of NCT of Delhi
& Ors.

The grievance of the applicant . =

8. The applicant, claiming respondent. no. 5 to be owner of the plot
adjoining House No. GI-2035, Aya Nagar, Delhi and the plot on the
opposite side of the street in front of House No. GI-2038, Aya
Nagar, Delhi filed the subject original application complaining that

respondent no.5 has installed borewélls in the above said plots without
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0.A. No. 639/2022 Pritipal Sharma Vs. Govt of NCT of Delhi & Ors.
With M.A. No. 24/2023 Canesh Prasad Vs. Govt. of NCT of Delhi & Ors.

4

permission from DJB and he is extracting groundwater for commercial

p{lrposes without obtaining No Objection Certificate from CGWA and is
supplying the same to residents of Aya Nagar and beyond through

water tankers in violation of environmental laws/norms.

Proceedings on 15.09.2022

9 This Tribunal constituted a Joint Committee comprising of

representative of Central Ground Water Authority (CGWA], Delhi Jal
Board (DJB), Delhi Pollution Control Committee (DPCC) and Deputy
Commissioner, (South) Delhi and directed the same to verify the factual

position and submit its report within one month.
Proceedings on 06.12.2022

10. In report filed vide email dated 15.1 1.2025, the Joint Committee
submitted that no illegal borewell/submersible was found in the plot
adjoining House No. GI-2035, Aya Nagar, Delhi but the plot opposite to
House No. GI-2038, Aya Nagar, Delhi was [ound locked and the Joint
Committee submitted that no actio-n was required to be taken on

the basis of the Joint Inspection.

11. This Tribunal vide order dated 06.12.2022 directed further
verification of the factual position regarding the plot oppesite to House
No. GI-2038, Aya Nagar, Delhi. Perscnal appearance of officers duly
authorized by DJB, DPCC and District M;'agistratc (DM) (Seuth) Delhi

was ordered.
Proceedings on 20,03.2023

12. In report filed vide email dated 10.03.2023 the Joint

Committee mentioned that on inspection on 13.04.2023, illegal
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borewell was found to be situated in the plot opposite to House No.

GI-2038, Aya Nagar, Delhi.

13. Mr. Amjad Khan JEE appeared for DPCC but no officer
authorized by DJB and DM (Scuth) Delhi appeared. Personal

appearance of the CED, DJB and DM (South), Delhi was ordered.
Proceedings on 20.04.2023

14, CEO, DJB was exempted from personal appearance vide order
dated 19.04.2024 passed on his .applicati-:m- and Mr. .B B Péte!,
Additional Chief Engineer, Delhi appzared for him but DM (South)
Delhi did not appear and on being joined by teleconferencing he

sought time on the ground that order was not served on him.
Proceedings on 21.04.2023 &

15, Mr. Mekala Chaitanya Prasad, District Magistrate (South), Delhi
appeared and assured to evolve mechanism and take appropriate
remedial action regarding illegal borewells operating in the area and

sought time to file action taken report in this regard.
Proceedings on 24.07.2023

16. Mr. Shashi Pal, SDM, Mehrauli and Mr. Radhey Sham, SDM
Saket appeared before this Tribunal. The applicant submitted that
there are tanker mafias which are extracting groundwater and through
RO Plants, they are doing commercial activities and the authorities

concerned are not taking any action against these tanker malfias.

17. Respondents/SDMs present during the hearing were directed to

take necessary action and develop effeciive mechanism for preventing
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6
extraction of groundwater by unauthorized operafors and tanker
mafias and take prompt coercive measures and file action taken report

within three weeks.
Proceedings on 19.10.2023

18. In compliance of order dated 24.07.2023 reports were filed by
SDM, Mehrauli vide emails dated 25.08.2023 and 07.09.2023, by the
District Magistrate (South) Delhi vide email dated 14.09.2023 and by

the DPCC vide email dated 17.10.2023.

19. Reports filed by the concerned autl'-lorities showed com.plete lack
of coordination between them. In his report District Magistrate, (South)
Delhi men_tioned ‘that the matter of assessment of environmental
damage compensation is pending with DPCC for very long period
mentioned therein, In its report DPCC referred to proceedings taken for
imposition of environmental compensation for illegal borewell in. the
present case but stated that it did not have the information regarding
owner of the plot and it issued notice to alleged projéct. proponent Mr.

Rinku, who said that he is neither the owner mnor tenant in the

premises in guestion. Information regarding ownership of the plot

was not available even Wit.i'.l the SﬁM, Vivek Vihar who was present
before this Tribunal. This Tribunal observed that the concefned
authorities, which are under statutory and constitutional obligation to
protect and improve the environment, could not be allowed to neglect
or delay taking of appropriate remedial action ‘for protection and
improvement of envircnment on such frivolous grounds/lame excuses.
This Tribunal accordingly directed the authorities to resolve all such
bottlenecks in the implementation of the statutory

provisions/environmental norms by seeking the relevant information
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from the concerned authorities and also avoiding unnecessary delay in

taking of such action. Action taken reports were ordered to be filed by

email within three months.
Proceedings on 07.02.2024

. 20. Report was filed by the DPCC vide email dated 06.02.2024. This
Triimnal observed that status report filed by DPCC has been
prepared casually without taking into consideration the
observations made by this Tribunal in its orders passed in the
case. In the status report there is no mention regarding 15 cases
referred to in the report filed vide email dated 14.09.2023 by the
District Magistrate (South), Delhi where in orders regarding imposition
of environmental compensation are awaited from .the DPCC. The DPCC
was directed to file additional status report within one month giving
information, as on 31.01.2024, in tabular format with respect to the
following aspects (i) particulars of cases in which environmental
compensation has been imposed; (ii) particulars of cases in which
environmental compensation has been realized; (iii) particulars of
cases (including 15 cases mentioned above) in which matter of
imposition of environmental compensation is pending; (iv)
particulars of cases in which environmental compensation realized
has been utilized; and (v) particulars regarding activities carried

out by utilization of amount of environmental compensation.

21. No report was ﬁied by DJB and SDM, Mehrauli and they were
given one more opportunity to file additional action taken reports
within one month. SDM, Mehrauli was directed to mention 1n‘ his
affidavit as to wh__o is the owner of the plot in question where the

illegal borewell was being operated and in case the information is
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not available with his office, what steps have been taken to procure the

same. In view of the facts and circumstances conditional attachment of
the plot in question for realization of the amount of environmental

compensation imposed was ordered. Warrant of attachment of the plot

in question was ordered to be issued and to be sent to the District '

Magistrate (South), Delhi for execution and submission of report
regarding compliance of the order by way of his affidavit within one
month, Personal appearance of concerned Chief Engineer, DJB, DM

(South), Delhi and SDM, Mehrauli was ordered.
Proceedings on 18.03.2024

22. In compliance of order dated 07.02.2024 reports were filed by
DJB vide email dated 07.03.2024; by SDM, Mehrauli vide email dated
16.03.2024 and bSr DPCC vide email dated 16.03.2024 and Mr. Mekala
Chaitanya, DM (South), Delhi, Ms. Mahima Madan, SDM (Mehrauli)
and Mr, Gajender Tomar, Chief Engineer (South), DJB appeared

physically before this Tribunal.

23. In its report DJB mentioned that DJB had provided requisite
details in respect of the 15 borewells in question. In her report Ms.
Mahima Madan, SDM, Mehrauli submitted that the land where
borewell was sealed falls in Khasra No, 1978, Village Aya Nagar and
ownership of the land is in the name of Forest Department.
However, SDM, Mehrauli had not given.any information to the
DPCC and DCF (South), Delhi and did not obtain any response

from DCF (South), Delhi.

24, In view of said report this Tribunal impleaded DCF (South), Delhi

as respondent no. 10 and issued notice requiring him to file his

LR
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response. It was clarified that in case of failure to appear or file

response heavy costs may be imposed on DCF (South), Delhi,

25. This Tribunal observed serious deficiencies in the working of the
governmental agencies who have been assigned the task of taicing'
remedial action on complaints received regarding operation of illegal
borewells in NCT of Delhi, This Tribunal referred to order dated
15.05.2020 passed in O.A. No. 685/2019 titled as Rakesh Kumar
vs. Govt, of NCT of Delhi & Ors. whereby the Chiel Secretary, Delhi
was direc.téd to take a meeting within one month and oversee
preparation of an appropriate SOP for preventing extraction of ground
water by way of unauthorized borewells with further direction that
wherever such illegality was found, prompt coercive measures be
taken. In compliance thereof meeting was taken by the Chief Secretary,
Delhi on 12.06.2020 and SOP was f{inalized and brought into effect.
During hearing of the above said O.A. it was brought to the notice of
. the Tribunal that DJB had identified 19661 illegal borewells on
which action was being taken and 7248 units had already been

closed by the district authorities and the remaining units were to

be closed.

26. In view thereof this Tribunal directed DJB to file status report
with reference to all illegal borewells identified by it in the NCT of Delhi
including illegal borewells remaining to be closed out of above
mentioned 19661 illegal borewells on or before 15.04.2024 giving the

complete information regarding the same.

27. This Tribunal noticed that in compliance of order dated
07.02.2024 DPCC had filed additional status report vide email dated

16.03.2024 and had enclosed therewith requisite information in
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tabular format regarding environmental compensation as Annexure 1-
and utilization by DPCC of the amount received as environmental
compensation as Annexure 2, DPCC also mentioned therein that with
reference to 15 sites regarding which information was received from
SDMs of Hauz Khas, Saket and Mehrauli, DPCC issued show cause
notices dated 08.03.2024 to all 15 units for levying Environmental
Compensation of Rs. 30,000/-_(each unit) on account of illegal/
unauthorized extraction of ground for domestic purpcse and enclosed
copies of the show cause notices dated 08.03.2024 as Annexure 3 In
additional status repert DPCC also mentioned that, DPCC sent letters
dated 06.10.2023 and 08.11.2023 to SDM (Mehrauli) to know the real
owner of the illegal borewell so that EC ma}; be levied on the right
person but no response was received from SDM (Mehrauli) and notice

addressed to "The Proprietor” of the unit was got pasted on the door of

the unit's premises.

28. Vide order dated 18.03.2024 remedial directions were given by

this Tribunal which may be summarized as under:

(i) The Chief Secretary, GNCT of Delhi was directed- to
convene a meeting with the CEO, DJB, the Member Secretary,
DPCC and all concerned officers of GNCTD (including the District
Magistrates in Delhi), DJB and MCD for taking remedial
measures for proper implementation of the directions issued by
Hon'ble Supreme Court, this Tribunal, provisions contained in
Delhi Jal Board Act, 1998, directions issued with the approval of
Lt. Governor, Delhi on 18.05.2010 and 10.01.2014, Minutes of
Meeting held by the Chief Secretary, Delhi on 12.06.2020 and

SOP finalized regarding the same.
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(i) DPCC was directed to file additional status report giving
the complete information with respect to all relevant aspects
including the total amount of EDC imposed and the total amount

of EDC which has been recovered.

(iiiy Respondent no. 1-GNCTD was directed to file its response
as to why in view of the delay on the part of its’ officers in
realization of amount of environmental compensation imposed- on
the viclators, GNCTD be not directed to pay the amount of
environmental compensation for remediation of the
environmental damage caused with liberty to recover the same
from the viclators through the proceedings initiated on references
received from DPCC as remediation of environment cannot be

deferred.

(iv)  All the District Magistrates in NCT of Delhi were directed to
upload on the respective website of the District Administration
latest by 15.04.2024 the information regarding (i) complaints
received regarding illegal borewells and action taken on the same,
Minutes of the Meeting and recommendations of the District
Advisory Committee regarding the same, (ii) references received
for realization of environmental compensation ant.i action tal;en
for realization of the same and (iii) remedial measures taken for

remediating environmental damage caused.

(v)  The Chief Secretary, NCT of Delhi was directed to issue
appropriate instructions for requisite compliance while
specifically mentioning that in case of inaction/negligence on the

part of the concerned administrative officers strict disciplinary
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action will be taken against them.

(vij  The Chief Secretary, NCT of Delhi was also directed to look
into the matter of recovery of Environmental Damage
Compensation (EDC) in the remaining cases and issue

appropriate instructions for expediting the recovery thereof,

* (vii} Personal appearance of the officers duly authorised by the

Chief Secretary, NCT of Delhi, CEQO, Delhi Jal Board and the
Member Secretary, DPCC (physically) before this Tribunal was

ordered.

Proceedings on 18.04.2024

29.

vide email dated 15.04.2024 and the same will be referred to in later

Supplementary report was filed by the Chief Engineer South DJB

part of this order,

30.

Status report was filed by DPCC vide email dated 16.04.2024,

The relevant part of the Status report is repraduced below;-

“Status Report on behalf of Delhi Pollution Control
Committee in compliance to the order dated

18.03.2024.
X X X X

5. That in the instant case, in addition to Sh. Rinku, DPCC
has imposed interim environmental compensation @ Rs.
30000/~ each on 11 more violators and Rs. 60,000/- en two
borewells of a violator as he/she had two borewells in thé
premises vide letters dated 09.4.2024. Further leiter for
confirmation of EDC for remaining two boreiells is being
issued.

6. That, out of total imposed EDC amount of Rs 70.65
crore, EDC recovered to date stands at ¥53, 70,000/-
(Rupees Fifty-Three Lakhs Seventy Thousand Only) from
121 violators.

7. Out of 53 lakhs EDC recovered on the issue of
ground water, DPCC has utilized the same as
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development of infrastructure for water quality
surveillance in line with CPCB guidelines,

8.  That, in the meeting taken by Chief Secretary, Delhi on
12.04.2024, it was decided that the Environmental
Damages Compensation collected in respect of illegal ground
water extraction shall be utilized through the commitiee
' constituted by Hon'ble High Court in WPC No. 7594/2018

in order dated 08.04.2024, The EC imposed on illegal -

bore wells will be used by the aforesaid district level
committee for the rejuvenation of water bodies.”

Status report was filed by Govt. of NCT of Delhi vide email dated

below:-

“Status Report on behalf of Government of NCT of Delhi
in compliance to the order dated 18.03.2024,

X X X X
g That, in compliance with the aforesaid order of this
Hon'ble Tribunal, the Chief Secretary, Government of NCT of
Delhi convened a meeting of the officers from Delhi Jal
Board (DJB), Municipal Corperation of Delhi (MCD), Delhi
Pollution Control Committee (DPCCJ, Delhi Police, Urban
Development Deparlment, Revenue department and other
concerned departments on 12.04.2024. Minutes of the
meeting is enclosed herewith as Annexure-1.

8 That, DJB, District Magistrates and DPCC was
directed to enforce the rules issued under Environment
Protection Act, 1986 with respect to regulation of bore wells.

4. That, the DJB/Revenue Department shall initiate

action for taking actions on Iillegal bore wells
particularly focusing in areas that are over exploited or
where extraction of water is being used for profiteering.
Further, they would accord permissions where water
table is satisfactory and water is potable.

5. That, DPCC has been directed to effect recovery of
EDC imposed, by following due process, Its engineers
may be authorized for effecting recovery for proper.
accountability, DPCC along with DMs have been
directed to focus their efforts where ground water is
under stress,

6. That, DJB was advised to improve the efficiency in water
supply by preventing leakages in water/ revenue,

7. That, the utilization of EDC needs to bDe
targeted at full scale remediation of environmental

The relevant part of the Status report is reproduced

755
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damage caused by the illegal extraction of ground
water; -and hence it was decided that the
Environmental Damages Compensation collected in
respect of illegal ground water extraction shall be
utilized through the committee constituted by
Hon'ble High Court in WP (C) No. 7594/2018 in order
dated 08.04.2024. The EC imposed on illegal bore wells
will be used by the aforesaid district level committee Jor
the rejuvenation of water bodies.

8. That, DPCC will develop an online portal for
logging in the process of giving permission to bore
wells, identification and action against bore wells and
imposition and recovery of EC, which will be used by
stakeholders as above.”
32. Short Affidavit was filed by DCF [éouth) Delhi vide email dated
25.07.2024. 1In the affidavit it has been submitted that the land where
the illegal bore well was sealed on 13.04.2023 falls in Khasra No.
1978, Village Aya Nagar and ownership of the land falls in -the
name of Forest Department regarding which information regarding
the illegal bore well was given to DCF (South) Delhi in 2024, DCF
(South) Delhi has taken steps for removal of the encroachment on
forest land of Khasra no. 1978 in Village Aya Nagar vide notices

dated 09.02.2024 and 16.04.2024. The Hon'ble High Court of Delhi

vide order dated 29.02.2024 disposed of two matters titled as "Adarsh

Enclave Residents Welfare Association (Regd.) versus GNCTD,

W.P.(C) no. 3086/2024 and Devki Devi versus GNCTD & Ors., W.P
(C) No. 3088/2024" with a direction to the DCF (South) Delhi to
decide the representation of the petitioners therein with respect to the
petitioners' property within 6 weeks after receiving the said
representation and not to take any coercive actions against the
property in question until the representation of the petitioners therein
is decided. On 05.04.2024, the DCF (Scuth) Delhi had received a
short representation by Adarsh Enclave Residents Welfare Association

(Regd.) to which the DCF (South) Delhi direcled the Adarsh Enclave
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Residents Welfare Association (Regd.) to file a d:etailed representation,
However, the same is not filed till date. DCF (South) DeLh_i has
submitted that due fo stay on Khasra no. 1978, he is unable to do

anything with respect to Khasra no. 1978, Village Aya Nagar, Delhi.

33. In the present case illegal borewell was sealed on 13,04,2023
after more than six months from passing of order dated
15.09.2022 for verification and remedial action and the violator
has not been identified and penalized despite expiry of more than

one and half years.

34. The applicant has submitted in reply dated 12.04.2024 that
borewell approx. 50 are unauthorizedly running in Aya Nagar, Delhi
and supply the filtered RO water to the nearby residents on huge cost.
The applicant submitted that it is not possible for him to provide
addresses where the unauthorized bore will are running but he
provided two snaps and made two complaints to the Executive
Engineer DJB, Saket, New Delhi on 09.04.2024 vide Diary No.76 and
and to the District Magistrate,.M.B. Road, New Delhi on date

09.04.2024 vide diary no.122685,

0.A, No. 33/2022 Ganesh Prasad Vs. Govt. of NCT of Delhi & Ors.

Grievances of the applicant

35. O.A. No. 33 of 2022 was filed by Mr. Ganesh Prasad with the
grievance that R.O. plant was being run unauthorizedly at Plot no. K-9,

25 Feet Road, Part II, Chankya Palace, New Delhi by Mr. Ashish.

36. Vide order dated 31.01.2022 this Tribunal constituted a Joint
Committee comprising of Chairman, Delhi Jal Board, DPCC, District

Magistrate, New Delhi and Chairman, State Ground Water Authority to
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look into the grievance and submit factual and action taken report
within three months before Ld. Registrar General, NGT, Delhi who
was given liberty to put the matter before the Bench for neceséary
directions, if considered necessary and the application was disposed of

accordingly.

37. Report dateti 14.12.2022 was filed by the DPCC that on
inspection of the site on 29.07.2022 no RO Plant was found to
exist at Plot no. 9, Block K, Part II, Chanakya Place but one RO
plant was found working on nearby location i.e. Plot No. 7, Block
K, Part II, Chanakya Place, Uttam Nagar in the name of Sh. Ajit
Kumar and Sh. Ashish Kumar, No NOC/permission had been
obtained from DJB/ CGWA for running the RO plant/ extracting
ground water and the waste water generated from the plant was being
discharged directly to the drain. A letter was written by DPCC on
03.08.2022, to Delhi Jal Board, DM (South West] and CGWA for
taking necessary action at their end.. The response from CGWA
received on 14.09.2022 indicated that the unit has to take permission
from the DJB/ District Administraéiun and that the tube well should be
sealed by DM as DM is authorized officer for sealing of tube well and
taking legal action. The DJB vide le{:ter dated 22.09.2022 informed
that the unit could not be sealed as no one from the office of DM
(South West), Delhi was present during the joint inspection, It also
enclosed a letter written by DJB to SDM (Dwarka) for taking action
against the illegal bore well observed during the joint inspection
on 29.07.2022. No Action Taken éeport was received [rom DM (South
West) Delhi. DPCC wrote letter dated 05.12,2022 to DM (South West)
Delhi for taking necessary action. Under orders of Hon'’ble Chairperson

of this Tribunal, the matter was listed belore the Bench for [urther
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directions.
Proceedings on 21,07.2023

38. Vide order dated 21.07.2023, the District Magistrate (South
West) Delhi was directed to comply with the directions issued by
the DPCC and submit further action taken report and the DPCC
was directed to calculate environmental compensation and to
realize the same in accordance with the rules and to submit report

in this regard.
Proceedings on 02.11.2023

39. No reports were submitted by the District Magistrate (South
West) Delhi and the DPCC in compliance of above mentioned
order. Mr. V.K, Mongia, SDM (Dwarka) appeared before this Tribunal
through VC on 02.11.2023 and verbally submitted that the R.O. plant
had been sealed on 02,11.2023 and the report will be submitted in
due course of time. The DPCC submitted that appropriate procesdings
are being initiated for imposition and realization of environmental

compensation from the project proponents.

40. This Tribunal cbserved that the case also showed insensitivity to
environmental issues and inefficiency, inaction, gross negligence on the
part of instrumentalities of the State, which are under Constitutional
obligation to protect and improve the environment. Unauthorized R.O.
plant is stated to have been sealed on 02‘11.‘2023 despite the fact that
order constituting the Joint Committee with direction to submit factual
and action taken report within three months was passed on
31.01.2022 and was conveyed to the concerned authorities by email

dated 07.02.2022 sent at the email IDs “Chairman, DPCC



760

27

0O.A. No. 639/2022 Pritipal Sharma Vs, Govt of NCT of Delhi & Ors.
With M.A. No. 24/2023 Ganesh Prasad Vs. Govt, of NCT of Delhi & Ors.
18

chdpco@nic.in, Member Secretary msdpcc@nic.in, Spl. Secretary Env.
ssenvi@delhi.gov.in, ceodelhi.djbceodelhi.djb@nic.in, UdaiBhan,
secy.djb@nic.in, Dr. Monica Priyadarshinidend@nic.in, Central
Ground Water Authority cgwa@nic.in, Ashok Kumar Pater mcgwa-
cgwb@nic.in”, yet the Joint Committee consisting of officials from
Central Ground Water Authority, Delhi Jal Board and DPCC carried
out an inspection of the site ai;ter more than five months on
29.07.2022 and submitted its report after about two months on
27.09.2022,. The DPCC wrote letters dated 03.08.2022 to DJB, District
Magistrate (South West) Delhi and CGWA for taking necessary action.
CGWA sent response dated 14.09.2022 to the DPCC that tubewell was
to be sealed by the concerned District Magistrate. The DJB informed
the DPCC vide letter dated 22.09.2022 that the unit could not be
sealed as no one from the office of the District Magistrate (South West)
Delhi was present during the inspection. The DPCC wrote letter
dated 05.12.022 to the District Magistrate (South West) Delhi for
taking necessary. action. The illegal borewell in. question was
sealed on 02.11.20283 after notice was 1.551.1641 on the miscellaneous
application. The authorities allowed the illegal borewell to operate
from 07.02.2022 (the date of communication of order passed by
this Tribunal) till 02.11.2023 without any justification and have
flouted the rule of law and illegitimately betrayed the trust of the

people by neglecting to discharge the statutory duties entrusted

to them.

41. Show cause notices were issued to (i) the Member Secretary,
DPCC, (i) CEO, DJB, (iii) the District Magistrate (South West} Delhi
and (iv) SDM Dwarka as to why environmental compensation be

also not imposed on them. Notices were also issued to Ajit Kumar and
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Ashish Kumar Plot no. 7, Block-K, Chanakya Palace II, Uttam Nagar.
Personal appearance of (i) the Member Secretary, DPCC, (ii) CEO, DJB,
(it the District Magistrate (South West) and (iv) SDM Dwarka

(physically or through VC) was ordered.
Proceedings on 09,11.2023

42. No replies/responses were filed before this Tribunal but Mr.
K. 8. Jayachandran, Member Secretary, DPCC appeared through VC
and Mr. Lakshay Singhal, District Magistrate (South West], Delhi and
Mr. Vinay Kumar Mongia, SDM Dwarka, Delhi and Ajit Kumar and

Ashish Kumar appeared physically before this Tribunal.

43. In the course of hearing on 09.11.2023 the violators Ajit
Kumar and Ashish Kumar stated that about 5 to 6 other illegal
borewells were operating in the area and even Mr. Shashi Kant,
Assistant Engineer stated that he had some information about 4

other illegal borewells operating in the area,

44, Mr. Lakshay Singhal, District Magistrate (South West), Delhi and
Mr. Vinay Kumar Mongia, SDM Dwarka, Delhi stated that the_‘y had
joined recently., They were directed to conduct appropriate fact
finding enguiry and fix responsibility for not taking of prompt
remedial action of sealing illegal borewell and delay in compliance
with the orders passed by this Tribunal and take appropriate
disciplinary action against defaulting officials and submit an

interim/final action taken report.

45. The Chief Secretary, GNCT of Delhi was also directed to obtain
explanation of the concerned oificers who were posted as District

Magistrate, South West/SDM Dwarka during the relevant period for
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ascertaining reasons of non-compliance with the orders passed by this

Tribunal and to send the same to this Tribunal.

46, Inview of cases coming up before this Tribunal showing that the
concerned Statutory Authorities/Public Servants entrusted with the
duties of enforcement of environmental norms were not taking prompt
remedial action, this Tribunal considered their sensitization about
environmental issues and constitutional obligation to protect and
improve the environment by induction training at the time of
recruitment and in service training by way of refresher courses to be
essential and directed the Chiel Secretary, GNCT of Delhi to take
requisite steps within one month for sensitizing concerned
administrative officers posted as Districtl Magistrates/Sub Divisional
Magistrates and officers posted in concerned statutory authorities like
DJB by organising refresher courses at the weekends and inviting

resource persons having expertise in the field of environmental law.

47. Despite order for appearance on 09.11.2023 CEO, DJB did not
appear physically or through VC and did not make any request for

exemption and appearance through any Senior Officer. On the other

"hand, Mr. Shashi Kant, Assistant Engineer appeared and stated that

CEO, DJB had dual charge and was busy in some other work, All
efforts made through DJB Officers/Officials and Registry of the
Tribunal to join CEO, DJB through VC/mobile phone call remained

unfruitful.

48. In the facts and circumstances of the case, considering the
nature of illegalities involved, significance of the remedial measures
and necessity of taking prompt action, this Tribunal considered

examination of CEQ, DJB with respect to the complaints filed
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regarding illegal borewells, action taken regarding the same,
monitoring mechanism evolved and action taken against defaulting
officers/officials to be essential. Accordingly, summons were ordered to

be issued against CEO, DJB to appear belore this Tribunal on

04.12.2023.
Proceedings on 04.12.2023

49. In compliance of order dated 09.11.2023 Mr. A. Anbarasu, CEQ,
DJB appeared before this Tribunal alongwith other DJB officers and
also filed reply affidavit vide email dated 02.12.2023 regarding action

taken by DJB on receipt of a copy of order dated 31.01.2022.

50. In the reply affidavit it was mentioned that the concerned JE
(Civil) visited the premises in question on 26.02.2022 and it was
discovered that the illegal bore-well and unauthorised RO Plant was
installed at K-7, Chanakaya Palace, Part II, New Delhi and was
owned by Mr. Ajit Singh. The concerned EE (M- 30) upon receipt of site
inspection report from JE(Civil), promptly reported about the illegal
extraction of water through unauthorized ground water bore-well
existing at K-7, Chanakaya Flace, Part II, New Delhi-59, to the Sub-
Divisional Magistrate (Dwarka) vide letter dated 28.02.2022 and
requested the concerned SDM to take necessary action as per the
provision illegal extraction of ground water. In terms of the order
dated 31.01.2022 passed in 0.A. No, 33 of 2022 Ganesh Prasad Vs,
Government of NCT of Delhi & Ors. , DPCC organized th.e inspection
on 29.07.2022 of the site K-9, 25 feet Road, Part II, Chanakaya Palace,
New Delhi. The officials of Delhi Jal Board (DJB), CGWA & DPCC
attended the inspection at site on 29.07.2022. However, the bore-well

in question could not be sealed on the date of inspection as no officer
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from the office of the concerned District Magistrate [South-West),
Delhi was present during Joint Inspection. Thereafter, the
concerned EE(M), DJB had issued reminder letter dated 09.09.2022 to
SDM (Dwarka) alongwith the copy of order dated 31.01.2022 of this
Tribunal requesting immediate action and sealing of the bore-well in
question. On 21.07.2023, M.A. No. 24 of 2023 in O.A. No. 33 of 2022
was taken up for hearing by this Tribunal wherein the grievance was
made regarding running of unauthorized RO Plant at K-9, 25 [eet

Road, Part I, Chanakaya Palace, New Delhi.

51. It was further submitted in the repiy affidavit that in compliance
of order dated 21.07.2023 DJB had been taking active steps te launch
awareness programmes through various RWAs and Commercial and
Industrial Associations to create awareness among the resident.s to
encourage Rain Water Harvesting and warning the citizens not to
engage in illegal activities such as erection, installation and use of
borewell for residentifal, commercial and industrial use. Further, there
is also helpline no. 1916 activated by DJB for reporting any illegal
activities in respect of water and water connection including use of
illegal borewells, DJB has vigilantl-y acted upon the three other
complaints received in respect of illegal borewells installed in
Chanakaya Place and its adjoining areas and has duly intimated the
concerned office of SDM (Dwarka) through letters and telephonically to
initiate sealing actions as per the SOP. .F‘urther, reminders have also
been sent to the concerned SDM (Dwarka) and DM thmughl letters

dated 29.11.2023.

52. In the reply affidavit it was also mentioned that about 19661

illegal bore-wells were identified as on 31.08.2021 and thereafter
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DJB has continued to identify illegal bore-wells and prevent
ground water extraction. Order dated 21.07.2023, was not in the
knowledge of DJB and its counsel or representative could not attend on
0-2.11.2023. In the reply affidavit CEO, DJB also mentioned that order
dated 04.11.2023 was brought to his notice for the first time on
09.11.2023 and due to prescheduled engagements mentioned in the
reply affidavit, he was unable to attend the hearing before this Tribunal

and could not file exemption application.

53. This Tribunal noticed that in the above said case the procedure
laid down in SOP was not followed by the concerned Authorities and
action was not promptly taken despite detailed orders having been

passed by this Tribunal.

54. The CEO, DJB was allowed to [ile status report giving requisite
information in detail in tabular format with respect to following

aspects:-

(i District wise number of illegal borewells identified; g

(i) District wise number of illegal borewells which have
been sealed/closed;

(iiij Districtwise number of occupiers/proprietors of i)legal
borewells on whom penalty/EDC has been imposed;

(iv] Districtwise number of occcupiers/proprietors of illegal
borewells from whom penalty/EDC has been recovered;

(v) Districtwise number of occupiers/proprietors of illegal
borewells from whom penalty/EDC is yet to be recovered;

(vi) District wise number of illegal borewells which are yet
to be sealed/closed; and

(vii) Districtwise number of occupiers/proprietors of illegal
borewells on whom penalty/EDC is yet to be imposed.

765
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55. The DPCC was also directed to file status report in tabular

format with respect to following aspects:-

i. District wise number of cases in which show cause
notices for imposition of EDC have been issued;

i. District wise number of cases in which orders for
imposition of EDC have been issued; ,

iii. District wise number of cases in which orders for
imposition of EDC are yet to be issued;

iv, District wise number of cases in which EDC has
been recovered;

v.  District wise number of cases in which EDC is yet to
be recovered;

vi.  District wise number of cases in which reference has
been made to Deputy Commissioner (Revenue) for
recovery of the EDC;

vil,  District wise number of cases in which reference is yet to
be made to Deputy Commissioner (Revenue) for recovery
of the EDC;

viii. How much of EDC amount recovered from the violators
has been utilised by DPCC/DJB with requisite details;
and

ix. How much of EDC amount recovered from the violators is
yet to be utilised by DPCC/DJB with requisite details,

Proceedings on 04.01,2024

56. [A. No. 02/2024 was l'ilcd. on behall of the DJB seeking
extension of time of three weeks to file status report in compliance of

order dated 04.12.2023. DPCC also sought time to submit its report.

Proceedings on 05.02.2024

57. DJB submitted that except for the District Magistrate, South
West, the other District Magistrates had not supplied requisite
information to the DJB for filing the report. Status report was filed by

DJB in compliance to orders dated 04.12.2023 and 04.01.2024 on the
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basis of available information disclosing the action taken for sealing

the illegal bore-wells. DJB also disclosed the status of rain water

harvesting systems in NCT of Delhi.

58. DJB and DPCC were granted further time of four weeks and two

days respectively as prayed by their Counsels for filing of the reports.
Proceedings on 18.04.2024

59. DJB filed Supplementary status report vide email dated

13.04.2024 which will be referred to in the later part of this order,

60. Status report and additional status report were filed by DPCC
vide emails dated 15.04.2024 which will be referred to in the later part

of this order.

.61. In 0.A. No. 33/2022 titled as Ganesh Prasad vs. Government
of NCT of Delhi & Ors. despite order passed by this Tribunal on

31.01.2022 for taking of remedial action, illegal borewell 'was

LR =1

sealed on 02.11.2023 after proceedings were initiated by listing of
M.A. No, 24/2023 and environmental compensation of Rs. 1 lakh
imposed on violators Shri Ajit Kumar and Shri Ashish Kumar is
yet to be recovered by SDM (Dwarka), Delhi to whom reference for

recovery has been made by DPCC vide letter dated 11.01.2024.

62. None appeared for the applicant-Ganesh Prasad in M.A, No.

24/2023.

63. We heard arg‘urnénts addressed by the learned Counsel for the
applicant-Pritipal Sharma and learned Counsel for the respondents in

both the cases and reserved orders on 18.04,2024.
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64. In their respective arguments learned Counsel [or ‘the applicant-
Pritipal Sharma and learned Counsel for the respondents have
reiterated their respective stands taken in the original application
regarding unauthorized operation of illegal borewells by tanker mafia

and replies/reports filed by the authorities documenting efforts made.

65. While going through the material on record we found that
relevant information material to adjudication of the questions
involved in the present case has not been placed on record and
relisting - of the matter for further hearing/directions was

necessary on which the matter has been relisted for further

hearing/directions.

66. On due consideration of the submissions made and perusal
of the material on record we are also of the considered view that
in view of serious non-compliance with the environmental
laws/norms regarding :egu!atinn— and management of groundwater
in NCT of Delhi, the scope of the present proceedings is required
to be widened and intervention by this Tribunal by issuance of
:emediﬁ directions and continuous monitoring of compliance is
necessitated not onl& by serious non-compliance in the present
cases but also serious non-compliance in other cases which came
up/are pending before this Tribunal, The scope of these
proceedings is widened accordingly.

The nature and magnitude of the problem of contamination and
depletion of ground water

67. Groundwater is the largest source of usable fresh water all over
the world and in every part of the world where surface water supplies

are not available, domestic, agricultural, and industrial water needs
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are met by using the groundwater,

68. Long un-restricted and un-regulated excessive abstraction of
ground water in our country has led to severe depletion of ground
water resources. Such long un-restricted and un-regulated excessive
aﬁstraction of ground water has serious long term environmental
implications as the same can result in drying up of ground water
resources and may also affect quality as well as quantity of surface

water.
Directions by Hon’ble Supreme Court

69, In Civil writ Petition No 4677 of 1985 titled as M.C Mehta Vs,
Union of India and Others on 20.03.1996 Hon'ble Supreme Court
took cognizence of the news item under the caption “Falling
Groundwater Level Threatens City”, appearing in the Indian Express
of 18.03.1996 brought to its notice by Mr. M.C. Mehta, Advocate,
Hon’ble Supreme Court issued notice to the Central Groundwater
Board and the Delhi Pollution Conlroi Committee. On 03.04.1996,
Hon'ble Supreme Court issued notice to the Municipal Corporation of
Delhi and the Delhi Waterworks and Sewerage Disposal Undertaking,.
Dr P.C. Chaturvedi, Scientist D’ (Director), Central Groundwater
Board, filed an affidavit mentioning that during the years from 1962
onwards, the water levels in the country are declining. So much
so, during the years 1971-83, the fall in water level was from 4 m
‘ to 8 m in the National Capital Territory, There was a fL;rther fall of
water level from 4 m to more than 8 m during the period 1983-85.
One of the reascns for the decline of water level was the enhanced
pumpage. Keeping in view the facts stated by Dr. Chaturvedi, Hon'ble

Supreme Court issued notice to the Union of India through the
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Secretary, Ministry of Water Resources and to the Government of NCT,
Delhi, through its Chief Secretary, Various authorities filed affidavits
indicating the factual position regarding the fall of water levels in the
country. Hon’ble Supreme Court by order dated 04.09.1996 requested
Dr. P. Khanna, Director, NEERI, to have the matter examined at the
Institute level by experts in the field and to file a report giving
suggestions and recommendations for checking further decline of
underground water level. NEERI filed the examination report dated
23.09.1996 regarding “Water Resources Management in India,
Present Status and Solution Paradigm”. Mr. Arun Kumar, Additional
Secretary, Ministry of Water Resources, [iled an affidavit dated
24.10.1996, commenting on the NEERI Report and also indicating an
overall picture of the declining water levels in the country and also the
various schemes and activities undertaken by various Departments of
Government of India to monitor the groundwater. I_-I'cn'ble Supreme
Court noticed the NEERI's holological approach to Water Resources
Management and recommendaﬁons and vide order dated 10.12.1996
reported as 1997 11 §SC 312 ordered and directed as under:-
9, The Central Government in the Ministry of Environment and
Forest shall constitute the Central Groundwater Board as an
Authority under Section 3(3) of the Act. The Authority so
constituted shall exercise all the powers under the Act
necessary for the purpose of regulation and control of
groundwater management and development. The Central
Government shall confer on the Authority the power to give
directions under Section 5 of the Act and also powers to take
such measures or pass any orders in respect of all the matters
referred to in’sub-section (2) of Section 3 of the Act.
10. We make it clear that the Board having been constituted an
Authority under Section 3(3) of the Act, it can resort to the penal -
provisions contained in Sections 15 to 21 of the Act.
11. It has been stated by Dr P.C. Chaturvedi and Mr Arun
Kumar in their respective affidavits that enhanced and

unregulated pumpage of the water is primarily responsible for
the decline in the water levels of the country.
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12, The main object for the constitution of the Board as an
Authority is the urgent need for regulating the indiscriminate
boring and withdrawal of underground water in the country.
Ve have no doubt that the Authority so constituted shall apply
its mind to this urgent aspect of the matter and shall issue
necessary regulatory directions with a view to preserve and
protect the underground water. This aspect may be taken up by
the Authority on an urgent basis.

13. The Central Government in the Ministry of Environment and
Fuorest shall issue the necessary notification under Section 3(3)
of the Act as directed by us before 15-1-1997.” \

Constitution of the Central Ground Water Authority

70. In compliance with order dated 10.12.1996 passed by Hon’ble
Supreme Court in Civil writ Petition No 4677 of 1985 titled as M.C
Mehta Vs Union of India & Ors., the Central Government constituted
the Central Ground Water Authority (referred herein as CGWA) vide
notification number $.0. 38 (E), dated the 14.01.1997 to cxercise
powers under Section 5 of the Environment (Protection) Act, 1986 for
the purposes of regulation and control of Ground Water management

and development. i

71. The CGWA has been conferred with the following powers vide
notification number 5.0. 38 (E) dated 14,01.1997, as amended from
time to time:

i. Exercise of powers under section 5 of the Environment
(Protection) Act, 1986 for issuing directions and taking such
measures in respect of all the matters referred to in sub-
section(2) of section 3 of the said Act.

ii. To resort to penal provisions contained in sections 15 to 21 of
the said Act‘

iii. Toregulate and control, management and development of ground

water in the country and to issue necessary regulatory directions
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for the purpose.
iv. [Exercise of powers under section 4 of the Environment

(Protection) Act, 1986 for the appointment of officers.
States /Union Territories not regulated by CGWA

72. However, CGWA is not regulating groundwater development and
management in all States and Union Territories and in the following
States / Union Territories regulation of groundwater development and
management is being done through constitution of State Ground Watcr
Authority or similar aﬁthority and through special provincial

enactments and/or Government orders,

+ 8:.No States / UTs Name S.No States / UTs Name

1 Andhra Pradesh ) Telangana
"3 ‘Goa 10 West Bengal
{3 Himachal Pradesh 11 Chandigarh (through bye-
| : - laws)
'4 . Jammu & Kashmir 12 Puducherry
-] Karnataka i3 Lakshadweep
6 Kerala 14  Punjab
i | NCT Delhi (through Govt. 15  Uttar Pradesh
! . Orders)

o el T eRRa T o N

8 Tamil Nadu (through Govt. 16 Haryana

Orders)

73. CGWA has been regulating ground water development and
management in other States and Union Territories, by way of issuing

public notices, orders, guidelines etc, from time to time.
Directions by this Tribunal

74, This Tribunal vide order dated 15.04.2015 in OA Nos.
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204/205/206 of 2014 issued directions to CGWA to ensure that any
person operating tube-well, or any means [0 extract ground water shall
obtain permission from CGWA and shall operate the same subject to
the law in force, even if such unit is existing unit or the_ unit is yet to

be established.

75. This Tribunal vide its order dated 09.07.2015 in OA Nos. 34
and 37 of 2014 directed all industrial units which are members of the
Common Effluent Treatment Plants (CETPs) to approach CGWA
through State Pollution Control Board for obtaining ‘No Objection

Certificate’ in accordance with the law.

76. This Tribunal vide order dated 13.07.2017 in O.A. No. 200/
2014 directed that every industry éhcﬁld be directed to pay for
extraction of such water, that too, subject to the conditions stated in

the order permitting such extraction.

77. This Tribunal vide order dated 28.08.2018 in O.A. Nos.
176/2015 and 59 of 2012 respectively directed the Ministry of Water
Resources, River Development and Ganga Rejuvenation to forthwith
review the existing mechanism s6 as to ensure effective steps for

conserving the groundwater resources.
CGWA guidelines for grant of ‘No Objection Certificate

78. With a view to protect the ground water resources CGWA had ,
in pursuance of the directions of this Tribunal and in exercise of
powers conférred by sub-section (3) of section 3 and section 5 of the
Environment (Protection) Act, 1986, circulated the draft guidelines for
grant of No Objection Certificate’ on 11.10.2017 inviting comments

and suggestions from all the stakeholders and after due consideration
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of all objections and suggestions received in response to the said draft
guideline by the Central Government, CGWA notified the guidelines to
regulate groundwater over-exploitation and  to conserve the
groundwater resources in the country vide notification number 8.,0.

6140 (E), dated 12.12,2018,

79. | This Tribunal vide order dated 03.01.2019 in OA No. 176 of
2015 directed that the above mentioned notification dated 12.12. 2018
may not be given effect to as it is unsustainable if tested on
‘Precautionary Principle, Sustainable development as well as Inter-
generational Equity Principles’ and if implemented, will result in
fast depletion of groundwater and damage to water bodies and will
be destmet{ve of the fundamental right to life under Article 2.1 of
the Constitution of India. This  Tribunal vide order dated
11.09.2019 constituted a committee to deliberate on steps for
preveﬁting depletion of groundwater, robust monitoring mechanism
against un-authorised extractions and fulfiliment of No Objection
Certificate’ conditions, environment compensation etc. with direction to
submit its report. The IJoint Committee submitted the report along-
with draft guidelines to regulate groundwater exfraction and
groundwater conservation in this Tribunal on 16.03.2020. This
Tribunal vide order dated 20.07.2020 directed CGWA to comply with
certain points for sustainable groundwater management while issuing
‘No Objection Certificates’ to commercial establishments. The
Department of Water Resources, River Development & Ganga
Rejuvenation, notified the guidelines to regulate and control
groundwater extraction in the country vide notification number $.0.
3289 (E) dated 24.09.2020 in supersession of notification number

S.0. 6140 (E) dated 12.12.2018.
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80. In 0.A. No. 69/2020 titled as Sushil Bhatt Vs. Moon
Beverages Ltd. & Ors. and 0.A, No, 218/2020C converted into Appeal
No. 45[2020 titled as Devidas Khatri Vs. Unlon of India & Ors this
Tribunal scrutinized the CGWA Guidelines 2020 and highlighted the

deficiencies in the same.

81l. CGWA notified amendments to the CGWA 2020 Guidelines vide

notification number 8.0. 1509 (E) dated 29.03,2023.
Regulation and Management of Groundwater in NCT of Delhi

82. So far as NCT of Delhi is concerned, clause (b) of sub-section (1)
of section 9 of the Delhi Jal Board Act, 1998, which specifies functions
of DJB, provides that DJB may plan for regulate and manage the
exploitation of ground water in Delhi in consultation with CGWA
and also give advice in this regard to the New Delhi Municipal Council,
the Delhi Cantonment Board or any other local authority and clause (d)
thereof provides that if so directed by the Government or the Central
government, DJB may take over and carry out any functions relating to
the management and regulation of sewerage and ground water or the
drains of any area, hitherto being carried out by the Government, the

Delhi Develepment Authority or any other agency.

83. CGWA issued Public Notice no. 6 of 2000 on the subject
“Regulation on construction of tubewell/borewells in South and
South-West Districts of NCT, Delhi” relevant part of which reads as

under:-

“PUBLIC NOTICE NO. 6 OF 2000

SUB: REGULATION ON CONSTRUCTION C.:'F TUBEWELL/
BOREWELLS IN SOUTH & SOUTH-WEST DISTRICTS OF
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NCT, DELHI

“Whereas the Central Ground Water Authority (hereinafter
referred to as the "Authority"), has been constituted under sub-
section (3) of the section 3 of the Envircnment (Protection) Act.
1986, vide notification no. S.0.38 (E) dated 14.01.97 for the
purposes of regulation and control of ground water development
and management.

Whereas Authority is in exercise of its powers and functions as
provided in clause (v) of sub-section (2) of Section 3 of the
Environment (Protection) Act. 1986, has declared Najafgarh
block, Mehrauli block and Vasant Vihar and Vasant Kunj
areas of NCT Delhi as 'Notified Area' on block/area wise basis
vide public notice dated 1.4.98, 24,12.99 and 25.4.99
respectively in view of depletion in Ground water resowrces due
to its over-development/ incidence of upcoming of saline ground
water,

However due to administrative exigencies, the notified areas
have been re-organised on district basis. Now, there are in
exercise of the aforesaid powers and in partial modification of
the earlier notices, the Authority after considering the need for
protecting the ground water resources and to ensure further
development activities in consistent with protection and
preservation of the ground water resources, hereby declares
whole of South and South-West districts of NCT Delhi as
‘Notified Areas' and imposes prohibition and restriction in these
districts on the construction and installation of any new
structure for extraction of ground water resources, to avoid
further depletion and deterioration in water quality in the said
districts.

Further, henceforth. no person/organization/agency
(Govt. or Non-Govt.) shall undertake any scheme/project of
ground water development and management in the above-
said districts without prior permission of the Authority.
Any contravention of the above notice shall be dealt with in
accordance with the provisions of Environment (Protection) Act.
19867 ([emphasis added)

84. CGWA issued Public Notice no. 2 of 2006 on the subject
“Declaration of “Over-Exploited Areas” for registration of

ground water abstraction structures” relevant part of which

reads as under:-

“PUBLIC NOTICE NO. 2 OF 2006

DECLARATION OF “OVER-EXPLOITED AREAS” FOR
REGISTRATION OF GROUND WATER ABSTRACTION
STRUCTURES.

Whereas the Central Govemmer_it constituted the Central
Ground Water Board as an Authority (hereinafter to as the
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Autherity under sub-section (3) of the Environment (Protection)
Act, 1986 (29 of 1986) (herein referred to as the said {Act) vide
notification of the Government of India in the Ministry of
Environment and Forests number S.0. 38 (E) dated the 14
January, 1997, as amended from time to time, for the purposes
of regulation and control of ground water development and
management in the whole of India;

And whereas the Central Government have authorized the
Authority to issue directions under section 5 of the said Act. In
writing, to any person, officer or any authority and such person,
officer or authority shall be bound lo comply with such
direction;

And whereas, the Authority, based on ground water resources
assessment undertaken by Central Ground Water Board in
consultation with State Governments, have identified certain
areas in the states of Andhra Pradesh, Gujarat, Haryana,
Karnataka, Kerala, Madhya Pradesh, Maharashtra, National
Capital Territory certain draft proposals for the purpose of
Delhi, and Tamil Nadu as "Over-exploited areas” where ground
water abstraction is. more than the average annual
replenishment of ground water resources and the ground water
level in these areas have also shown continuous decline over
the areas;

And whereas, certain draft proposals for the purpose of issuing
directions by the Authority to the State authorilies or officers, in
order to regulate the ground water abstraction, and requiring
registration of all such abstraction structures including open-
wells, tubewells, borewells in the areas specified in the said
Schedule were published vide Public Notice No. 4/2005 dated
19/20.12.2005 as required under rule 4 of the Environment
(Protection) Rules, 1986, for inviting objections and suggestions
from the public likely to be affected thereby, till the expiry of @
period of forty five days from the date of publication of the said
public notice;

And whereas, the Authority has considered all objections and
suggestions received by it in this regard.

Now, therefore, the Authority, in exercise of the powers
conferred by Section (5) of the Environment (Protection) Acl,
1986 (29 of 1988) read with paragraph 2 of the above said
notification number S.0. 38 (E), hereby issues the following
directions namely:-

1, The Chief Officer-in-Charge of Revenue district (whether
called as Collector, Deputy Comumissioner or by any other name)
for areas notified in the State of Haryana, Karmataka, Madhya
Pradesh and Maharashira; in the State of Tamil Nadu, the
Chigf Engineer WRO/PWD, State Ground and Surface Water
Resources Data Center, for the areas notified in the State of
Tamil Nadu and the Chief Executive Officer, Delhi Jal
Board, for the areas notified in the National Capital
Territory of Delhi shall registered all the existing
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groundwater abstraction structures including wells, tube-tvells,
borewells located in the areas so specified in the Schedule in
the proforma given in the Annexure fo this public notice within
the period of nineteen days from the date of publication of this
final noftice;

In the State of Andhra Pradesh, the Andhra Pradesh state
Water, Land and Trees Authority, constituted under Section 3 of
the Andhra Pradesh, Land, Water and Trees Act, 2002 (Andhra
Pradesh Act, 10 of 2002), for the areas to the State of Andhra
Pradesh; in the State of Gujarat, the Gujarat State Ground
Water  Authority  constituted  wvide  notification  No.
GWR/ 1095/6/I-1/J-1 dated 19.9.2001, for the areas notified
for the State of Gujarat; in the State of Kerala, the Kerala State
Ground . Water Authority constituted under section 3 of the
Kerala Ground Water (Control and Regulation Act, 2002 for the
areas notified in the State of Kerala; shall registered all the
existing ground water abstraction, structures including wells,
tube-wells, bore-wells located in the areas as specified in the
said schedule in the proforma given in the Annexure to this
public notice within a period of nineteen days from the date of
publication of this final notice.

2. The Chief Officer-in-Charge of Revenue District or the
concerned State Ground Water Authorities as the case may be,
shall submit a copy each of the performa received by it to the
Authority within a period of thirty days from the date of such
registration.

3. Every owner of a ground water abstraction structures
including wells, tube-wells, bore-wells located in the
areas as specified in the said schedule shall register
such structure with the concerned Chief Officer-in-Charge
of Revenue district or the State Ground Water Authority,
as the case may be in the proforma given in the Annexure
and in the manner specified in directionl;

4, Nothing in these directions shall apply to any owner of
non-energized dug-well or bore-well fitted with hand
pump used solely for drinking and domestic purpose.

SCHEDULE
Serial | State District/Mandal | District
Numb /Block/Municip
er al Corporation
areas
1 1@ 3] (4)
i, Andhra Pradesh | 1, Armur Mandal | Nizamabad
2 Husnabad | Karimnagar
Mandal
3.Bachannapet Warangal
Mandal
25 Gujarat 1. Anjar Kachchh
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2. Bhachau Kachchh

3. Mandui Kachchh

4. Mangrol Junagarh

5. Porbandar Porbandar
Haryana 1. Mahendergarh | Mahendergar

h

2. Farukh Nagar | Gurgaon

Karnataka 1. Anekal Bangalore
(Urban)

2, Bangalore | Bangalore

(North) (Urban)

3, Bangalore | Bangalore

{South) (Urban)
Kerala 1. Kasaragod Kasaragod

2. Kodungallur Trissur
Madhya Pradesh | 1. Sanwer Indore

2. Malhargarh Mandsaur
Maharashira 1. Yawal Jalgaon

2. Raver Jalgaon
National 1, East Distriet | East District
Capital

Territory of
Delhi -

2.North  Delhi| North Delhi

District District

3.North East | North East

District District

4.North West | North West

District District

5. West Delhi| West Delhi

District District

Tamil Nadu 1. Chengam Tiruvannamal

ai

2. Thuraiyur Tiruchirappall
i

3. Thalaivasal Salem

4. Gangavalll Salem

Report Dynamic Ground Water Resources of NCT, Delhi as on March

2023

85.

Development, Government of NCT, Delhi took up the task of estimating
the dynamic ground water rescurces of NCT, Delhi annually based on
GEC 2015 methodology. The re-estimation of ground water respurces

as on 2023 was carried out using the methodology recommended by

(emphasis added) *

Central ground Water Board and Department of Urban

779
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Ground Water Estimation Committee (GEC-2015) and the updated
data which was provided by various State and Central Government
agencies. The estimation was done considering each Tehsil (Revenue)
Sub-division as assessment unit. The current status of ground water
development is reflected in the category of various Tehsils, which are
assigned taking into consideration both the stage of ground water

development and the trend of ground water levels. In the “Report

Dynamic Ground Water Resources of NCT, Delhi as on March

2023" published by Central Ground Water Beoard State Unit Ofﬁce,
Delhi Department of Water Resources, River Development & Ganga
Rejuvenation, Ministry of Jal Shakti in October 2023 the information
has been tabulated in the beginning as under:-

“DYNAMIC GROUND WATER RESOURCES OF

NCT OF DELHI
As on March, 2023

AT A GLANCE
1 | Total Annual Ground Water Recharge | 38,152.55 (ham)
2 | Annual Extractable Ground Water 34,449.23 (ham
Resources
3 | Annual Ground Water Extraction 34,150.55 (ham)
4 | Stage of Ground Water Extraction 89,13 %

CATEGORISATION OF ASSESSMENT UNITS (TEHSILS)

S. | Category Assessment

No. Units

1. | Safe 5(14.7%)

2. | Semi Critical 4 (11.8%)

3. | Critical 12 (35.3%)

4. | OQver Exploited 13 (38.2%)
Total : : 34

86. In the above said report results of groundwater resources

estimation 2023 are given as under:-

“7,4. Results of Groundwater Resources Estimation 2023
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7.4.1. Annual Groundwater Recharge

The annual groundwater recharge includes the components of
rainfall recharge and recharge from other scurces like
canal/drain seepage, return flow from irrigation, seepage from
demestic water supply and recharge from water conservation
structure. The Annual Groundwater Recharge for NCT Delhi
2022 is estimated as 38152.55 ham. Assessment unit wise
details of estimation are presented in Table 19 (column 4 to 8).

7.4.2. Annual Extractable Groundwater Recharge

The annual extractable groundwater recharge as defined in
GEC 2015 methodology, involving component of monsoon &
non-mensoon recharge and excluding component for natural
discharge for the environment, following GEC 2015 norms has
been estimated for NCT Deihi is 34449.23 ham. Assessment
unit wise details of estimation are presented in Table 19
(column 10).

7.4.2, Annual Groundwater Extraction

During the year under report, almost all departments &
Institutions of NCT Delhi have provided geo-referenced
extraction data which has been further distributed over Tehsil
layer by CGWB to find out tehsil wise extraction. The running
hour and discharge have been averaging out as demand of
Software. Industrial extraction data was not provided and have
been considered on pro rata basis.

The total ground water extraction as defined in GEC 2015
methodelogy, involving component of domestic ground water -
extraction, irrigation extraction and industrial extraction has "’
been estimated for NCT Delhi is 34 ham. Assessment unit wise =
details of ground water extraction is presented in Table 19
(Column 11 to 14). -
7.5, Stage of Groundwater Extraction and Categorization
of Assessment Units

The Stage of Ground Water Extraction as on 2023 in NCT Delhi
varies from 61% in Rohini Tehshil in North West District to 153%
in Vasant Vihar tehshil of New Delhi Distrct. The overall Stage
of Groundwater Extraction in NCT Delhi as on 2023 is 99%. The
information on Stage of Ground Water Extraction is given in
table 19 (column 17).

As per recommendation of GEC. 2015 methodology, the
Dynamic Groundwater Resources (fresh quality) be planned for
future ground water management, Out of 34 new assessment
units of NCT Delhi, 5 are categorized as ‘Safe’, 4 as ‘Semi
Critical’, 12 as Critical’ and rest 13 as 'Over Exploited’, A
summarized data on categorization all 34 assessment units of
NCT Delhi is presented in Table 19 (column 18). A map showing
categorization of assessment units (Tehsils of NCT Delhi) is
presenied in Figure 39,
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7.6. Annual Allocation for Domestic use and Net Ground
Water Availability for future use

Annual Allocation for Domestic use for 2025 has been
estimated as 27570.3 ham, for entire NCT Delhi The
Assessment unit wise Annual Allccation for Domestic Use as on
2025 is presented in Table 19, column 15. The Net Ground
Water Availability for future use in NCT Delli is 2870 ham
(Table 19, column 16).”

87. The categorization of assessment units in NCT of Delhi given in
National Compilation on Dynamic Ground Water Resources of

India, 2023 published by Central Ground Water Board is reproduced

as under:-
DYNAMIC GROUND WATER RESOURCES OF INDIA, 2023
DELHI
Total Nousafe Semi Critical [Critical Over Exploited [Saline
S, [Name of Rf g
SSesse
NoDistrct | 4 INo. B¢ [No. %  [No. B  |No. %  [No.
1| North 3 - - 1 /3333) 1 (3333 1 |3333] -
South > f % § & F = ” = | -
4 3 3 | 100
South = . =
3 1 [33.33 1 (3333 1 |33.33
| West
4| East 3 - ¥ 2 - 3 | 100 & 7 u
Nazul 4 . ) » E % -
Bl 1 1 | 100
6| South 3 il il i 1 |3333| 2 |e667|
7 | central 3 1 |[33.33] ) i |g395| a |asas| ~
New S - - i - - s
3 100
Bl pemt | 3
North ) ) ) . i
67| 1 |33.33
9 West 3 2 |66
10| West 3 1 [3333| 1 |3333| 1 |3333
Jqgf Nowb | 4 1~ | & fssas) ™| ° & |eser| °
East
12|Shahdara| 3 1 [3333]| 2 |6667
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Total 34 5 11471 4 |11.76| 12 [35.29| 13 |38.24

Delegation of power under 5 of -the Environment (Protection) Act,
1986 to Lieutenant Governor, NCT of Delhi vide notification
number 8.0. 667 (E) dated 10.09.1992

88. The Central Government authorized the Lieutenant Governor,
NCT of Delhi vide notification number S.0. 667 (E) dated
10.09.1992 to exercise powers under section 5 of the Environment
(Protection) Act, 1986 for NCT of Delhi and to issue directions
thereunder, to any person, officer or any authority for‘ the closure,
prohibition or regulation of any operation or process or stoppage or

regulation of the supply of electricity or water or any other services.

Directions issued vide notification no, F8(348)/EA/Env/09/1041-
1061 dated 18.05.2010
89. In exercise of power conferred by section 5 of the Environment
(Protection) Act. 1986 read with the Ministry of Home Affairs,
11030/J/ 91- UTL dated 10.09.1992 and in supersession of directions
issued vide Order Nos. F8(348)/ EA/Env/09/14433-14451 and
F8(348)/EA/Env/09/14452-14470 dated 30.03.2009 as well as Order
Nos. F8(348)/EA/Env/09/555-582 -and F8&(348)/EA/Env/09/583-610
dated 30.04.2009, the Lt. Governor of NCT of Delhi vide notification
number. F8(348)/EA/Env/09/1041-1061 dated 18.05.2010 issued
the following directions:-
‘(1) In the whole of the National Capital Territory of
Delhi, no person, group, authority, association or
institution shall draw ground water through bore-well or
tube-well (both new as well as existing and drawing

ground water without permission of Central Ground
Water Authority) for domestic, commercial, agricultural
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and or industrial uses without the prior permission of
the "Competent Authority" that is to say, the Delhi Jal
Board or the New Delhi Municipal Council as the case
may be.

2 The issue of grant of permission for borewell/
tubewell shall be dealt by Competent Authority through
the Deputy Commissioner (Revenue) of each revenue area,
GNCTD, who is hereby appointed as "Authorized Officer”
for the purpose of regulation of ground water
development and management in the respective revenue
areas under the jurisdiction.

3. The Deputy Commissioner (Revenue] of each revenue
area, GNCTD, who is the Authorized Officer, are further
delegated with the power of dealing with other issues
such as checking violation and sealing illegal wells,
launching of prosecution against offenders ete. including
grievance redressal related to ground water, based on
the recommendations of the Advisory Committee.

4. An Advisory Committee in each nine revenue areas of the
National Capital Territory of Delhi is hereby constituted under
the Chairmanship of the Deputy Commissioner of each revenue
area comprising of the following members:

] Deputy Commissioner (Revenue), of concerned revenue
area : Chairman,

2, Director (Panchayat): Member;
3. Chief Engineer nominated by Dellu Jal Board: Member;

4. Representative of Central Ground Water Beard, New
Delhi : Member;

5. Representatives of local bodies having jurisdiction over
the area:  Member;

6. Representative of Department of Environment,
GNCTD/DPCC: Member

% Representative of reputed NGO in the field of
Groundwater Management nominated by the Deputy
Comumnissioner concerned: Member;

(5) The Advisory Committee shall meet atleast once in
every month to take up various issues related to ground
water regulation and management in the concerned
revenue area and give recommendations to the Deputy
Commissioner for further consideration and enforcement.
Only the recommended groundwater boring cases shall be
forwarded to Competent Authority for grant of
permission,
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(6) In emergent violation cases such as illegal
groundwater drawl, the Authorized Officer, subject to his
satisfaction, shall ensure the discontinuation of the
same by the seizure of drilling rig, sealing of
tubewell/borewell if so constructed and also
disconnection of electricity supply to the energized
tubewell even if it is through DG sets, without waiting for
recommendation of Advisory Committee. However the
details of such action shall be placed by the Authorized
Officer in the next Advisory Committee meeting.

(7) If any person, group, authority, associftion or
institution, intends to draw ground water through bore-
well or tubewell(both new as well as existing and
drawing ground water without permission of Central
Ground Water Authority), he shall take prior permission
Jrom Competent Authority. Such permission shall be
obtained through submission of an application to Zonal
Offices of the Competent Authority, in the form specified
by the Competent Authority.

(8) The Executive Engineer of the Competent. Authority,
incharge of the concerned area shall recommend the case,
based on the facts on the ground, to the concerned Deputy
Commissioner (Revenue) of the revenue area who shall issue
orders in the light of the recommendations of Executive
Engineer of the Competent Authority and the Aduvisory
Committee.

(9)  If the plot size of the building is more than 200 sq.
meters, the permission to draw ground water through borewell
or tubewell (beth new as well as existing and drawing
groundwater without permission of Central Ground Water
Authaority) shall be subject to the condition that the occupier or
owner of the said plot or building shall install rain water
harvesting system in such building.

(10) The permission to draw ground water through borewell or
tubewell (both new as well as existing and drawing ground
water without permission of Ceniral Ground Water Authority)
Jor eommercial and or industrial use shall be subject to the
condition that the concemed person or authority shall install the
rain water harvesting structure, and shall ensure reuse of the
water in horticulture or cooling or toilet flushing, etc after proper
treatment of waste water or any other suggssnons given by the
concerned Advisory Committee.

(11) Each of the Advisory Commiitee in addition to their above
mentioned statutory duties, will inform Delki Pollution Control
Committee about any water pollution occurring, due 1o
extraction of water from tube-well or bore-well so that
necessary action may be initiated under the provision of the
Water (Prevention and Control of FPollution) Act, 1974,

(12) The permission of borewell installation for agricultural
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purpose may be granted to genuine agriculturists by the
Advisory Committee under concerned Deputy Commissioner
(Revenue) based on the recommendation of Block Development
Officer and Agriculture Department / Irrigation & Flood Control
Department, Govt of NCT of Delhi. Agriculture activity may be
verified from Khasra Girdawari documents and also based on
actual evaluation.
(13) Any violation of the above directions shall be
punishable under section 15 of the Environment
(Protection) Act, 1986 (29 of 1986).”
90. We have gone through notification no.
F8(348)/EA/Env/09/1041-1061 dated 18.05.2010 and we find that
the issue of grant of permission for borewell/tubewell is to be dealt
with by Competent Authority through the Deputy Commissioner
(Revenue) of each revenue area in GNCTD. It may also be added here
that as per the above said notification application for grant of
permission for borewell/tubewell is to be submitted in the Zonal
Offices of the Competent Authority in the form specified by the
Competent Authority. It may also be added here that the Executive
Engineer of the Competent Authority in-charge of the concerned area is
required to recommend the case based on the facts to the concerned
Deputy Commissioner (Revenue) of each revenue area, GNCTD who is

to issue the orders in the light of the recommendation of the Executive

Engineer of the Competent Authority and the Advisory Committee.

91, Even though, in the above said notification the term Competent
Authority is not defined but in view of Section 9 (1) (b) of the Delhi Jal
Board Act, 1998, DJB is and has to be considered to be the Competent
Authority for the purpose of -l'egulation and management of the
groundwater in the NCT of Delhi. In SoP titled as “Regulation of
extraction of ground water, closure, prohibition of illegal activities

relating to use of borewells/tubewells” also DJB is mentioned to be
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the Competent Authority in the entire NCT of Delhi except areas under
New Delhi Municipal Committee and Delhi Cantonment Board,
However, we are of the considered view tﬁat it will be appropriate, if the
above said notification is appropriately amended to deline the |
expression Competent Authority to remove any confusion .in this

regard.

92. Further on a reading of para 3 and 6 of the above said
notification there appears to be some confusion as by para 3 the
Deputy Commissioner (Revenue) of each revenue area, GNCTD is
delegated with the power of inter alia sealing illegal wells based on the
recommendations of the Advisory Committee but as per para 6 in
emergent violation cases the Deputy Commissioner (Revenue) of each
revenue area in GNCTD is required to ensure discontinuation of the
illegal ground water drawl by seizure of drilling rig, sealing of
tubewell/borewell if so constructed and discontinuation of electricity
supply to the energized tubewell even if it is through DG sets, without
waiting for recommendation of Advisory Committee. In our considered
view illegal drawl of ground water requires immediate action of sealing
of the borewell by the Deputy Commissioner (Revenue) of revenue area
in question without waiting for recommendation of the Advisory
Committee in this regard and the desirability of making appropriate
amendment in para 3 of the above said notification is also required to

be considered,

93. We, accordingly, request Hon'ble Lieutenant Governor of Delhi to

look into the matter for such action as may be considered appropriate.

Directions in OA no. 685/2019, Rakesh Kumar Vs. Government of
NCT of Delhi & Oxs,
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94, In OA no. 685/2019, Rakesh Kumar Vs. Government of NCT
of Delhi & Ors. this Tribunal took suo-moto cognizance on a lefter
petition complaining that certain p-ersons are running water plants by
illegally extracting the same in different places namely Kashmiri Gate,
Tilak Bazar, Sadar Bazar, Azed market, Chandni chowk etc. This
Tribunal constituted a Joint Committee comprising DJB and NDMC
which submitted action taken report that out of 12 addresses given in
the said report, 9 were found extracting ground water illegally, one
premises was found locked, and in 3 premises no bore well was found.
Another report dated 03.04.2020 was submitted by DJB about 11
locations out of which at 4 places no beore-well was found and in 7
locations, bore-wells were either sealed or running illegally. Both the
reports were considered by this Tribunal on 15.05.2020 and noticing
that bore-wells were illegally existing and operating and no remedial
action was taken by Statutory Regulators, this Tribunal deprecated the
inaction on the part of Statutory Regulators and passed a detailed order
referring to directions issued in earlier matters dealing with similar
violations. Operative part of the order in para 8 reads as under:

“8. In view of tlie above, we reiterate our directions for

devising suitable effective mechanism for preventing

extraction of ground water by way of unauthorized tube -

ells and wherever such illegalities found, prompt coercive

measures must be taken. Illegal extraction of ground

water is a criminal offence under the EP Act

Compensation must be recovered on the forrula already

laid down. It will be appropriate that Chief Secretary,

Delhi calls a meeting of all concerned within one month

from today and oversees preparation of an appropriate

SOP for fixing responsibility on the subject. Ministry of Jal

Shakti may also take necessary steps in the matter.

A copy of the order be forwarded to the Chief Secretary,

Delhi, Secretary, Ministry of Jal Shakti, Govt. of India,

DJB, CPCB, DPCC, Commissioners of all Municipal

Corporation of Delhi, all the District Magistrates in Delhi
and Justice S.P, Garg, former Judge of Delhi High Court.”
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95. Pursuant to above referred order status report dated 11.07.2020
was filed by DPCC. In status report dated 11.07.2020 DPCC submitted
that in compliance of order of Tribunal, a meeting was taken by the
Chief Secretary, Delhi on 12.06.2020 through video conlerencing; the
meeting was attended by Municipal authorities, DJB, DPCC and District
Magistrates of Delhi; SOP has since been finalized and has been
brought into effect; in SOP clear responsibilities have been assigned to
various agencies as DJB/local bodies and block development officers for
identification of illegal borewells depending on the nature of use; Deputy
Commissioners (Revenue) of the districts have been assigned role of
supervision of checking the viclation and closure of illegal borewells and
inter departmental advisory committee was constituted for each district
to assist Deputy Commissioners. It has been observed that often drilling
machines/rigs are used to dig illegal borewells, the mechanism for their
regulation including registration and prior permission for movement
and deployment has also been incorporated in the SOP.
SOP titled as “Regulation of extraction of ground water, closure,
prohibition of illegal activities relating to wuse of
borewells/tubewells”
96. The relevant part of the SOP titled as “Regulation of extraction
of ground water, closure, prohibition of illegal activities relating to
use of borewells/tubewells”, which was also reproduced by this
Tribunal in its order dated 13.07.2020 passed in above mentioned case,
reads as under:-

‘1, Standard Operating Frocedure (SOP): 1. Drawing ground

water through borewell or tubewell for domestic, commercial,

agricultural or industrial uses without the prior permission of

the "Caompetent Authority” will be considered illegal and without

authority of law. The Competent Authority is Delhi Jal
Board in the entire NCT of Delhi except areas under the
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New Delhi Municipal Council (NDMC) and Delhi
Cantonment Board (DCB). For borewells/tubewells for
agricultural uses, the information on illegal extraction of
ground water will be provided by the BDO to the Advisory
Committee.

2, The Deputy Commissioner (Revenue) of each district, who
is the Authorised Officer under the direction dated 18.05.2010
is required to supervise checking violation ie. detection of
illegal wells and closure thereof through the SD}fs.

3. An Advisory Committee in each of the revenue districts
with representatives from DJB, CGWB, 'ULBs, DPCC, reputed
NGO has been constituted to assist the DC in detecting illegal
borewells for taking action. Accordingly, the advisory committee
will prepare a list of such illegal borewells every month by
taking information from all available sources including Revenue
Officers, representatives of Delhi Jal Board, ULBs, DPCC, NGOs
and other relevant sources. Proactive action needs to be taken
by the above representatives in detection of illegal extraction of
ground water and furnishing the same to the Advisory
Committee promptly. Superintending Engineer (SE), DJB is the
Member Secretary of Advisory Committee, and he is required to
ensure timely conduct of the meeting and also to record the
_ proceedings.

2 4, The Delhi Jal Board has already identified 19661
such illegal borewells on which action is being taken and
7248 units have already been closed down by the district
authorities. The remaining units to be closed down on
priority as these have been already identified and the
process to be completed within a period of three months.
A weekly progress report district wise will be submitted
to the Divisional Commissioner for monitoring. The illegal
borewells/tubewells other than the list provided by DJBE will be
taken up for closure thereafier. Further, in the first phase,
action against borewells/tubewells engaged in commercial
exploitation of ground water will be taken.

o In case the illegal borewell/tubewell s already
constructed/ operating, the same will be closed and the
electricity supply to the energized tubewell will be disconnected
even if it is through DG sets. In case of the illegal
borewell/ tubewell is under construction, then the drilling rig
will also be sealed.

6. For the purpose of closure of illegal borewells/tubewells,
joint action teams under the supervision of the concerned SDM
will be formed for ensuring effective coordination. The joint
team will comprise field functionaries from DJB, DISCOMs and
Local Police.

7 The Deputy Commissioner who is the chairperson of
the Advisory Committee will forward the details of illegal
borewells to the DPCC for levying Environmental
Compensation (EC) for illegal extraction of ground water.
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8. The DPCC will assess EC as per the methodology
devised by CPCB in its report dated 26.06.2019, After
assessment of the EC, demand  will be raised and in
cases of non-recovery, SDM to recover EC as arrears of
land revenue.

9, All the drilling machines/rigs utilized for boring purposes
in Delhi are reguired to obtain registration from the offices of
Deputy Commissioners of the concerned districts. The
movement of drilling machines/rigs will be allowed for
authorised drilling to the identified location and for specified
duration by the concerned Deputy Commissioner.

10.  The Delhi Police and Transport Department of Gouvt. of
NCT of Delhi will allow movement of the drilling machines/ ngs
having the prior permission for such’ movement from the
concerned Deputy Commissioner., The concerned Deputy
Commissioner (Revenue), Deputy Commissioner of Police and
Deputy Commissioner, Enforcement of Transport Department
will be responsible for strict compliance of the guidelines
regarding movement of drilling machines/rigs.
11. As provided in the direction dated 18.05.2010 issued
under Section 5 of the Environment (Protection) Act, 1986 the
Deputy Commissioner of each district will launch prosecution
against the offenders related to ground water extraction on the
recommendations of the Advisory Committee,
12. The concerned Advisory Committee of each district is
responsible to ensure that there is no illegal extraction of
ground water in the district,”
97. In status report dated 11.07.2020 filed by DPCC it was also
mentioned that during meeting held on 12.06.2020 by Chief Secretary,
Government of NCT of Delhi, it was infarmegl that DJB has already
identified 19661 illegal borewells against whom action is being
taken and 7248 units were already closed by the district
authorities. Report said that remaining units would be closed down

on priority as they were already identified and process would be

completed within a period of three months.

98. This Tribunal considered the report on 13.07.2020 and found
that action was not taken as per the provisions of SOP, This Tribunal

directed that further action be taken which may be overseen by the

791
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as under:

“2,  the Chief Secretary, Delhi decided that Delhi Jal
Board will prepare the list of illegal borewells, Revenue
Department will supervise the closure action of the illegal
borewell and DPCC was assigned the task to impose EDC
on the violators as per the list provided by DJB.

3. That Revenue Authorities provided the details of action
taken by them, which is as follows:

Ors.
Ors.

DPCC and compliance status as on 31.12.2020 be brought on record by
15.01.2021. In pursuance of order dated 13.07.2020, an action taken

report dated 03.09.2021 was filed by DPCC relevant part of which reads

District ATR (Borewell sealed till 31.08.2021)

- No. of illegal| Action taken on |[No. of illegal
borewells | illegal borewells | borewells to
identified in| till 31.08.2021 | be sealed
the district

North 761 748 13
East 116 116 7]
South West 6681 1410 5271
South East 297 231 66
North West 8299 5814 2485
Shahdara 552 552 0
New Delhi 75 75 0
Central 611 412 189
West 2185 1793 392
North East 0 0 0
South &4 84 0
Total 19661 11235 8426

4. DPCC on its part has taken following action to assess
the Environmental Compensation to be imposed on the
basis of information received from DJB and Revenue
Authorities:

(i) Show cause notices for imposition of EDC
issued : 18315

(i) EDC amount proposed in above mentioned
SCNs: 70,65,80,000/- .

- (i)  EDC amount imposed: 70,65,80,000/-

(iv) EDC agmount received: Rs. 23,80,000/ -
(v)  EDC amount yet to be recovered: 70,42,00,000/-

Due to continuing pandemic, the process of recovery is
very slow and Revenue authorities are not able to spare
their manpower for taking action.

5. That many units had mentioned their inability or delay
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in depositing the EDC due to Covid-19 Pandemic and low

economic activity during last few months since March

2020, They have also mentioned that unprecedented

health crises and emergency coupled with steep downfall

in the revenue earning due to lockdown which has

brought down the economic activities to the lowest level. In

case of remaining units, recovery certificates was issued to : =

the concerned District Magistrate/SDMs, to recover the

amount as arrears of land revenue from the remaining

units which have not deposited Environmental Damages

Compensation (EDCJ.”
99. In the above mentioned OA this Tribunal considered the report on
25.02.2022 and observed that huge environmental compensation of
more then Rs. 70 Crores was computed but a negligible amount of
Rs. 23.8 lakhs was recovered. No action for prbsecution was taken
against violators. Further, out of 19661 illegal bore wells, identified
in various Districts of Delhi, only 11235 were sealed and 8420
remained to be sealed. No reason was given as to why all illegally
running bore wells were not sealed. An additional action taken report
dated 02.11.2021 was filed without much improvement as out of 19661
illegal bore wells identified by DJB, action was taken by Revenue
Authorities against 11364 bore wells only till that date. This Tribunal €l
considered the situation to bé disgusting/disappointing due to =
snail pace level of activities on the part of statutory regulators
which clearly indicated dereliction of duties, Vide order dated
25.02.2022 this Tribunal disposed of above mentioned OA while
directing the authorities to take appropriate remedial action
against all the illegally running bore wells identified by DJB' and
submit a complete compliance report after six months and a copy

of the order was ordered to be forwarded to DJB, DPCC and NDMC

by e-mail for compliance,

100. As per written report submitted by the l'x;egistry no such
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report was filed by DJB, DPCC and NDMC in compliance of order
dated 25.02.2022 passed in O.A. No. 685/2019 titled as Rakesh

Kumar Vs. Government of NCT of Delhi & Ors.
Non Implementation of legal regime/ environmental laws/norms.

101. This Tribunal noticed non-compliance and non-implementation of
the legal regime and in view thereof vide order dated 04.12,2023
required the CEO, DJB to file status report giving requis'ite information

in detail in tabular format with respect to the [ollowing aspects:-

i, District wise number of illegal borewells identified;
i, District wise number of illegal borewells which have been
sealed/closed;
iii. District wise number of occupiers/ proprietors of illegal
borewells on whom penalty/EDC has been imposed; :
iy, District wise number of occupiers/ proprietors of illegal
borewells from whom penalty/EDC has been recovered;
v. District wise number of occupiers/ proprietors of illegal
borewells from whom penalty/EDC is yet to be recovered;
vi. District wise number of illegal borewells which are yet to
be sealed/closed; and :
vii. District wise number of occupiers/ proprietors of illegal ¥
borewells on whom penalty/EDC is yet to be imposed. -

102. DJB filed Supplementary status report in M.A, No. 24/2023 in
0.A. No. 33/2022 Ganesh Prasad Vs. Government of NCT of Delhi
& Ors. vide email dated 13.04.2024 which reads as under:-
“SUPPLEMENTARY STATUS REPORT ON BEHALF OF DJB
IN FURTHERANCE TO REPORT DATED 03.02.2023 AND IN
COMPLIANCE OF ORDER DATED 05.02.2024
X X X
10. In continuation to the earlier status report dated 03.02.2024
and in compliance of the order dated 05. 02.2024, DJB is
submitting the requisite information of the illegal borewells as

received from the Concerned DMs for facility of reference in the
tabular form below -
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Dids District Disuict | District District District District ° e
Wise Wise wise wise wise wise ﬂ:‘g}ﬂ -
Number of mb u number number number Prapristor
llegal of iffegal | of of of of illegal s of illegal
Borewalls | borewsll | occupier’ | occupler/ | occupler | borewolls | porewells
Identified | s which Proprietor | Proprietor | Proprietar | whichara | onwhom
(As per have of IHegal of illegal of ilfegal yet to be penaly’
previous | been borewells | borewells | borowells | scaled/ EDC is yet
dala Sealed onwhom | from from closed o be
submitted | felosed penalty’ whom whom imposed
. raferred EDC has penally penalty
by been EDC has EDCis
Hon'ble imposed bogn yal to be
NGT recavered | recovered
vide
Order
against
hearing
dated
4.1.24)
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concerned Executive
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regarding illegel
borewells already sealed
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Shahdara | 952 358 NIL NIL NIL NIL NIL SDM({Vivek Vihar)Total
Borewell = 178 Borewoll
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Water Tank Supply =3
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: Not visited =1
Not operational =1
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Locked =4
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Incompleta
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properties were found
sealed 4)01 matter has
been sent to DJB for
clarification Karol Bagh-
1)21 borewells not
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removed physically 2)46
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seal 02 no of borewalls
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Jurisdicton District
Central Hence toial
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ZTEs
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DPCC to
b8

Data to be

by DPCC to|
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Data to be
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DPCC to
DJB

Data to be
provided by
DPCC to
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SOM(Punjabi Begh) 65
Duplicate + 18 not found
=83 SDM(Rajouri Garden)
119 Not found SDM(Patel
Nagar) -32 Not found +
16 Not pertain to Patel
Nagar sub division=48
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Norih
East

Not
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Not
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Nat
Applicable

South
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EDC raport
periains to
DPCC

EDC report
pertains to
DPCC

Not
Applicable

Not
Applicable

Not
Applicable

There are no flegal
barewells in (dentified
list of £JB for sealing In
District North East,

EDC report
pertains to
Dpcc

NIL

EDC regort
pertains to
DPCC

In additien 1o original
survay of 84 borewells,
1€ additional borewells
have been sealed. Out of
15, EDC has been

imposed on 14 borewalls|

and for 02, DPCC has
informed that Imposing
of EDC Is under process.

Total

11187

8178

103. Vide order dated 04.12.2023 this Tribunal directed the DPCC to

file status report in tabular format with respect to the [ollowing

aspects:-

i,

iv.

District wise number of cases in which show cause notices
for imposition of EDC have been issued;

District wise number of cases in which orders for imposition
of EDC have been issued;

District wise number of cases in which orders for imposition
of EDC are yet to be issued;

District wise number of cases in which EDC has been

recovered;

District wise number of cases in which EDC

recovered;

is yet to be
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District wise number of cases in which reference has been
made to Deputy Commissioner (Revenue) for recovery of the
EDC;

District wise number of cases in which reference is yet to be
made to Deputy Commissioner (Revenue) for recovery of the
EDC;

How much of EDC amount recovered from the violators has
been utilised by DPCC/DJB with requisite details; and

How much of EDC amount recovered from the violators is
yet to be utilised by DPCC/DJB with requisite details.

vide email dated 15.04.2024 which reads as under:-

“STATUS REPORT ON BEHALF OF DELHI POLLUTON
CONTROL COMMITTEE WITH RESPECT TO THE ORDER
DATED 08.11.2023 , 04,12.2023 and 04.01.2024.

X X : X X

5. That, DPCC has no specific account for Environmenial
Damage Compensation received for illegal ground water
extraction from Dborewells and DPCC is maintaining
Environmental Compensation (EC) fund in a common dedicated
account meant for use in the following 10 sub-heads , namely:

i3 Installation and running of (O&M) CA.AQM Monitoring
Stations,
2. Research & study projects

3. FProcurement of instruments & Rent for air Lab €,
Installation of paper recycling unit in govt. School

5, Monitoring of air pollution at various locations of Delhi

6. Honorariums  for  oversight cotninittee/ Technical

consultants

7 Installation of Noise Monitoring station at Delhi
8, Seminars and Conferences

9. IT Expenses (Purchase and Salary IT Resour..esj
10, Advertising charges.

6. That, status report with respect to order dated
04.12.2023 in tabular jformat is enclosed herewith as
Annexure-1. A statement showing the utilisation by DPCC from
the amount received as Environmental Compensation (EC) in
tabular format is attached herewith as ANNEXURE72. DPCC
spent Rs, 145.23 Lakhs out of the fund recovered as
Environmental Compensation.
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Vi That with the prior approval of Chief Secretary, Delhi a
letter was issued to Divisional Commissioner-Delhi on
08.12.2023 to obtain explanation of the concerned
officers who were posted as District Magistrate -(South
West) / SDM Dwarka during the relevant period. Copy of
the letter dated 08.12.2023 is enclosed herewith as

- Annexure-3,

8. Thai: further, with the prior approval of Chief Secretary,
Delhi a letter was issued to Director, Directorate of
Training (UTCS).on 08.12.2028 with a request to develop
a training module for 2/3 days period to the officers
posted as District Magistrate/ SDM urgently. Copy of the
letter dated  08.12.2023 1is enclosed herewith as

Annexure-4,

9, That, for calculating Environmental Compensation, DPCC
asked the details of borwell from- Delhi jai Board with a copy
to CO WA .on 25:09.2023 to calculate the- EC as per CPCB
formula. In absence of requisite details, a show cause notice.for
imposing interim EC in terns of the. office order daied
09.07.2020 was issued on 16.11.2023, whereby granting 07
days time to submit the reply. Show cause notice was also
pasted on the gate of property in addition to sent via speed
post. No reply was received with respect :to show cause- notice!
therefore, direction for imposition of interim EC. was issued on
08.12.2023. As interim EC wasnot deposited, so recovery
certificate was issued to SDM (Dwarka) on 11.01 .2024. SDM
(Dwarka) issued a letter to Sh. Anil Kumar and Sh. Ashish
Rumar for depositing EC on 30.01.2024. Copies of the letter
dated 11.01.2024 issued by DPCC and 30.01.2024 issued by
SDM are collectively enclosed herewith as Annexure-5{Collv)

Status Report w.r.i. legal Botowells
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105. Additional status report has been filed by DPCC vide email dated
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15.04.2024. The relevant part of the Additional status report is

reproduced below:-

“ADDITIONAL STATUS REPORT ON BEHALF OF DELHI
POLLUTON CONTROL COMMITTEE WITH RESPECT.

- T X b4 X

5 That, in addition to the report dated 07.02.2024, it is
most respectfully submitted that, DPCC issued recovery letier
dated 11.01.2024 to SDM (Dwarka) for recovery of
Environmental Compensation (EC) of Rs. 1,00,000/- (One Lakh
only) from Sh. Ajit Kumar & Sh. Ashish Kumar, which was
levied by DPCC. SDM (Dwarka) issued notice to Sh. Ajit Kumar
& Sh. Ashish Kumar to deposit the same to DPCC account.
DPCC has not received EC amount so far. DPCC has sent an
email on 12.04.2024 te SDM{Dwarka) requesting the present
status of recovery of Environmental Compensation (EC). Reply
is awaited from the SDM(Dwarka).

6. That, on the issue of training, a letter was sent to UTCS
regarding training to the administrative officers of Revenue Dept
& officers of statutory authorities like DJB eic. on 08.12.2023.
Email was also sent to UTCS regarding this on 04.04.2024,
UTCS vide email dated 05.04.2024 informed that they are
planning to conduct a Training on the given topic 1ie.
"Environmental issues".”
106. A perusal of Annexure 1 showed that show cause noticr:s for
imposition of EDC were issued in 18493 cases but orders for imposition
of EDC were passed in 18481 cases. EDC has been recovered only in
121 cases and recovery of EDC is pending in 18372 cases. The DPCC
has not mentioned the total amount of EDC impoesed and the total

amount of EDC which has been recovered. In Annexure A it has been

mentioned that amount of Rs. 53,70,000/- is yet to be utilized by

DPCC. -

107. In Annexure 2 DPCC has given information regarding expenditure
incurred from Environmental Damage Charge ;v.e‘f‘ 2015-16 to 2023-24
(up to 29.02.2024) and total expenditure incurred up to 29.02.2024 is

mentioned to be Rs.19,04,96,464/-. However, the statement shows that
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amount of EDC has been spent only on the following:
1. Installation and Running (Operational and Maintenance)
CAAQMS,

2. Research and Study Project,

3. Procurement of instrument and Rent for Air Lab,
4, Installation of Recycle unit in Govt. School,
5. Monitoring of Air Pollution at various locations of Delhi,

Honorarium of Oversight Committee/Technical Consultants,
Installation of Noise Monitoring Station at Delhi,

5 Seminar and conference,
IT Expenses (Purchase and Salary IT Resources) and

-

10. Advertising Charge/Printing Charges/Others..

108. It is evident therefrom that no amount has been spent on
conservation/recharge of ground water and creation/rejuvenation of

any water body or rain water harvesting facility.

109. This Tribunal observed in order dated 18.03.2024 that not only
the report of DPCC is materially deficient but also the remedial
measures taken by DPCC by utilization of EDC are grossly inadequate;
definitely, something more is required to be done by DPCé for
remediation of environmental damage caused and appropriate remedial
measures need to be catalogued and implemented, Amount of
environmental compensation recovered for illegal abstraction of
groundwater ought to be spent on conservation/recharge of ground
water and/or creation/rejuvenation of water bodies/rain water

harvesting facilities.

110. In compliance with order dated 18.03.2024 passed by this
Tribunal, the Chief Secretary, Government of NCT of Delhi convened a

meeting of the officers from Delhi Jal Board (DJB), Municipal
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Corporation of Delhi (MCD), Delhi Pollution Control Committee (DPCC),
Delhi Police, Urban Development Department, Revenue department and
other concerned departments on 12.04.2024. It was decided that the
Environmental Damages Compensation collected in respect of
illegal ground water extraction shall be utilized through the
committee constituted by Hon'ble High Court of Delhi wvide order
dated 08.04.2024 passed in WP ( C ) No. 7594/2018 and the EC
imposed on illegal bore wells will be used by the aforesaid district
level committee for the rejuvenation of water bodies.

Duty of the Government Officers to comply with the orders of this
Tribunal and directions for Prosecution of the defaulting officers
111. The Central Zonal Bench of this Tribunal disposed of
Miscellaneous Application No. 04 of 2023 (CZ) in Original
Applicatiuﬁ No. 72 of 2021 (CZ), vide order dated 21.08.2023,
holding that the officers of the Chhattisgarh .Environment Conservation
Board (CECB) had failed to comply with its order dated 03.02.2023 and
had, thereby, committed an offence under Section 26 of the National
Green Tribunal Act, 2010. The Central Zonal Bench of this Tribunal
accordingly directed the Secretary, MOEF&CC to lodge a criminal
complaint before the competent Magistrate’s Court against Subrat
Sahoo, Chajrman, CECB, and P. Arun Prasad, Member Secretary,
CECB. Aggrieved thereby,- baoth the officers [filed Civil Appeal No. 6707 of
2023 and Civil Appeal No. 6920 of 2023 before Hon'ble Supreme Court
ﬁrhit.:h were allowed vide order dated 12.08.2024, Hon’ble Supreme
Court observed in its order dated 12.08.2024 that Section 26
rightly provides for penal action being taken against anyone who
fails to comply with an order, award and decision of the NGT but

this power has to be exercised with care and caution. In the case on
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hand, the delay on the part of the CECB in the given facts does not
amount to willful negligence or an abject dereliction of duty on its part
in abiding by such directions Substantial compliance having been
achieved, the CECB only sought some more time to make its website
more user friendly. As the CECB had achieved full compliance with the
directions of the National Green Tribunal, Central Zonal Bench, Bhopal,
in its order dated 03.02.2023 in Original Application No. 72 of 2021
(CZ), impugned order dated 21.08.2023 was accordingly set aside.
While disposing of the above said appeals Hon’ble Supreme Court
observed as under:

“..we hasten to make it abundantly clear that every

State organ and, in particular, the wings of the

Government associated with environment protection,

such as the CECB, must be all the more diligent in

ensuring timely compliance with the directions of the

NGT. Needless to state, such directions are aimed at

protection and preservation of the ecology and
environment and must take highest priority.”

Serious violations of orders passed by this Tribunal

112. It may be observed her_e that the material on record shows.serious
viclations by the concerned Authcrities themselves, In status report
dated 11.07.2020 ﬁled. by DPCC .in OA no, 685/2019, Rakesh Kumar
Vs. Government of NCT of Delhi & Ors, it was submitted that in
compliance of erder of Tribunal, a meeting was taken by the Chiefl
Secretary, Delhi on 12.06.2020 through video conferencing and during
meeting, it was informed that DJB has already identified 19661 illegal
borewells against whom action is b;eing taken and 7248 units were
already closed by the district authorities and that the remaining units
would be closed down on priority as they were already identified and
process would be completed within a period of three months. This

Tribunal considered the situation to be disgusting/disappointing due to
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snail pace level of activities on the part of statutory regulators which
clearly indicated dereliction of duties. Vide order dated 25.02.2022 this
Tribunal directed the authorities to take appropriate remedial action
against all the illegally running bore wells identified by DJB and submit

a complete compliance report after six months and a copy of the order

was ordered to be forwarded to DJB, DPCC and NDMC by e-mail for

compliance, As per written report submitted by the Registry no such
report was filed by DJB, DPCC and NDMC in compliance of order dated
25.02.2022. As per Supplementary Status Report filed by DJB vide
email dated 13.04.2024 out of 20522 illegal borewells identified only
11197 have been closed/sealed and 8178 illegal bore wells are still
operating in violation of notifications, SOP and orders passed by this
Tribunal. As per annexure 1 enclosed with status report dated
07.02.2024 filed by DPCC vide email dated 15.04.2024 en'v'ironm.cntal
compensation imposed on 18372 violators is yet to be recovered. In O.A.
No. 639/2022 titled as Pritipal Sharma Vs. Government of NCT of
Delhi & Ors. illegal borewell was sealed on 13.04,2023 in
compliance of order passed by this Tribunal on 15.09.2022 and
06.12.2022 for factual verification and taking of remedial action.
However, the violator has not been yet identified and
environmental compensation is yet to be imposed on and
recovered from the violator. In O.A. No. 33/2022 titled as Ganesh
Prasad ve. Government of NCT of Delhi & Ors. despite order passed by
this Tribunal on 31.01.2022 for taking of remedial action, illegal

borewell was sealed on 02.11.2023 after proceedings were initiated by

* listing of M.A. No. 24/2023 and environmental compensation of Rs. 1

lakh imposed on violators Shri Ajit Kumar and Shri Ashish Kumar

is yet to be recovered by SDM (Dwarka), Delhi to whom reference for
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recovery has been made by DPCC vide letter dated 11.01.2024.

113, In view of the violations thé Chairman and Members of DPCC,
Chief Executive Officer of DJB and concerned Officers and concerned
Deputy Commissioner (Revenue)/DM, SDM and other officers/officials
are also liable (i) to pay appropriate environmental compensation as
abettors of environmental damage caused by the viclators due to
negligence/inaction on their part in taking of prompt.actio'n against the
violators (ii) to prosecution under Section 26 of the NGT Act 2010 and
(iii) to arrest and detention in Civil Prison under Section 25 of the NGT
Act 2010 for execution of orders passed by this Tribunal yet in view of
observations made by Hon'ble Supreme Court in its order dated
12.08.2024 passed in Civil Appeal No. 6787 of 2023 titled as P.
Arun Prasad & Anr Vs, Union of India & Ors., we consider it
appropriate to give them opportunity to make requisite compliance and |
the matter will be considered further and decided in the context of
compliance by them with the environmental laws/norms and orders of

this Tribunal.

114. It may be observed here that this Tribunal had vide para no. 21 of
its order dated 18,03.2024 passed in 0.A. No, 639/2022 titled as
Pritipal Sharma Vs. Government of NCT of Delhi & Ors. given the

following directions to all the District Magistrates in NCT of Delhi:-

“21. In view of such deficiencies and for ensuring proper
transparency and accountability all the District Magistrates in
NCT of Delhi are directed to upload on the respective website of
the District Administration latest by 15.04.2024 the information
regarding (i) complaints received regarding illegal borewells and
action taken on the same, Minutes of the Meeting and
recommendations of the District Advisory Committee regarding
the same, (i) references received for realization of
envirenmental compensation and action taken for realization of
the same and (iii) remedial measures taken for remediating
environmental damage caused.”
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115. After the orders were reserved we made an effort to obtain the
relevant information from the web-site of the District Magistrates in
NCT of Delhi and observed that the information so uploaded in
compliance with above quoted order dated 18.03.2024 was not
accessible as the access links were not prominently displayed on the

web-site,

116. In the course of hearing today learned Counsel for Government of
NCT of Delhi and District Magistrate (South West), Delhi has submitted
that as per information available with" her some of the District
Magistrates have uploaded the relevant information on their websites
and referred to the links of the information uploaded by some of the
District Magistrates. However, learned Counsel for Government of NCT
of Delhi and District Magistrate (South West), Delhi has submitted that
some of the District Magistrates have not provided any information
regarding uploading of the information as directed by this Tribunal on

their websites.

117. On referring to the links provided by learned Counsel for
Government of NCT of Delhi and District Magistrate (South West), Delhi
we find that even in some of the website, on which information has been
uploaded by the District Magistrates, the link for accessing the same
has not been prominently displayed on main page of the websites.
Uploading the information on the websites without prominently
displaying fhe links for accessing the same on the main page of the
websites does not serve any useful purpose and any such compliance
made in clandestine manner cannot be said to be proper compliance

with the order passed by this Tribunal,
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118, Further, it may also be observed that no information is provided
- on the website of the DJB and all the District Magistrates/Deputy
Commissioners (Revenue) in the NCT of Delhi about the number of
registered users, number of NoCs granted, application. for new
registration and NoCs pending, complaints made regarding illegal
abstraction of ground water and action takeﬁ on the same (although in
compliance to order dated 18.03.2024 some of the District Magistrates

have uploaded the information as thereby directed.

119. On its website CGWA has made provision for submission of online
application for NoC; track your application; know your groundwater
charges; know your penalty and other charges; know your
environmental compensatibn; how to apply with advance charges and
also for user assistance. Guidelines and steps for filling appliczlltion
form for NoC have also been uploaded on the website. The application
form has provision for new user registration and submission for
applicatien for NoC for industry, infrastructure and mining purpog;es.
CGWA has also made provision enabling users to lodge a comp_laint- for
illegal abstraction of groundwater to concerned authorised officer

(DC/DM/Revenue officer) of the state directly through the link given

https://cewa.mowr.gov.in and has also made provision for tracking of

the complaint. CGWA has also mentioned the helpline number 011-
23383561 on its website. However, it may be observed that the helpline
is not working properly and even calls made on the number go un-
responded. No information is provided by CGWA on its website about
the number of registered users, number of NoCs granted, application for
new registration and NoCs pending, complaints made regarding illegal

abstraction of ground water and action taken on the same. CGWA is
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directed to look into the aspect of functionality of the complaint making
and tracking portal and helpline and take all requisite steps to make
the same fully functional and provide the requisite information on its
website as observed in this order.

Duties of CGWA for regulation and management of groundwater in
NCT of Delhi and of DJB, DPCC and all the District Magistrates to
act in coordination and in consultation with CGWA,

120. The Central Government authorized the Lieutenant Governor,
NCT of Delhi vide notification number S.0., 667 (E) dated 10.09.1992
to exercise powers under section 5 of the Environment (Protection) Act,
1986 for NCT of Delhi and to issue directions thereunder, to' any
person, officer or any authority for the closure, prohibition or regulation
of any operation or process or stoppage or regulation of the supply of
electricity or water or any other services, In exercise of power conferred
by section § of the Environment (Protection) Act. 1986 read with the
Ministry of Home Affairs, Government of India Notification number S.0.
667 (E) bearing F.No. U-11030/J/ 91- UTL dated 10.09.1992 and in
supersession of directions issued vide Order Nos. F8(348)/
EA/Env/09/14433-14451 and F8(348)/EA/Env/09/14452-14470
dated 30.03.2009 as well as Order Nos. F8(348)/EA/Env/09/555-582
and F8(348)/EA/Env/09/583-610 dated 30.04.2009, the Lt. Governor
of NCT of Delhi issued directions vide notification number.
F8(348)/EA/Env/09/1041-1061 dated 18.05.2010. However, we are
of the considered view that both these notifications are not inconsistent
with and do not in any manner conflict with, obstruct, curtail or restrict
Notification number S$.0. 38 (E) dated 14.01.1997 constituting
CGWA and conferring powers on CGWA empowering it to exercise

powers under section 5 of the Environment (Protection) Act, 1986 for
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issuing directions and taking such measures in respect of all tﬁc
matters referred to in sub-gection(2) of section 3 of the said Act; to
resort to penal provisions contained in sections 15 to 21 of the said Act
and to regulate and control, managemeﬁt and development of ground
water in the Country and also NCT of Delhi and to issue necessary
regulatory directions for the purpose. Section 9 of the Delhi Jal Board
Act, 1998 which empowers DJB to plan for regulate and manage the
exploitation of ground water in Delhi mandates it to do so in

consultation with CGWA.

121, This Tribunal in its Judgment dated 25.02.2022 passed in O.A.
No. 69/2022 titled as Sushil Bhatt Vs, Moon Beverages Ltd. & Ors.

observed as under:- -

X X X X
117. Thus, we are clearly of the view that on the subject of
regulation of ground water, provisions of EP Act 1986, the
orders issued by Central Government under Section 3(3), and
by CGWA under section 5 and/or section 3(2) of EP Act 1986
shall hold field and on this subject Provincial legislation cannot
be brought in to impede, obstruct or deny or deprive CGWA, in
its function for protection, perseveration and sustenance of
ground water in the country....

X X X X
237. CGWA is a Statutory Autherity and has statutory powers
to issue directions or take such measures as are necessary for
protecting environment, These directions are referable to EP Act
1986, enacted vide Entry 13 List 1 of Constitution and therefore
even Provincial legislations would have no competence to touch
on this subject. Undoubtedly water is in List II Entry 17 but to
the extent, the subject of ground water is part of pollution and
governed by EP Act, 1986, for the reasons already discussed
above, Provincial legislature would lack competence and it
cannot make laws in respect of subject of water, covered by EP
Act 1986 or orders, directions, rules, ete. made thereunder.

X X , X X
244. CGWA, while giving directions or laying down guidelines,
had to take into consideration, and is under an obligation, to
appreciate the mandate of Supreme Court and cannot abrogate
or surrender to Provincial legislations on the ground that in
some States there are Provincial legislations with regard to
ground water and, therejfore, Authorities under those
enactments will deal with the issues relating to ground water
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and CGWA has no concern particularly when on some aspects
Provincial legislations are not consistent with directions of
CGWA. It also cannot stay satisfied by issuing guidelines giving
easy access to extract ground water in OCS areas to almost all
commercial proponents. This is a failure on the part of CGWA in
discharge of its statutory duties which neither can be Justified
nor appreciated.”

122, In that case this Tribunal observed in unambiguous terms that
CGWA is bound to comply with and cannot override the orders passed
by this Tribunal. The relevant para of the order is reproduced as
under:-

238. CGWA, however, even if prevails over Provincial

legisiations, cannot confer upon itself a jurisdiction so as to sit

over the orders of Tribunal, In fact, power of CGWA, which it

can exercise under Section 5 and Section 3(2), is subject to'the

mandate and scheme of EP Act 1986 and if it travels beyond it

or infringes the mandate of law contained in EP Act 1986, such

direction or order of CGWA would not be valid. NGT Act 2010 is

a subseguent enactment and has jurisdiction in respect of

environmental matters and its orders have over-riding effect

over any other law. lts orders are also binding on the

Authorities. Therefore, CGWA is bound by the directions and

,orders of Tribunal. When exercising powers of issuing directions

etc., under Section 3(2) and 5 of EP Act, 1986. CGWA cannot

issue orders and direction contrary to the orders of Tribunal.”
123. It may be observed here that vide Public Notice no. 6 of 2000
CGWA declared South and South West Districts of NCT of Delhi as
“Notified Areas” and vide Public Notice no. 2 of 2006 CGWA notified
East, New Delhi, North-East, North-West and West Districts of Delhi as
‘over-exploited’ areas needing regulation. Even through, vide Public
Notice no. 6/2000 CGWA prohibited and restricted abstraction of
groundwater without prior permission from CGWA no such prohibition
and restriction was imposed vide Public Notice no. 2 of 2006 whereby
registration of groundwater structures in the notified Districts was

made compulsory. However, in view of the orders passed by this

Tribunal the prohibition and restriction on abstraction of groundwater

A
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without prior permission from CGWA/DJB will apply to all the Districts

in NCT of Delhi and CGWA/DJB have to regulate drawal of

groundwater on that basis,

Directions by the Tribunal

124. In the facts and circumstances of the case following directions are

issued:-

)

(i)

(i)

CGWA is directed to own the responsibility of assessing status

of groundwater in terms of quality, quantity, availability for
abstraction and recharge and aid and advise DJB in regula_ting
drawal of ground water assessment unit wise in NCT of Delhi
by carrying out requisite scientific studies and issuing
appropriate directions/making appropriate recommendations
to DJB and the concerned Deputy Commissioner (Revenue),
who also has the designation and powers of District
Magistrate in NCT of Delhi and is referred to in this order
at some places as District Magistrate and hereafter as
Deputy Commissioner (Revenue), of each revenue area in

GNCTD and submit action taken report within three months.

All functional borewells in NCT of Delhi, which do not have
NOC from CGWA/DJB (issued by concerned Deputy
Commissioner (Revenue) of each revenue area in GNCTD) being

illegal, are ordered to be closed/sealed with immediate effect.

Concerned Deputy Commissioner (Revenue) of each revenue
area in GNCTD are directed to take action for closing/sealing of
illegal borewells already identified and also initiate proceedings

for the prosecution of the violators within three months.

811
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The concerned Project Proponents of new or existing borewells
sealed by the Deputy Commissioner (Revenue) of each revenue
area in GNCTD may submit application for grant of NOC to
DJB and such applications for grant of NOC be decided
expeditiously preferably within three months from the date of

submission.

DJB through Deputy Commissioner (Revenue) of the revenue
area in question is directed to take requisite action for grant of
permission for borewells in accordance with recommendations
of the concerned Executive Engineer and Advisory Committee
in accordance with groundwater level notifications,
environmental norms/guidelines and directions issued by
Hon’ble Supreme Court and this Tribunal, recover appropriate
charges for drawal of gfoﬁnd water and impose approl:;riate
conditions for recharge of ground water and ensure actual
implementation thereof on the ground with geo-tagging for

monitoring purpose.

DJB is directed to conduct survey from time to time for further
identification of illegal borewells and take requisite action in
respect of illegal borewells identified by further survey in
accordance with environmental laws/SOP/directions issued by

Hon'’ble Supreme Court/this Tribunal.

DPCC is directed to finalize the proceedings already initiated
for imposition of environmental compensation by issuance of
show cause notices or initiate proceedings for imposition of
environmental compensétion on all the vioclators already

identified and pass appropriate orders for imposition of
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environmental compensation on them and make references for
recovery of environmental compensation from all the violators
on whom environmental compensation has already been

imposed in accordance with law within three months.

Government of NCT of Delhi is directed to transfer to DPCC
within three months amount. of Rs. 70 crores (equal to the
amount of environmental compensation imposed by DPCC for
which recovery proceedings are pending with the officers of the
Government of NCT of Delhi for more than three years) for
utilization by DPCC  for reviva;l/restorati_on/rejuvenation
/creation of water bodies, rain water harvesting pits‘etc. and
for conservation and recharge of ground water as remediation
of environmental damage céused by illegal drawal of grouﬁcl
water cannot be deferred for long periods of time to be taken by
the aulthcrrities in effecting the recovery' and Government of
NCT of Delhi may thereafter recover the amount from the
violators in accordance witﬁ law or waive the recovery as

considered appropriate.

DPCC is directed to prepare and implement Action Plan, in
consultation with DJB, concerned Deputy Commissioner
(Revenue) /DM and District Advisory Committee for utilization
of (i) amount equal to the amount of Environment
Compensation imposed on and to be recovered from the

violators by drawing the same from the amount of environment

compensation lying deposited with it and (i) amount

transferred by Government of NCT of Delhi in lieu of the

amount of environmental compensation to be recovered by its

813



TPy T Y

81

4.

81

0.A. No. 639/2022 - Pritipal Sharma Vs. Govt of NCT of Delhi & Ors.
With M.A. No. 24/2023 Genesh Prasad Vs, Govt. of NCT of Delhi & Ors.
72

officers from the violators, for remediation of environmental
damage caused immediately as such remediation ought not to
be deferred for long periods of time likely to be taken in
recovering the amount of environmental compensation from the
viclators and the amount so drawn or transfelrred may be

reimbursed on recovery of the amount from the violators.

DJB is directed to upload with link on the main page of its
website preferably under heading ‘Groundwater Management’
entire information regarding number of applications for grant of
NoC, number of such applications filed/pending for decision,
number of such applications allowed and NoCs granted,
number of applications rejected, number of borewells which
have been granted NOC, illegal borewells which have been
closed/sealed and illegal borewells which are yet té be
closed/sealed, procedure for processing of the application for
grant of NoC for abstraction of ground water, the charges to be
levied for abstraction of ground water, tﬁe penal provisions for
punishing illegal abstraction of groundwater and liability to pay
environmental compensation for illegal abstraction of ground
water on its web site by 30.09.2024 and to update the same

within 7 days at the end of each month.

DPCC is directed to upload with link on the main page of its
website preferably under heading ‘Groundwater Management’
entire information regarding (i) proceedings initiated for
imposition of environmental compensation on the violators (ii)
proceedings finalized for imposition of environmental

compensation on the viclators; (iiij references made [or



82

Q.A. No. 639/2022 Pritipal Sharma Vs, Govt of NCT of Delhi & Ors.
With M.A. No. 24/2023 Ganesh Prasad Vs, Govt. of NCT of Delhi & Ors.

(i)

(i)

73
recovery of environmental compensation from the violators; (iv)
amount of environmental compensation recovered; (v) amount
of environmental compensation to be recovered; (vi) amount of
environmer;tal compensation utilized; (vi) amount of
environmental compensation to be ‘utilized; (viii) ‘activities
carried out for utilization of the amount of environmental

compensation and (ix) activities proposed to be carried out for

utilization of the amount of environmental compensation on its -

web site by 30.09.2024 and to update the same within 7 days

at the end of each month therealter.

All the Deputy Commissicner (Revenue) of each revenue area in

GNCTD are directed to upload with link on the main page of
their respective websites under heading ‘Groundwater

Management’ complete information regarding (i) complaints

- received regarding illegal borewells and action taken on the

same, Minutes of the Meeting and recommendations of the
District Advisory Committee regarding the same, (ii) references
received for realization of environmental compensation and
action taken for realization of the same and (iii) remedial
measures taken for remediating environmental damage caused
on the respective website of the District Administration by
30.09.2024 and to update the same within 7 days at thc. C;‘ld of

each quarter thereafter.

CGWA is directed to upload with link on the main page of its
website the information regarding the status of groundwater,
the necessity for regulation and management of groundwater

abstraction, the copies of public notices issued by CGWA and
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measures taken for regulation, management, conservation and

recharge of groundwater.

(xiv] In O.A. No. 639/2022 Pritipal Sharma Vs. Government of
NCT of Delhi & Ors, bCF (South), Delhi is directed to file
report as to the person who is alleged to have encroached upon
the forest land on which the borewell in question was found by

the Joint Committee to be operational.

(xv) In M.A. No. 24/2023 in 0.A. No. 33/2022 Ganesh Prasad
Vs. Government of NCT of Delhi & Ors, SDM (Dwarka), Delhi
is directed to file status report regarding recovery of

environmental compensation from the violators.

125, Our answer to the question posed in the beginning of this order
is that hands of law, as is proverbial, are very strong and no violator
whether a person or authority, can escape its hold and fold and survive

and thrive without compliance with it.

126. It is, accordingly, clarified (i) that in case of [ailure to take
requisite action as mandated by the Environmental
Laws/Norms/Notification/SOP, the Chairman and Members of DlPCC,
Chief Executive Officer of DJB and concerned Officers and concerned
Deputy Commissioner (Revenue) /DM, SDM and officers/officials will be
liable (i) to pay appropriate environmental compensation as abettors of
environmental damage caused by the wviolators due to
negligence/inaction on their part in taking of prompt action against the
violators; (ii) to prosecution under Section 26 of the NGT Act 2010 and
(iii) arrest and detention in Civil Prison under Section 25 of the NGT Act

2010 for execution of the orders passed by this Tribunal,
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127. It may be observed here that in O.A. No. 89/2021 titled as Varun
Vs. Government of NCT of Delhi & Ors, this Tribunal while disposing

of the application vide order dated 08.04.2021 observed as under:- -

“1. This application seeks injunction against illegal withdrawal
of ground water by 536 hotels operating in Paharganj area of
Delhi of which list has been filed. The applicant has relied upon .
Judgment of this Tribunal dated 20.07.2020 in O.A. No.
176/2015, Shailesh Singh v. Hotel Holiday Regency,
Moradabad & Ors. to the effect that ground water extraction
has to be regulated as per orders of the Hon’ble Supreme Court
in MC Mehta vs UOI, 1997 11 SCC 312. Regulation requires
that such extraction is allowed ensuring replenishment and that
ground water table does not get depleted. The Tribunal having
already adjudicated upon the question of law, the matter is
only of execution which issue needs to be looked into by the
concerned statutory authorities, in accordance with law.

2. Since the present application on multiple causes of action is
not permissible as per statutory procedural rules, we permit the
applicant to move the concerned SDMs or other authorities and
the Chief Secretary, Delhi, who have to erforce/oversee the
compliance of norms on the subject,

The application is disposed oj:"’

128. E.A. No. 11/2023 has been filed in 0.A. No. 89/2021 titled as

Varun Vs. Government of NCT of Delhi & Ors. for execution of order
dated 08.04.2021 in respect of illegal withdrawal of groundwater by 536
hotels operating in Paharganj area of Delhi. In the above mentioned EA,
this Tribunal is considering the questions as to the authority
responsible for regulating the ground water extraction in Delhi and_
validity of voluntary disclosure s.c:hemc and permissibility of extraction
of groundwater under the same. The above said case is now fixed for

hearing on 03.09.2024.

129. It may be added here that by this order we do not purport to
consider and determine the issues involved in above‘mentioﬁed case

and we are considering issuance of the directions on the basis of
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statutory provisions and directions under Section 5 of the Environment
(Protection) Act, 1986 having statutory force, SOP prepared, direc:tjons
already issued by the Chief Secretary, Government of NCT of Delhi and

directions issued by this Tribunal.

130. However, it is clarified that the directions issued by this Tribunal
by this order passed in both the cases O.A, No, 639/2022 titled as
Pri?:ipal Sharma Vs. Government of NCT of Delhi & Ors. and M.A.
No. 24/2023 in O.A. No. 33/2022 Ganesh Prasad Vs. GNCTD & Ors,,
regarding closing of the borewells, prosecution of the concerned Project
Proponents and imposition of the environment compensation will not
apply to 536 hotels regérding which E.A. No, 11/2023 in O.A. No.
89/2021 titled as Varun Vs. Government of NCT of Delhi & Ors, is

pending before this Tribunal and is fixed for hearing on 03.09.2024.

131. Action taken reports with respect to other illegal borewells be [iled

by the the Member Secretary CGWA; the Chief Executive Officer DJB;

the Member Secretary, DPCC, all the Deputy Commissioners
(Revenue} /District Magistrates in NCT of Delhi, DCF (South], Delhi and
SDM (Dwarka), Delhi as directed above at least one week before the date

of hearing hereby fixed.

132. LA. No. 293/2023 in O.A. 639/2022 was filed for exemption of
personal appearance of Chief Executive Officer, DJB which was allowed
vide order da.ted 19.04.2023. I.A. No. 02/2023 in O.A. No. 33/2022 was
filed by DJB for extension of ti’lree weeks time for submission of the
report which ‘;\F&S allowed vide order dated 04.01.2024 but pendency of
the same has been shown in the' cause list and disposal of the same be

recorded /uploaded as per the orders already passed.
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o | 133. List on 06.01.2025 for further consideration. o
134, A copy of this order be sent by email to the Chief Secfctary,
éovemmcnt of NCT of Delhi; the Member Secretarj} CGWA; the Chief
Executive Officer DJB; the Member Secretary, DPCC and all the Deputy
Commissioner (Revenue)/District Magistrates in NCT of Delhi, DCF

(South), Delhi and SDM (Dwarka), Delhi for requisite compliance,

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

August 28t 2024
AG
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DELI JAL BOARD: GOVT. O NCT O8@ELHI
OFFICE OF THE EXECUTIVE ENGINEER (RWID-I
> _,;;5" ROOM NO. 208, VARUNALAYA PHASE-1
KAROL BAGH, NEW DELHI-110005

No.DIBEERWH)-12024/)49 § 3, 1 50Y Date: 19. /2. 2024

Suijeet: Directions/recommendntions in compliance with the order dated 18.04.2024
passes by the Hon'ble NGT, Principal Beneh, New Dethi in O.A, Mo, 639 of
2022 titled *Pritpal Sharma versus Goyternment of NCT of Delhi &Ors.!
May please refer letter on the above subject from Member Secretary, CGWA. New
Delhi (copy enclused) wherein CGWA considering the order passed by Hon'ble NGT in O.A.
No. 639 of 2022 titled ‘Pritpal Sharma versus Government of NCT of Delhi & Ors.” dated
18.04.2024, CGWA has given its final recommendations to malkc policies following the
seieniific data provided by Central Ground Water Authority for sustainable development of
ground water in NCT of Delli {copy enclosed) which have been approved by CEO. DIB vide
its order dated 12.12.2024 for adoption by CI: {Maintenance) while reconmending the vase
for grant of NOC 10 concerned District Magistrate,

You are also requested 1o take immediate action against illegal bore wells or wbe wells
functioning with out valid NOC from Delhi Yal Board and alse monthly list of closed /sealed
fllegal bore wells / tube wells be submitted by 25" of every month to the oflice ui’
gndersigned at rainwaterharvesting20 1 Matpmail com ’

['his may be treated as MOST URGENT.

With regards
Encl: As above (10 Pages)
CE (East), CE (West), CE (South), CE (C&N)

<o

EECRMW -]

Copy to:
1, PS1w0 CEC : for kind information.
2. CEN(W) X -do-
3 Ck(GW) 5 -do-
4. SE(C)-8 3 -do-
5. AE (RWH)-I/ . lo pursue
6. Ofe

e

ER(RW )1

o

4
¥
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Disxy :ie'-'I \

f AT UTHIT Government of India

el 9TIRR ey Ministry of Jal Shakti
f qF HETH, T8 P d ot Depariment of Water Resourcas, RD &
areaion GR _
| S Central Ground Water Authority
f AT et i CSMRS Campus, Olaf Palme Road,

CSMRS s, silers ot wTt,
&.-3, g ams, e, . o,
7§ freft-110016

£- 7@ egwa@nic.in

[Urgen)/?_u SRR N : :
No. l:a/eﬂ)fnzw(m-az»wzo‘z -S04 : EQ \ Dated: 9 9
e

Sec.-3 Hauz Khas, R.K.Puram,
New Delhi - 110016
E-mail: cgwa@nic.in

o

To.

he Chief Executive Officer, (" sgtsd ”/
Q Delhi Jal Board, % ¥ q}i’ " il
Varunalaya Complex, Staff Colony, e a5
( uob) Jhandewalan, New Delhi, Delhi-110005. '\ Lo ¥ 3
Subject- Directions/ recommendations in compliance with the order dated 18.04.2024 passed by

the Hon'ble NGT, Principal Bench, New Delhi in O.A No. 639 of 2022 titled "Pritipal Sharma
b\/ versus Government of NCT of Dethi & Ors',

‘h‘-'_‘_“—-——-———-
A Sir,
In reference to the subject cited above, it is to state that the Hon'ble NGT, Principal Bench,
New Delhi vide para 124 (i) & (ii) of the order dated 18.04.2024 passed in O.A No. 639 of 2022
titled as 'Pritpal Sharma versus Government of NCT of Delhi & Ors' issued following dircetions:

___.-':'

i, "CGWA is directed to own the responsibility of assessing the status of groundwater in
terms of quality, quantity. availability for abstraciion und recharge and aid and advise
DJB in regulating drawl of ground water assessment unit wise in NCT of Delhi by
carrying oul requisite sciemtific studies and issuing appropriate directions/making
appropriate recommendations to DJB and the concerned Deputy Commissioner
(Revenue), who also has the designation and powers of District Magistrate in NCT of
Delhi and is referred to in this order at some places ay District Magistrate and hereafier
as Deputy Commissioner (Revenue), of each revenue area in GNCTD and submit action
taken report within three months”.

. Al functional bore wells in NCT of Delhi, which do not have NOC from CGWA/DIB
(issued by concerned Depuly Commissioner (Revenue) of each revenue area in GNCTD)

being illegal, are ordered to be closed/sealed with immediate effect”.
e 3

On the basis of scientific techniques/ study and the methodology recommended by
Inter-departmental Groundwater Resource Estimation Committee (GEC), CGWB is carrying out
Ground Water Resource Assessment annually. The report published during 2022 & 2023 has
alieady been shared wi [ﬁﬁfé\; respective districts of the NCT of Delhi.

Contd. Page No.2
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in terms of Quantity, Quality, availability for abstruction,

Accordingly, Groundwaler, i 2023 are enclosed as Annexure.

ereto as per GWR

: St i ent (Protecti
Further, in exercise of the powers conferred under Section 5 of the Environment ( Ction)

Act, 1986, CGWA hereby directs the Delhi Jal Board to :

1. comply with the recommendations given in Annexure-1 and to make policies fo!lfmwmlg
the scientific data provided by Central Ground Water Authority for sustamab e
development of groundwater in NCT of Dethi.

2. take immediate action aganist illegal bore wells/tube wells functioning without valid
NOC Trom Delhi Jal Board and also provide a list of closed/sealed illegal bw
wells'to CGWA. i
—

3. submit an Action Taken Report to Central Groundwater Authority within one month the

date of issuc of the letter.
e e
Non-submission of report within aforesaid period will be construed as contravention of

Section 5 of Environment (Protection) Act, 1986.

Yours Faithfully
Member Secretary

CGWA, New Delhi

Copyto:

L

The Office of Deputy Commissioner (North), Kripanarayan Marg, Sham Nath Marg,
Delhi-110054, for information and necessary action.

2. The Office of Deputy Commissioner (South), B.D.O Office, M.B Road, Saket, New

4.

Delhi~110017 , for information and necessary action.

The Office of Deputy Commissioner (Central), Old Employment Exchange, Bldg., Darya
- Ganj-110002, Delhi, for information and necessary action,

The Office of Deputy Commissioner (East), LM Bandh Complex, Shastri Nagar, Delhi-

110031, for information and necessary action.

Cont. Page No.3
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3.

5. The Office of Deputy Commissioner (West), Govt. Middle School Building Complex,

Ram Pura, Delhi-1100335, for information and necessary action.

6. The Office of Deputy Commissioner (South-West), Admn. Block Old Terminal Tax

Building, Kapashera, Delhi-110097, for information and necessary action.

7. The Office of Deputy Commissioner (New Delhi), 12/1, Jam Nagar House, New Delhi-

110069, for information and necessary action,

8. The Office of Deputy Commissioner (North-East), Weaver Complex, Nand WNagri, Delhi-

110093, for-information and necessary action,

9. The Office of Deputy Commissioner (North-West), Village Kanjhawala, Delhi-11008!,

for information and necessary action.

Encl: As Ahiv.wc
IR .|

Member Secretary
CGWA, New Delhi

ey L0
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Annexure-|

Reply of Para 124 for Né’f Case number 639/2022(1A Nao. 203/20232)
Titled Pritpal Sharma vs Govt. of NCT of Delhi & ors
{A) Status of Ground Water in terms of Quantity-
Centtal’ Ground Water Boatd is carryiﬁd'but Ground Water Resource assessment
anhually, The repoft publisbed during 2022 & 2023 are already shared with Delhi jal

boar & DC of the respective districts of NCT, Delhi. The gist of GWRA 2023 is as
follows:

As per the GWRE - 2023, theltotal groundwater recharge is 38,152.55 Ham and the
annual exiractable groundwater resource is 34,449.23 Ham. The groundwater
extraction for all prposes is 34,150,55 Ham, The Stage of groundwater extraction is
99.13 %.The district - wise GWRE - 2023 is as follows:

Tabie 1 District wfée status of Ground Water Resource 2023 for NCT, Dethi

District ‘| Total Annual Annual Ground Water Extraction (ham} Stage of GW
Recharge| Extractable u . Develop t
(ham)} | Ground Water | Pamest | Industria | brrigatio | Total {2%)
Rocnirre (hand ic I n
CENTRAL 2451.5 2206.35 1496.18 0 244,71 1740 86 18.91
EAST 1636.03 1472.41 1282.16 0.2 110.55 139291 94.60
NEW DELHI 2913.04 262174 . | 2923.44 | 2.2 686.87 3612.52 137.78
NORTH 467571 4208,14 4052.92 50,308 489,17 4592.99 108.15
NORTH EAST | 1775.23 1597.71 1513.62 0 176,76 | 1690.38 105.80
NORTH WEST| 3713.58 | . 3454.16 1778,741 0.56 499.01 2278.3 65.96
SHAHDARA 1608.11 1447.3 1329.10 0.5 338.61 1669.1 11533
SOUTH 4474.46 4027.02 3807.97 0 733.13 4541.1 11271
SOUTH EAST | 2625.98 2363.38 . 2075.35 12.74 220.17 2308.26 97,67
SOUTH WEST | 7716.09 6944.48 2496.6 0 400281 | 6499.41 93.59
WEST 4052.93 3647.64. . 2778.00 0.6 731.98 3510.58 96.24
INAZUL LANG | 509.89 |.. 4589 .. B6.04 1] 228 314.04 68.43
Total 38152.55| _ 34449.23. . |25621.01 67.11 B462.44 |34150.6 99.13
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Total no. Of Assessment
No. of OF Assessment Units:
Viar, Naield, Yamuna ' Vihar,

Kapashera, Rajouri Cjatden,\

No. of Critical Assessment Units: 12 (Kotwali,
Defende’ Colony,

Model Town, Seemapuri, Hauz Khas,

Nagar)

No. of Semi-Critical Assessment Units: 4 (Alipur, Seelampur,

Bagh)

No. of Safe Assess

The delailed report is shared with 'BiB and Deputy commissioners o

Units: 34
13 (Karol Bagh, Chanakyapuri, belhi

Karawal Nagar, Shahdara, Vivek Vihar,

v

L
1

tnent Units: 5 (Civil Lines, Kanjhawala, Rohini, N

94

Gandhi Nagar, Pree

Cantonment, Vasant
Mehrauli, Saket,

t Vihar, Mayur Vihar,

Kalkaji, Sarita Vihar, Dwarka, Patel

saraswati Vihar, Punjabi

ajafgarh, Nazul land)

f respective districts on

04.11.2024. -
Table 3 CATEGORIZA ZLQ&OL&SEEEEMEMJMEWEQZE NCT DELHI
s.No, Name of Safe Semi-Critical Critical Over-Exploited
I . - e —
1| Central | Civil Lines | "Kotwali Karol Bagh |
2 East e || e Gandhi Nagar | e
Preet Vihar -
SE N e Mayur Vibar _ } ]
3 _New Delhi | === Chanakyapuri
------- =ewwr= ["Delhi Cantonment |
- D e Vasant Vihar
4 North Alipur Model Town Narela
5 North East |  --=--- Seelampur | = --es Yamuna Vihar
: i Karawal Nagar '
6 North West | Kanjhawala [Saraswati Vikarf -
Rohini
7 Shahdara | === Seemapuri Shahdara
ki Vivek Vihar
8 South | === Hauz Khas Mehrauli
9 South East - vty Defence Colony S..a.‘fit
_ Kalkaiji
. . Sarita Vihar ;
ig Sou‘::l Wr.est Najafgarh i Dwarka Kapashera
. est - | Punjabi Bagh | Patel Nagar Rajouri Garden
L Nazulland | Nazul land
Ll . 4 12 13

“le
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i f quality-
(8] Status of Ground Water lp’t’em’sg_,qf’-—v b
i h evaluated by sampii
I lity of groundwiater in NCT of Delhi has been ot "p "
- The quali e o
Alysis of water samples collected from Groundwa ek
S - Groundwater Monitoring wells were monitored for

er quality.
pumps and hand

CGWB,, SUO, Delhi. About 103

ay 2023 re ‘
ples collected from submersible
d for.all the major inorganic

n the “NCT of Delhi

: i at
water quality during M presenting pre-monsoon W

The groundwater sam

phreatic aquifers are analyze
ed’on the results, it is found that ground water i
.HCO3) type when the total dissolved solids

ce of 750 mS/cm
en the electrical

pumps tapping
paiameters. Bas
is mostly of calcium bicarbonate (Ca-Mg
of water is below 500 mg/L (corresponding to electrical conductan
at 25°C). They are of mixed cations and mixed anion type wh
conductance is between 750 and 3000 mS/cm and waters with  electrical
conductance above 3000 mS/cm are of sodium chloride (Na-Cl) type. However,
other types of water are also found among these general classifications, which may
be due to the local variations in hydre-chemical environments due to anthropogenic
activities. Nevertheless, occurrence of high concentrations of some water quality
parameters such as salinity, chloride, fluoride, iron, arsenic and nitrate have been
observed in some pockets in few districts of Delhi.

Unconfined aquifers are extensively tapped for water supply and irrigation
across the state therefore; its quality is of paramount importance. The chemical
parameters like TDS, Fluoride, Nitrate, lron, Arsenic and Uranium etc. are main
constituents defining the quality of ground water in unconfined aquifers, Therefore,
presence of these parameters in ground water in samples collected during NHS
monitoring along with block wise hot spot locations are mentioned below.

1. Electrical Conductivity (> 3000 ;S/cm)- Block wise of Location of hot
spot for EC above permissible limit -
a) Alipur Block of North district- Bakoli, Singhoif‘J. Singhu .
b) Dwarka Block of South West district- Dwarka Sec-5
c) Kanjhawala Block of North West district - Nizampur

2

¥
T
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7. Flueride {>1.5 mg/

v o 829

o

liter) - Block wise of Location of hot spot for Fluoride

above permissible fimit =,
a) Alipur Block of Nortr;“[zelhi district- Alipur Garhi, Khera Kalan, Rohini Sector 28

b} Chanakyapuri Block
¢) Dwarka Block of south

f South West district- Sunder Nursery
West district- Dwarka Sec-23
rth West gistrict - Nizampur

d) Kanjhawala Block of No

e) Mehrauli Block of South Be[hji district ~ Jamali Kamal

f} Najafgarh Block of South Wﬁéﬁt district - Jhuljhuli, Surheda

g) Narela Block of North Delhi district - Barwala, Bawana

h) Rohini Block of North West district - Rani Khera, Rithala Sector 5 Rohini

i) Saraswati Vihar of North West district - Sanjay Van
j} Vivek Vihar of Shahdara district - Vivek Vihar

Nitrate (>45 mg/liter) - Block wise of Location of hot spot for Nitrate -

a) Chanakyapuri Block of South West district- Sunder Nursery

b) Hauz Khas Block of South West district- Hauz Khas, Pusp Vihar Pz

¢) Kalkaji Block of South West district- Okhla, R-Block, GK-1

d) Kanjhawala Block of North West district- Nizarnpur

e} Mehrauli Block of South district - Jamali Kamali, Gadaipur, Jaunapur, Jheel Khoh

f) Najafgarh Block of South West district - Surheda, Daryapur Khurd, Dichaon
Kalan, Najafgarh Town

g) Narela Block of North Delhi district - Narela

h) Patel Nagar Block of Central Delhi tfistrict - Pusa

i) Punjabi Bagh Block of West Delhi district - Baprola, Hiran Kudna

i} Rajouri Garden Block of West Delhi district - Tagore Garden

k) Rohini Block of North West Dé{hi_ district - Rani Khera

3. tron (>1.0 mg/liter) .'Block wise af Location of hot spot for fron above

permissible limit - ' £
a) Mayur Vihar Flock of East Deihi district - Chilla Saroda
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b) Sarita Vihar Block of South East Delhi district - Jaitpur Khadar
¢) Nazul Land Block of South East Delhi district - Nazul Land
d) Defence Colony Block of South East Dethi district ~ Nangli Rajapur

4. Arsenic (»0.01 mg/liter) - Block wise of Location of hot spot for Arsenic
a) Mayur Vihar Block of East Delhi district - Chilla Saroda

b) Defence Colony Block of South East Deihi district - Nangli Rajapur
¢) Preet Vihar Block of East Delhi district - Bank Enclave

5.°6. Uranium (>30 pph)- Block wise of Location of hot spot for Uranium
above permissible limit -

a) Kanjhawala Block of North West district - Kanjhawala, Nizampur
b) Mehrauli Block of South district - Jaunapur

¢} Najafgarh Block of South West district - Jharoda Kalan, Surheda
d) Narela Block of North Delhi district - Auchandi, Bawana, Hareoli
e) Punjabi Bagh Block of West Delhi district - Baprola

The analytical results show a concerning trend: compared to 2020, more
districts in NCT of Delhi had groundwater samples exceeding permissible limits for
F\uﬁride. Arsenic, Uranium and Iron by 2023. This deéline in water quality may stem
fram geo-genic or anthropegenic sources. However, there is an improvement in case
of EC and Nitrate. This may be attributed to dilution owing to recharge. While most

samples from Central Ground Water Board observation wells meet drinking water
standards for basic parameters.

(C) Final Recommendations-
i.  As per discussion held in the final meeting of Permanent State Level Committee
{PSLC) on 03.10.2024, during the finalized of Ground Water Resource Estimation
it was decided that areas, where extraction is more, NOC for groundwater
extraction is only issued when they have to maintain the balance of the quantity
of extraction water and the same or more than extraction, water has to
recharge. Otherwise, no NOC will be issued. . - -

During the meeting it was decided in Over Exploited Tehsils (OE), RTRWHS is
compulsory in all Government and private buildings to increase Groundwater

recharge. Also, an implementable notification must be issued for buildings having
more than 100 m? area.
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It was decide that the Stage of Ground Water Extraction (SOE) should not go
beyond 99 %, for that proper regulations have to be issued
In hot spot area, piped water supply will be must and also closing of hot spot

tube wells is recommended,
Recharge measures need to be taken in large scale for augmentation of Ground

Water resources.
Ground water is highly polluted and is not fit for drinking and irrigation purposes
along the Najafgarh drain, landfill sites and industrial belts. It is recommended
that ground water should be used only after proper treatment,

In Defhi, fresh ground water is underlain by saline/ brackish water. Qver-
exploitation of ground water in cerfain areas has not only resulted in depletion of
fresh ground water resources but has also led to gradual upconing of saline
water, It is recommended to withdraw poor quality water, which can be used for
growing salt tolerant crops like cotton, wheat, guar, chickpea, soyabean,
sugarcane, sunflower etc. in agricultural belts, In rest of the areas, saline water
can be used after blending for uses other than drinking. Withdrawal of saline
water will lead to void space in the aquifer, which when recharged during
subsequent monsoon, will help in improving the water quality.
Water use efficiency measures are recommended to reduce water demand.
Water conservation will require changing habits and rethinking the way we use

water.

e
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DELHI JAL BOARD: GOVT. OF NCT OF DELHI . _
P OFFICE OF SE (C)-8 " g
= ‘A’ BUILDING, STAFF QUARTERS YTl e et
' KAROL BAGH, NEW DELHI-110005 ‘

P E-mail: acegwe8@gmail.com
No.DJB/ SE(C)-8/2024/ /) - 772 Date:26.12.2024

To,
Member Secretary
Central Ground Water Authority
CSMRS Campus, Olaf Palme Road
Sector-3, Hauz Khas, R.K. Puram
New Delhi-110016

E-mail: cowai@nic.in
Subject: Directions/recommendations in compliance with the order dated 18.04.2024 passes

by the Hon’ble NGT, Principal Bench, New Delhi in O.A. No. 639 of 2022 titled
‘Pritpal Sharma versus Government of NCT of Delhi &Ors.’

Reference: Letter No. NGT (PB)/020/0A-639/2022-524 dated 22.11.2024 from Member
Secretary, CGWA, New Delhi

Respected Sir,

With reference to the above mentioned letter, Action Taken Report of Delhi Jal Board for
Directions No. | and 2 is as under:

1. Recommendation under Annexure-| of the above letter have been circulated in Delhi
Jal Board for strict compliance regarding amendment in Ground Water Resolution and
Management Notification dated 12.02.2010 of Delhi Govt. in light of the Notification
dated 24.09.2020 issued by Central Ground Water Authority. Department of Water
Resources, River Development and Ganga Rejuvenation, Ministry of Jal Shakti, Govt.
of India, the same is under approval with Department of Environment, Forest & Wild
Life, GNCTD. The DJB is pursuing the same to expedite with the Department of
Environment, Forest & Wild Life, and GNCTD.

2. DJB has created a link on DIB website i.e. www.delhijalboard.delhi.cov.in under the
heading “Ground water management”. The list of illegal bore-wells has been uploaded
in the link. All the DMs have been given access to the link to upload status of sealed
illegal bore wells and other details.

With regards J.L! —
SE (C)-8
Copy to:

1. PSto CEO : For kind information Please.
2. All DMs : for kind information & n.a. please.
3. CE N(W) : -do- .
4, CE(GW) : o ™\
5. EE (RWIi)-I 'N;\{\I'LU“'
6. Ol i

SE (C)-8
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]7 ,’kﬁf DEILHI JAL BOARD: GOVT. OF N.C.T. OF DELHI An@aexur -335

= OFFICE OF THE CHIEF ENGINEER (GW)
ROOM NO. 113, VARUNALAYA PH-I1, KAROL BAGH, NEW DELHI-05
1 E-mail: cegwdjb@gmail.com, ”
"NO. DIB/CE (GW)/2024/ /32.% 72 /325 Dated: - 31.12.2024

To, u

Member Secretary,

Delhi Pollution Control Board,
Building, 4th & 5th Floor
ISBT, GT Karnal Rd,
Kashmere Gate,

New Delhi, Delhi 110006

Subject:-  Matter of Hon'ble NGT in O.A. 639/2022 titled as "Pritpal Sharma
Vs Govt. of NCT of Delhi & Ors “ and O.A. No. 33/2022 titled as
"Ganesh Prasad Vs Govt. of NCT of Delhi Ors.”

Sub Head: - Uploading of details on DJB website.

R/ Sir/Madam,

In reference to above referred subject, worthy Chief Secretary Delhi during
meeting dated 17.12.2024 directed to provide access of DJB website to all DMs and
DPCC for uploading the relevant data on illegal borewells. :

In compliance to above, the DJB has created a link on DJB website under the
head of “Ground Water Management” and it is accessible all DMs and DPCC.

You are humbly requested to upload the information on “Ground Water
Management” in DJB website.

In case of any issue/guidance regarding uploading the information on DJB
website may please contact Sh. Sanjay (Programmer) mobile no. 9650104087.

Th.s may be treated as most urgent.
)/\
N
(Gajender Tomar)
CE (GW)/ Nodal Officer

Copy to:-
1. PSto CEO
2. CEN (Water) .

3-0ic

CE (GW)/ al Officer


Krisna
Typewriter
Annexure -C
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2% = DELHIJAL BOARD: GOVT. OF NCT OF DELHI

i )} OFFICE OF THE CHIEF EXECUTIVE OFFICER 7“2,.:.
= VARUNALAYA PHASE-II T e
e A KAROL BAGH, NEW DELHI — 110005

D.O. No./DJB/CEO/2024/ P->12- : Dated: 1)-)2+202Y

To

-

The Pr. Secretary

Environment, Forest & Wild Life, GNCTD
Delhi Secretariat, Level-6, Wing-C, I.P. Estate
New Delhi-110005

Subject:- Amendment in Ground Water Resolution and Management
Notification dated 12.02.2010 of Delhi Govt. in light of the
Notification dated 24.09.2020 issued by Central Ground Water
Authority, Departmen{ of Water Resources, River Development
and Ganga Rejuvenation, Ministry of Jal Shakti, Govt. of India.

Sir,

With reference to above subject, the Delhi Jal Board has given their

comments vide CEO letter No. DJB/CE0/2022/D-995 dated 17.02.2022, vide CE

" (GW) letter no. DIB/CE(GW)/2022/508 dated 09.12.2022 and letter. no.

DIB/CE(GW)/2023/60 dated 27.04.2023 & vide SE(C)-8 letter no. DIB/SE(C)-

8/2024/21 dated 19.03.2024 (Copy of all comments attached for reference as
Annexure-A).

The Hon’ble NGT in O.A. No. 639/2022 titled as “Pritpal Sharma Vs Govt.
of NCT of Delhi & Ors” and O.A. No.33/2022 titled as “Ganesh Prasad Vs Govt.
of NCT of Delhi & Ors.” in its order dated 28.08.2024 has ordered to recover
appropriate charges for drawal of ground water and impose appropriate conditions -
for recharge of ground water and ensure actual implementation thereof on the
ground with geo-tagging for monitoring purpose (The copy of the order is attached

as Annexure—B)
g(\j N) % |

Caming s dleeliihity, Bar et R o Lt inalit T PUT ¢




As per notification dated 24.09.2020, above provisions are recommended by
" DIB and same is yet to be notified. The next date of hearing of the above NGT

Court cases is 06.01.2025.

You are therefore requested to kindly notify the notification dated
24.09.2020 issued by Central Ground Water Authority, Department of Water
. Resources, River Development and Gangei Rejuvenation, Ministry of Jal Shakti,
Govt. of India.

This may be treated MOST URGENT.

With Regards

Encl‘:- As above. W

- Chief Executive Officer

Delhi Jal Board

Copy to: :

1) Chief Secretary, GNCTD |

CE N (W) : for necessary action please.
3) Olc | ¥

Chief Executive Officer
Delhi Jal Board
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DELI) J-N 'UOJ'\[H).' GOVI. or M.C.T. QF DELH)
“ ; OFFICE OF Tg: gyyypp ENGINEER (Gw)
’H.?.‘ VNIUNNJ\YR Pyl | KARO) BAGH,
NEW DELFI- Litooos
No.DJBCE(GW)2022/ ('uy, . } Datod: 09.12.2022
: To

Special Secretary (Envh‘onm@nl),
Dhepanment of Environment, GNCTD,

6™ Level, C-Wing, Delni Secralarlal,
IP Estate, New Delhi-110001.

Sub:- Commeants w.r.t. amend

ment in Ground Water Regulation and Ma'n_agf_m:n;L
Notification dt. 12,07.2010 of Delhi Govl. in light of the Notificatio

24.09,2020 issued by Central Ground Watear Autharity, D_epartrfie_nt of :;’aj:
Resources, River Development and Ganga Re]qunatlonéU%!:;;lt;O;yz s
Shakti, Govt. of India and Thereafter as per rneelmgF on . 'GN‘CTD
Chairmanship of Principal Secretary, Environment & Forest,

Sir,

Kindly find attached the suggeslions parawise for incorpo}r.ahofﬁ mdmZ:\;n:r;;
Draft Notification of 12,07.2010 of GNCTD in light of the the Nchhcan;:;sc:.mc;s _Riusr
issued by Central Ground Water Authority, Department of \ﬁ:fteiaom g lnd‘ia ”
Déveiopment‘ and Ganga Rejuvenation, Minisl'ry of Jal Shaoz|;2 4k
subsequently as per deliberations held in meeting on 30.08.2
of Principal Secretary, Environment & Forest, GNCTD.

This is issued with the approval of Competenl Authority.
Thanking you,

Encl: As above.

Yours faithfully,

4
A

dfe g
(R.P.SINGH)
Chisf Engineer(GW)

Copy to:~.

1, C.E.O. for kind Information pl.
2, Member(WS)
3_ACE(C)-8

.,A./ Office copy

........

R P TR
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CCQWA  Publie Nuli-?:c.
L17.00.2000, instend ol

IR o
oy iy be wentioned that 88 PE
\ dated
ane-lime

\ advanee payment al Ground Watel

! Alstmefio n/Restoration

].l,\r\\pn\ncnis are required .
Canual adwpnee payment ol
- Ground Wialer

Charges
1‘ for entire NOC period, the projeet
(v make

the ’1\'

Abstraction/ :

Restoration Charges, which 18 be
adjusted in suceeeding years based |

lon  actual  ground

! withdrawal,’

‘A copy of the No

i Certificate
(NOCAP)

Applicalion

and also  will

Objecli'as-r'_A copy of the N Hetis i
' Cerlificate issued by the Competent ' issued by the Competent Authority 10
| Authority in the No Objection , the

waley

No  Objection

be | will be forwarded to the respective

forwarded to the respective District | District Magistrate/ District Collector.

Magistrate/ District Collector.

Will the name of portal be same as

' CGWA, i.e. NOCAP?

The name of portal suggested lo be
| DIBNOCAP

o Objection Certificate «

Certificate :
Portal | Application Portal (NOCAP) and also !

i
1

!

Additional Suggestions:- '

i | I

st

m .

L
| applications and  billing/payment
| abstraction charges may be prepared.

An online portal. for processing of NOC ! Online portal for processing of NOC T

of | applications and billing/payment of abstraction
{ charges is in progess.

| 2. ' Provision

| bejoe

regarding  application

‘suitably  modified to

issues on the same. The period may be
decided according to the time when NOC
Portal will permit the application for
renewal of a particular NOC (e.g, the
portal may open 120 day before expiry; in
such case the period may be within 120-
90 prior Lo expiry), Similarly, in Para 15
(vii), imposition of EC if when PP fails (o
apply for renewal within 3 months from
date of expiry needs further elaboration o
avoid interpretation issues (i.c. 3 months
efore expiry or afier?)

for | Provision regardin icati - renewal of |
: 1 g application for rene
\ renewal of NOC Para 15 (i) may be | NOC Para 15 (i) may be modified to r;vnilm.?:

oty remove  any | any ambiguily. Thal the period

- ambiguity. The provision of ‘at least | according to the time when RIOC Ponr:g >
- ninety days prior 10 expiry’ may lead to | pernil the application for renewal Fnll
| confusion as CGWA has also been facing | particular NOC ie. the portal may. oPeno 128

day before expiry; in such case the peri
I y IS period mg
be within 120-90 prior to expiry. i

Similarly, in Para 15 (vii), imposition of EC
may be madified that it when PP fails o app|
for renewal within 3 months alter dae o);'
expiry. The PP shall be liable 10 pay
environmental compensation for the periog
starting from (he dale of expiry of No

Objection  Certificate till No  Objection
Certificate is renewed by the competen
authorily.

szt i
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st i
#‘!‘,Il"“'ﬁ?—t--—-.____________ﬂ '.___‘_._,.‘-—--"-’"‘" =3 :”'j-‘v_r-(iﬂ”d'h—‘ '
‘.N;:',c‘ a{‘d‘ti‘l's certified by Rejiv Giandii | Walor nwdiors C““E“q(.] X rf:lld Rescarch |
f | 'Rc:(?al.:ﬁl IGK?und Waley T“iini“l.& and | Nationnl Ground W’alICI' “ﬂ”jméhc added 0| "
f ;1 ‘ o e e (RGNG\'\’TRH may he § Institute (RGNGW RI) may '
f A0 undertake water adits : |
/ T e

- i underinke water andits.
respevy . izl

g 2

o
P oL
it el the !
L ) et I i
c : ol Unvirommental  lixeess withdrawal should " 0C beyond

\E‘“\.“L“Snuon‘ l."L‘l"-lli-SRihl'..' eNeesy pm-n]isﬁihlc Wi[lllh':!W?ll 1) “]C N - 4

withdrawal (more (]

sl wi permitied jn NOC) | which environmental Compensation (f;(,.J Shi;ﬂ i
bevond which EC shall be imposed may | be imposed.  Such excess withdrawal .L.houq .’
be dexided ~ ot be repeated Failing which EC shall be 1.25 I
Alse. Hon'ble NGT in O.A. Na. 176/2015 fimes of the previous CC
Urde: duted 25.02.2022 has heid that |
w ecase  of  repeated  violations, |
environmental  compensation  shall  be \

vide

computed at 1.25 times of the previous | :
envwonmental COMPERSANON; e oo !
= Tlatc fee on lale submission of NOC ! Afterdue date, faw [ce on Ialc_huhmilsu [ i r
application may be considered. NOC application nmz‘_h_gﬁg@_ulcrt.]t_ .’7‘_0_”?,..-#.!
¢ | Charges for revival of rejected TCharges lor revival of rejected applicalion”
anplications may be considered. | may be considered. W
This is issued with the approval of Competent Authority -
CEA(GW)
Copy ta:
| CEQ.DJB  :forkind information.
2 Member(WS) : -do-
3. ACE(C)
4,

Dy Sccretary (Water), Department of Urban Development, Cf‘NL"I'IJ,
O™ [evel, C-Wing, Delhi Suchivatliys, 1P Estate, New Delhi
5. Dy SE(RWH)

/6. Ol

tasouciiaRts e



| 10 = 843

Subject.

= C(‘[ I n
b ] 'Gu.‘l\l“‘ A
: = W.i { . |l||‘f'ﬁl’|l
IULlh.\”['lhl g :

NG
of 4y iy ) 5
% i‘l'm Notiticntiog, ar 24 r:n 17"” 2000 of Dathy Goyt i light
o J\““‘mr”v i AL A0 Innunel by Cantral fiegurel
DDV"”DT‘H\UI.II nn;.| 3 Pparlmonl of Walar fusnoureas, Piver
Govt. of nlia 'lllt(l”:;l“n Rojuvanation, Minlstey of jal Ghavi
undor Chititriy, 1oroafllor as por maoting on 30.0% 2022

ans ;
Forost, GNCTD hp of Principal Socraliry, Environmant 2

o] Watee flegulabion ane

N the  draft

noli

a1 olilication regariing  Grouse Waliee Preagylylive g
B - £ =% Ly == .
anagemen! regsived through em

_ 2l Trgrr: Depariment af Fogpeanrasatl et e
NC r
!l O Deihl.

e commenis from Delv Jal Board are as under and loilzers,
modificztions are suggested

3 - >
The matter discussed with Hon'ble CEQ and in the light of discussian Ire
follewing modificaiions are suggested

Para 2.5

The Maintenance Units of the Delhi Jal Board has been divided into 11 Zones
which are headed by an Additional Chief Enginee(M), hence Chief Engineer
needs to be substituted with Additional Chicf Engineer Maintenance Zone

of concerned area, Delhi Jal Board.

Para 2.6

cor Delni Ja! Boaro in Advisory Commiltee the Member Secretary needs to be
substituted with Additional Chiel Engincer Maintenance Zone of concerned

area, Delhi Jal Board.
para 3.0
Registration of Drilling Rigs:

ara 3.2

It is suggoested:

The regl‘al‘LmUU“ of drililng rlys ohal| have fallowing Information;

(a) size of tho rlg

(b — tho yehlcle on which drlliling machino is mstaloed

oy ey . s
ARG o g i




(¢) Validity of Ragistration

Para 14.0

2 -
Chiel Engineer/SE(CMI) ls to bo substituted with Additional Chis

Engineer(M) of concernod aroa,

Para 17.0

In Para 2 Chief Engineer/SE(Civil) is to be substituted with Additional Chief

Engineer(M) of concerned area.

The suggestions have been made and draft of the same is for sending (0
Special Secretary (Environment), Department of Environment, GNCTD 1s placed

opposite for approval for forwarding please.

bl 8 ' G?'{.. 'I
Chief Engineer (GW)
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DELHTJAL BOARD: GOV, OF NCT OF 15T ——— |

OFFICE OF TSI, (C)-8 7::‘“’
A-BUILDING, STAFI QUARTERS . 2 ’;’r—
VARUNALAYA PHASE-11, KAROL DAGIH, Hpil

NEW DELII-1 10005
Emalli-acepwed@gmall.com

No.DJB/SE (C)-8/2024/ ?__’ ']"D M Date: )q 02 ’)01 4
To.

The Pr. Sccrelary,

Environment, Forest & Wild Life, GNCTD,
Delhi Secretarial, Level-6, Wing-C, I.P. Estate,
New Delhi-110002

Subject: The comments / modification of DJB on “Department OF
Environment, GNCTD draft notification dated 31.01.2022 on
Guidelines to regulate and control ground water extraction in
NCT of Dclhi”,

R/Sir,

The comments of DIB were sent earlier vide CEQ, DIB letter no. D-995
dated 17.02.2022 and CE (GW) letter no. 508 & 60 dated 09.12.2022 and
27.04.2023 respectively.

The final comments /inputs of DJB are enclosed herewith for
incorporating the same in the GNCTD draft notification dated 31.01.2022
annexed as Annexure-I,

This is issued with the approval of Competent Authority.

&
— &l —
SE (C)-8
Copy to:

[. CEQ, DJB : forkind information.

2. CEN(W) : -do-

3. CE(GW) -do-

4, Dy. Secretary (Water), Department of Urban Development, GNCTD,

10" level, C-Wing, Delhi Sachivalaya, L.P. Estate, New Delhi

5. EE(RWH)-I | geod-ret
6. Ofc
S SE (C)-8

Gf- Scanned with OKEN Scanne!
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The comments / modification of DJB on “Department Of Environment, GNCTD draft riotification dated 31.01.2022 on Guidelines to regulatg and control
ground water extraction in NCT of Delhi” were sent vide CEOQ, DJB letter no. D-995 dated 17.02.2022 and CE(GW) leh‘gr no. 508 & 60 dated 09.12.2022
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Annexure-IL

and 27.04.2023 respectively . Further, modifications/ comments on some points are as under;

Para

Provision in Draft Notification

Comments / Proposal of DJB

p ]

()

Chief Engineer/ Superintending Engiﬁeer (Civil), Maintenance Zones of
the concerned area nominated by Delhi Jal Board

The comments sent vide CE (GW) letter No. 508 dated 09.12.2022
are supersided and-the provision IaLen in the Draft notification is
ok.

2.6

The issue of grant of permission for borewell/ tubewell int all 11 districts
shall be dealt by Competent Authority through the Deputy Commissioner
(Revenue) /DM/Collector of each revenue area, GNCTD, who is hereby
appointed as “Authorized Officer” for the purpose of regulation of

ground water development and management in the respective revenue
areas under the jurisdiction.

——do—

4
(c)

| approval of competent authority.

Techuical officers of Competent Authority/ SGWA are authorized to take
actions with respect 10 monitoring and periodic inspections with the

The Technical Officer of Competent Authority/ SGWA shall be -
substituted with Chief Engineer/SE (Civil) Maintenance.

i3

In order to further decentralise the monitoring and compliarice mechanism
as per the guidelines issued by Central Government, officials of
Department of Industries, GNCTD shall be appointed as Authorized
Officers. And to further strengthen tbe monitoring and compliance
mechanism, Chief Engineer (concerned area), Delhi Jal Board shall be
appointed as Authorized Officer.

The comments sent vide CE (GW) letter No, 508 dated 09.12.2022
are supersided and it is suggested that the Chief Engineer
(Concerned area) may be substituted with Chief
Engineer/Superintending Engineer (concerned area).

9.l

Table 9.1 Ground Water Abstraction charges for Drinking & Domestic
use. :

Table 9.1 Ground \Water Ahstractlon charges for Drinking &
Domestic use.

< The prevailing rates of DJB for drinking water w.e.f.
February 2018 up to 20 KL are Rs. 5.2'7&(1. for 25-30

KL are Rs. 26.36/KL &>30 KL are Rs. 43.93/KL which
are likely to be enhanced.

(E Scanned with OKEN Scanner
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Qunntﬁm of Rate of ground water abstraction
Quantum of Ground Rate of ground water Groundwater charges (Rs. per KL)
Water withdrawal | abstraction charges(Rs. per ; withdrawal
(m*/day) Cmd) - (KL/day) )
0-25 No charge 0-25 3.00
26-50 1.00 :
= 26-50 - 6.00
>30 2.00
=50 ; 12.00
9.2 A | Table 9.2 A: Rates of ground water abstraction charges for packaged .
drinking water units (Rs.perm’) Table 9.2 A: Rates of ground water abstraction charges fc
ackaged driuking water units (Rs. Per KL)
SNo [Coesory of Quantum of ground water withdrawal S.No | Category of T . " Quantum of ground water withdrawal
. area
a+.re:1 Up to 51 1w 200 to 1000 10 5000 Cromnd
3
T TIOTHULIN - <200 <1000 «fuoﬂ m’/da b R s
Hay nr/day m’/day m'/day | ¥y and Up to 5lto | 200to< | 1000to
above S0KL/day | <200 1000 | <5000 5000 ‘
1 Safe 1.00 5.00 5.00 13.00 10.00 Ki/da | Kl/day | Kliday KlL/day
= Y and above
2| Semi-criticdl  [200  [5.00 10.00 15.00 20.00
. 1. Sale 10.00 20.00 | 30.00 45.00 60.00
3 | Critical 1,00 [10.00 20.00 10.00 50.00
2. | Semiscritical 15.00 3000 | 40.00 60.00 90.00
. 3. Critical 20.00 40.00 | 60.00 90.00 120.00
92B Table 9.2 B: Rates of ground water restoration charges :
for packaged drinking water units (Rs. perm’) Table 9-2dB_: il-atcs of grouful water restoration charges fc g
S.No. [Calepory Quantum of ground water withdrawal ackaged drin ung water units (RS. Per Iﬂ-‘)_.__ i
el S Category of Quantum of ground water withdrawal ;
Up to 50 |51 to | 200 to [1000 o | 5000 Ne. area ,
¥ m’/day <200 <1000 <5000 m’/day Ground water : 4
] 1 1 5
Grahid Sy m’/da m'/day m'/day | and above use 4
% Upto 5lto | 200t0< | 1000 to 5000 4
T [Over 800 |20.00 4000 §0.00 120,00 TURLIR 1 100 | 0D | <5000 | Rl -'.
exploited : ay KUday| Kl/day | Ki/day | and above
{existing % ; L. | Over-exploited|  45.00 | 60.00 | 10000 | 200.00 | 300.00
industrics X : Etxlshr!g
anly) industries only

(¥ Scanned with OKEN Scanner
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93A Table 9.3 A: Rates of Ground Water abstraction charges for other “
industrics & infrastructure projects (Rs. per m*) .| Table 9.3 A: Rates of Ground Water abstraction charges for
S.No.  Category Quanium of ground waler withdrawal other industries & Infrastructure projects (Rs.
ol ar
Ground > <3200 i to [ 1000 5000m day S. No. Ca.cgger KL) Quantum of ground water withdrawal
. m/day <§DOO to and above yof =00 200 to 1000 to 5000
¥ m/day <500 dted KL/ < 1000 <5000 Kl/day and
0 day KL/day KL/day above
m’/da Ground
Y waler
use
- Ppefe 1.00 .00 8.0 [5.00 [ | Sae 1700 | 2000 30,00 45,00
. Z Semi-critical [2.00 3.00 5.00 5.00 2. Semi- 20,00 30.00 45.00 60.00
oy itical
3. [ortical .00 .00 oo oo e 5000300 5 55700 _:
9.3 B | Table 9.3 B: Rates of ground water restoration charges :
for other industries & infrastructure projects (Rs per m") Table 9.3 B: Rates of Grot.md Water restoration charges for
S.No. [Category of Quantum of ground  wated] other industries & Infrastructure projects (Rs.
area withdrawal per KL) s
200 300 1o 1000 5000 m'/day S Category of Quantum of ground water withdrawal
F‘:,day <1000 B and No area <200KL/{ 200to | 1000to 5000
iGround waler use m/day e 5 Ground water day <1000 <5000 KL/day
<5000 usc Kl/day | KL/day | andabove
m’/day 58 Qver-cxploited 40.00 60.00 90.00 120.00
(existing
industries /new
I Over-exploited  6.00  ]10.00 16.00 20.00 Industries as per
(existing the present
industries / new Guidelines)
Industries as per .
the present {
Guidelines) |

|
1
|
|
PENER SV SV N LT TR A
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] z Vible T TAT Chanmilwntor whxErnetlon chmves for Bl T Palilo (0,0A ¢ Cromad witor adwdene (I chieges tor Bolk/ Tanker
e e e - - WRRPANIIION i i
Haty Haia pror nd (In 1) g
0 ) S ..4....._4....“'1'_..'. AT Ak it S M T Clitapory e p"’”.'.‘,'f_,_”“ ..
T s, (o—— o - e ¥Fi . . &
_l:;rlhl:"vil 15 Ty
Seml Celtleal | dl —
I Critlenl il
10.1 13 ,
Tablc-10.1B:  Groundwafer restoration  charges  for Table 10.4B : Ground water abstraction charges for '
Bull/Tanlker waler suppli i ;
‘ upplics e Bull/Tanker water supplics :
Catcgory Rate per m3 (in Rs.) :
Over Exploited 55 Calegory Rate per KL (in Rs.) ]
Over Exploited 150 3
9(v) The revenue generated from the proposed waler abstraction/ resloration » Para 5 of 9- [t is supgested that the revenue generated
charges shall be kepl in a separate fund for implementation of site from the proposed water abstraction/ restoration charges
specific suitable demand/ supply side interventions by Competent shall be kept in a separate fund and competent authorityof
Authority. concerned area of jurisdiction i.e. DJIB/DCB/NDMC can
use it for implementation of site-specific suitable demand/
supply side interventions.

@3 Scanned with OKEN Scanne
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Table 18.1 No. of Piezometers to be constructed & Type of Water
Table 1S.1 No. of Piczometors to Level Monitoring Mechanism
N b ! [ Wat Level T -
Monitoring Mechanism S Runiusind & Tpee W b SN | Quantu N::n. of Monitoring mechanism
. - ; 0. m ol piezo
SNo. | Quantum of ‘No. of Monitoring mechanism Grz:;;d :::l:::: Ma' DWLR DTwILR \.:ril.h
s i iczometer W, nua elemelry
G“:'u“d Water PT uired [Manual | DWLR D\YLR withdra ed
withdrawal e with wal
{cum/d) Telemetry (KL/d)
L 0 0 o 0 1 <10 0 0 0 0
p 7 | 11-50 I 0 0 [
5 U5 ] i 0 a 3 | 51-500 1 0 0 ]
-y —— 4 >500 2 0 1 1
3 [51-300 1 0 1 a
4 p300 2 0 1 1

Additional Suggestions of DJB beyond provision in draft notification:

\'

The abstraction rate will be reviewed yearly and should be revised as per govt policy.
It is mandatory to get the extracted water tested in the month of January every year from DJB / Govt approved laboratory/ NABL accerdiated

and upload the same on portal.
The 1.O.T. based flow meter shall be installed on cach installation within 30 days of getting NOC.

The unit of water abstraction should be in KL instead of cum.
The Competent Authority shall have power to withdraw NOC at any time after impact assessment evaluation/ adverse report of expert Appraisal

Commitlee etc.

f"\.\-R
Submitted please. l{r“’l)

SE (C)-8
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DELHLJAL BOARD: GOV, OF NCT DIIHI
QUELCE OF CHiry ENGINEER (GW)
ROOM NO-102, VARUNALAYA PHASIE-],
KAROL BAGH, NIEW DISLII-1 10005

No.DIB/CE(GWI2023/ (o 4
Ta.

The Pr. Secretary,

Environment. Forest & Wild Life, GNCTD,
Delhi Secretariat, Level-6, Wing-C, I.P. Estate,
New Delhi-110002

Subject: Request for comments / reply w.r.t. Amended Ground Water regulation and light
of the management dt. 12.07.2010 of Delhi Govt. in notification dt. 24.09.2020
issued by Central ground water authority, department of Water Resources, River
Development and Ganga Rejuvenation, Ministry of Jal Shakyti, Govt. of India.

R/Sir,

May please refer the e-mail dated 16.01.2023 on above subjec: received from Dr. Chetna
£n2ad. Senior Scientifie Officer, Depanment o’ Environment, GNCTD (Copy placed opposite)
whersin necessary comments / inputs have been sought [rom the stake holders on the comments /
ion of CGWA on the purposed GNCTD notification on Guidelines to regulate and control

SUZEest
(1

=i

goundwater extraction in NCT of Delhi .

Necessary inpuls / comments have been made by DJB in para [V in the table below;

Date: 97/94/7 %

I 7 R v i
% Section Commenls of CGWA Submission: Action Taken /proposed
J No. , to be taken
"6 | Peral.2 Frequency of Water Audit may be | [t may be done biennially instead of
| revisited it may be done biennially | annually.
L ol | instead of annually
l:'_g | Para 9. | Frequency of payment of ground | The frequency of water abstraction
abstraction charges | charges should be monthly basis,

/’

| waler

| (Monthly/Annual  etc) may be
decided and included in the
guidelines charging on the basis of
actual consumplion; (o be adjugied
in succeeding year/month bill may
be considered.

I ground water withdrawal, J

The project proponents may required 10
make annual advance payment of the
Ground Water Abstraction/ Restoration
Charges, which is be adjusted in
succeeding years based on actual

i s Ja‘sﬂmlmhum_-‘!l.".- St o

{8 Scanned with OKEN Scanne
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Item No. 01 & 02 (Court No. 2)
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(Through Physical Hearing with Hybrid VC Option)

Original Application No.639/2022
(I.A. No. 293/2023)

Pritpal Sharma ...Applicant

Versus

Government of NCT of Delhi & Ors. ...Respondents
With

M.A. No. 24/2023
In

O.A. No. 33/2022

(LA. No. 02/2024 )

Ganesh Prasad ...Applicant
Versus

Government of NCT of Delhi & Ors. ...Respondents

Date of last hearing:- 18.04.2024.

Date of order:- 28.08.2024.

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER.
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER.

Applicants: None for the applicants.
Respondents: Ms. Jyoti Mendiratta and Ms. Ananya Basudha,
Advocates for GNCTD and DM (South West},

Delhi.
Ms.Atika Singh and Ms. Udipti Chopra, Proxy Counsel

PO e A AP SR (! e iRV S5 ) REORN
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O.A. No. 639/2022 Pritipal Sharma Vs. Govt of NCT of Delhi & Ors.
With M.A. No. 24/2023 Ganesh Prasad Vs. Govt. of NCT of Delhi & Ors.

T e
N8 n"'ﬂl’.‘ﬂ)'f?“n

2

for Ms. Richa Kapoor, Advocate for DJB.

Ms. Sakshi Popli, Advocate for DPCC (through VC).

Ms. Srishti Dabas, Project Associate (Legal), Forest
Department.

Application under Section 14, 15 read with Section 18 (1) of
the National Green Tribunal Act, 2010.

Order

1. We all know that ‘Water’, one of the [ive elements, is creator and
saviour of life and life wholly depends on it yet unmindful of the
consequences we are indulging in questionable acts due to which
surface water bodies, lakes, etc. are drying up, ground water is
contaminated and fast depleting and rivers are not only highly polluted

but also shrinking and dying in our Country.

2. No doubt, treated sewage/industrial effluent may be reused for
industrial, horticultural and agricultural purposes but prospect of
recycling sewage/industrial effluent for use as drinking water seems to
be ;arholly unacceptable to all of us and we have to save quality and
quantity of water to save our own existence and have to urgently take
all remedial steps before any irreversible damage is caused to the

environment.

3. Both these cases-0.A. No. 639/2022 Pritipal Sharma Vs.
GNCTD & Ors. and M.A. No. 24/2023 in 0.A, No. 33/2022 Ganesh
Prasad Vs. GNCTD & Ors., which required taking of prompt remedial
action by the concerned Statutory and Administrative Authorities, are
illustrative of the numerous fact situations where the concerned
Statutory and Administrative Authorities are miserably failing in
prompt discharge of their statutory duties to protect and improve the

environment.

pa
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QO.A. No. 639/2022 ;
With M.A. No. 24/2023 Ganesh Prasad Vs. Govt. of NCT of Delhi & Ors,

Pritipal Sharma Vs. Govt of NCT of Delhi & Ors.

3

4. Both these cases also raise a difficult question for this Tribunal
to answer as to how to enforce environmental laws/norms if the
Statutory and Administrative Authorities, which are not 6nly
statutorily empowered but also mandated by the constitution to protect
and improve environment, culpably neglect to discharge the duties
assigned to them and fail to take requisite action due to some vested

interests, for extraneous considerations and with ulterior motives.

5 We also find it extremely difficult to answer this question in the
complex factual matrix woven by case alter case coming up before this
Tribunal showing complete insensitivity and inaction on the part of the
concerned Statutory and Administrative Authorities which also

endlessly indulge in blaming and shifting accountability to others.

6. Since the question raised is common, both these cases have
been taken up together and this common order is passed in both the

cases.

7 A brief resume of the facts of both these cases, which speak for
countless fact situations, is spelled out hereunder to unfold the
dilemma and search for solution animating this Tribunal.

OA No. 639/2022 Pritpal Sharma Vs. Government of NCT of Delhi
& Ors.

The grievance of the applicant

8. The applicant, claiming respondenll no. 5 to be owner of the plot
adjoining House No. GI-2035, Aya Nagar, Delhi and the plot on the
opposite side of the street in front of House No. GI-2038, Aya
Nagar, Delhi filed the subject original application complaining that

respondent no.5 has installed borewells in the above said plots without
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Pritipal Sharma Vs. Govt of NCT of Delhi
7 & Ors.
Ganesh Prasad Vs, Govt, of NCT of Delhi & 011::.

O.A. No, 639/2022
With M.A. No. 24/2023

""_(

4

permission from DJB and he is extracting groundwater for commercial
purposes without obtaining No Objection Certificate from CGWA and is
supplying the same to residents of Aya Nagar and beyond through

water tankers in violation of environmental laws/norms.

Proceedings on 15.09.2022

S —F e T Y . S M e
R R "-“W’*' P

0.A. No. 639/2022 Pritipal Sharma Vs. Govt of NCT of Delhi & Ors.
With M.A. No. 24/2023 Ganesh Prasad Vs. Govt. of NCT of Delhi & Ors.

el

6
extraction of groundwater by unauthorized operators and tanker
mafias and take prompt coercive measures and file action taken report

within three weeks.
Proceedings on 19.10.2023

18. In compliance of order dated 24.07.2023 reports were [iled by
SDM, Mehrauli vide emails dated 25.08.2023 and 07.09.2023, by the
District Magistrate (South) Delhi vide email dated 14.09.2023 and by

the DPCC vide email dated 17.10.2023.

19. Reports filed by the concerned authorities showed complete lack
of coordination between them. In his report District Magistrate, (South)
Delhi mentlioned that the matter of assessment of environmental
damage compensation is pending with DPCC for very long period
mentioned therein. In its report DPCC referred to proceedings taken for
imposition of environmental compensation for illegal borewell in the
present case but stated that it did not have the information regarding
owner of the plot and it issued notice to alleged project proponent Mr.
Rinku, who said that he is neither the owner nor tenant in the
premises in question. Information regardi;lg ownership of the flot
was not available even with the SDM, Vivek Vihar who was present
before this Tribunal. This Tribunal observed that the concerned
authorities, which are under statutory and constitutional obligation to

protect and improve the environment, could not be allowed to neglect

Foe cmwmtmamtinm and
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from the concerned authorities and also avoiding unnecessary delay in
taking of such action. Action taken reports were ordered to be filed by

email within three months.
Proceedings on 07.02.2024

20. Report was filed by the DPCC vide email dated 06.02.2024. This
Tribunal observed that status report filed by DPCC has been
prepared casually without taking into consideration the
observations made by this Tribunal in its orders passed in the
case. In the status report there is no mention regarding 15 cases
referred to in the report filed vide email dated 14.09.2023 by the
District Magistrate (South), Delhi where in orders regarding imposition
of environmental compensation are awaited from the DPCC. The DPCC
was directed to file additional status report within one month giving
information, as on 31.01.2024, in tabular format with respect to the
following aspects (i) particulars of cases in which environmental
compensation has been imposed; (ii) particulars of cases in which
environmental compensation has been realized; (iii) particulars of
cases (including 15 cases mentioned above) in which matter of
imposition of environmental compensation is pending; (iv)
particulars of cases in which environmental compensation realized
has been utilized; and (v) particulars regarding activities carried

out by utilization of amount of environmental compensation.

21. No report was ﬁ-led by DJB and SDM, Mehrauli and they were
given one more opportunity to file additional action taken reports
within one month. SDM, Mehrauli was directed to mention in‘ his
affidavit as to who is the owner of the plot in question where the

illegal borewell was being operated and in case the information is

Ry BT L
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not available with his office, what steps have been taken to procure the
same. In view of the facts and circumstances conditional attachment of
the plot in question for realization of the amount of environmental
compensation imposed was ordered. Warrant of attachment of the plot
in question was ordered to be issued and to be sent to the District
Magistrate (South), Delhi [lor execution and submission ol report
regarding compliance of the order by way of his affidavit within one
month. Personal appearance of concerned Chief Engineer, DJB, DM

(South), Delhi and SDM, Mehrauli was ordered.
Proceedings on 18.03.2024

22. In compliance of order dated 07.02.2024 reports were filed by
DJB vide email dated 07.03.2024; by SDM, Mehrauli vide email dated
16.03.2024 and by DPCC vide email dated 16.03.2024 and Mr, Mekala
Chaitanya, DM (South), Delhi, Ms. Mahima Madan, SDM (Mehrauli)
and Mr. Gajender Tomar, Chief Engineer (South), DJB appeared

physically before this Tribunal.

23. In its report DJB mentioned that DJB had provided requisite
details in respect of the 15 borewells in question. In her report Ms.
Mahima Madan, SDM, Mehrauli submitted that the land where
borewell was sealed falls in Khasra No. 1978, Village Aya Nagar and
ownership of the land is in the name of Forest Department.
However, SDM, Mehrauli had not given any information to the
DPCC and DCF (South), Delhi and did not obtain any response

from DCF (South), Delhi.

24. In view of said report this Tribunal impleaded DCF (Scuth), Delhi

as respondent no. 10 and issued notice requiring him to file his
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response. It was clarified that in case of failure to appear or file

response heavy costs may be imposed on DCF (South), Delhi.

25. This Tribunal observed serious deficiencies in the working of the
governmental agencies who have been assigned the task of taking
remedial action on complaints received regarding operation of illegal
borewells in NCT of Delhi. This Tribunal referred to order dated
15.05.2020 passed in 0.A. No. 685/2019 titled as Rakesh Kumar
vs. Govt, of NCT of Delhi & Ors. whereby the Chiefl Secretary, Delhi
was directed to take a meeting within one month and oversee
preparation of an appropriate SOP for preventing extraction of ground
water by way of unauthorized borewells with further direction that
wherever such illegality was found, prompt coercive measures be
taken, In compliance thereof meeting was taken by the Chief Secretary,
Delhi on 12.06.2020 and SOP was finalized and brought into effect.
During hearing of the above said O.A. it was brought to the notice of
- the Tribunal that DJB had identified 19661 illegal borewells on
which action was being taken and 7248 units had already been
closed by the district authorities and the remaining units were to

be closed.

26. In view thereof this Tribunal directed DJB to file status report
with reference to all illegal borewells identified by it in the NCT of Delhi
including illegal borewells remaining to be closed out of above
mentioned 19661 illegal borewells on or before 15.04.2024 giving the

complete information regarding the same.

27. This Tribunal noticed that in compliance of order dated
07.02.2024 DPCC had filed additional status report vide email dated

16.03.2024 and had enclosed therewith requisite information in
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tabular format regarding environmental compensation as Annexure 1
and utilization by DPCC of the amount received as environmental
compensation as Annexure 2. DPCC also mentioned therein that with
reference to 15 sites regarding which information was received from
SDMs of Hauz Khas, Saket and Mehrauli, DPCC issued show cause
notices dated 08.03.2024 to all 15 units [or levying Environmental
Compensation of Rs. 30,000/- (each unit) on account of illegal/
unauthorized extraction of ground for domestic purpose and enclosed
copies of the show cause notices dated 08.03.2024 as Annexure 3 In
additional status report DPCC also mentioned that, DPCC sent letters
dated 06.10.2023 and 08.11.2023 to SDM (Mehrauli) to know the real
owner of the illegal borewell so that EC may be levied on the right
person but no response was received from SDM (Mehrauli) and notice
addressed to "The Proprietor” of the unit was got pasted on the door of

the unit's premises.

28. Vide order dated 18.03.2024 remedial directions were given by

this Tribunal which may be summarized as under:

(i) The Chief Secretary, GNCT of Delhi was directed- to
convene a meeting with the CEO, DJB, the Member Secretary,
DPCC and all concerned officers of GNCTD (including the District
Magistrates in Delhi), DJB and MCD for taking remedial
measures for proper implementation of the directions issued by
Hon’ble Supreme Court, this Tribunal, provisions contained in
Delhi Jal Board Act, 1998, direct_ions issued with the approval of
Lt. Governor, Delhi on 18.05.2010 and 10.01.2014, Minutes of
Meeting held by the Chief Secretary, Delhi on 12.06.2020 and

SOP finalized regarding the same.
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(i) DPCC was directed to file additional status report giving
the complete information with respect to all relevant aspects
including the total amount of EDC imposed and the total amount

of EDC which has been recovered,

(i)  Respondent no. 1-GNCTD was directed to file its response
as to why in view of the delay on the part of its olficers in
realization of amount of environmental compensation imposed on
the violators, GNCTD be not directed to pay the amount of
environmental compensation for  remediation of the
environmental damage caused with liberty to recover the same
from the violators through the proceedings initiated on references
received from DPCC as remediation of environment cannot be

deferred.

(iv)  All the District Magistrates in NCT of Delhi were directed to
upload on the respective website of the District Administration
latest by 15.04.2024 the information regarding (i) complaints
received regarding illegal borewells and action taken on the same,
Minutes of the Meeting and recommendations of the District
Advisory Committee regarding the same, (ii) references received
for realization of environmental compensation and action tal.{en
for realization of the same and (iii) remedial measures taken for

remediating environmental damage caused.

(v} The Chief Secretary, NCT of Delhi was directed to issue
appropriate  instructions for requisite compliance while
specifically mentioning that in case of inaction/negligence on the

part of the concerned administrative officers strict disciplinary
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action will be taken against them.

(vij The Chief Secretary, NCT of Delhi was also directed to look
into the matter of recovery of Environmental Damage
Compensation (EDC) in the remaining cases and issue

appropriate instructions for expediting the recovery thereof.

(viij Personal appearance of the officers duly authorised by the
Chief Secretary, NCT of Delhi, CEO, Delhi Jal Board and the
Member Secretary, DPCC (physically) before this Tribunal was

ordered.

Proceedings on 18.04.2024

29,

Supplementary report was filed by the Chief Engineer South DJB

vide email dated 15.04.2024 and the same will be referred to in later

part of this order.

30.

Status report was filed by DPCC vide email dated 16.04.2024.

The relevant part of the Status report is reproduced below:-

“Status Report on behalf of Delhi Pollution Control
Committee in compliance to the order dated
18.03.2024.

X 7 d X X

5. That in the instant case, in addition to Sh. Rinku, DPCC
has imposed interim environmental compensation @ Rs.
30000/ - each on 11 more violators and Rs. 60,000/- on two
borewells of a viclator as he/she had two borewells in the
premises vide letters dated 09.4.2024. Further letter for
confirmation of EDC for remaining two borewells is being
issued.

6. That, out of total imposed EDC amount of Rs 70.65
crore, EDC recovered to date stands at 753,70,000/-
(Rupees Fifty-Three Lakhs Seventy Thousand Only] from
121 violators.

7. Out of 53 lakhs EDC recovered on the issue of
ground water, DPCC has utilized the same as
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development of infrastructure for water quality
surveillance in line with CPCB guidelines,

8.  That, in the meeting taken by Chief Secretary, Delhi on
12.04.2024, it was decided that the Environmental
Damages Compensation collected in respect of illegal ground
water extraction shall be utilized through the committee
- constituted by Hon'ble High Court in WPC No. 7594/2018
in order dated 08.04.2024. The EC imposed on illegal
bore wells will be used by the aforesaid district level
committee for the rejuvenation of water bodies.”

31. Status report was filed by Govt. of NCT of Delhi vide email dated
16.04.2024. The relevant part of the Status report is reproduced

below:-

“Status Report on behalf of Government of NCT of Delhi
in compliance to the order dated 18.03.2024,

X X X X
2 That, in compliance with the aforesaid order of this
Hon'ble Tribunal, the Chief Secretary, Government of NCT of
Delhi convened a meeting of the officers from Delhi Jal
Board (DJB), Municipal Corporation of Delhi (MCD), Delhi
Pollution Control Committee (DPCC), Delhi Police, Urban
Development Department, Revenue department and other
concerned departments on 12.04.2024. Minutes of the
meeting is enclosed herewith as Annexure-1.

3. That, DJB, District Magistrates and DPCC was
directed to enforce the rules issued under Environment
Protection Act, 1986 with respect to regulation of bore wells.

4. That, the DJB/Revenue Department shall initiate
action for taking actions on illegal bore wells
particularly focusing in areas that are over exploited or
where extraction of water is being used for profiteering.
Further, they would accord permissions where water
table is satisfactory and water is potable.

5. That, DPCC has been directed to effect recovery of
EDC imposed, by following due process. Its engineers
may be authorized for effecting recovery for proper
accountability. DPCC along with DMs have been
directed to focus their efforts where ground water is
under stress.

6. That, DJB was advised to improve the efficiency in water
supply by preventing leakages in water/ revenue.

T That, the utilization of EDC needs to be
targeted at full scale remediation of environmental
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damage caused by the illegal extraction of ground
water; and hence it was decided that the
Environmental Damages Compensation collected in
respect of illegal ground water extraction shall be
utilized through the committee constituted by
Hon'ble High Court in WP (C) No. 7594/2018 in order
dated 08.04.2024. The EC imposed on illegal bore wells
will be used by the aforesaid district level committee for
the rejuvenation of water bodies.
8. That, DPCC will develop an online portal for
logging in the process of giving permission to bore
wells, identification and action against bore wells and
imposition and recovery of EC, which will be used by
stakeholders as above.”
32, Short Affidavit was filed by DCF (South) Delhi vide email dated
25.07.2024. In the affidavit it has been submitted that the land where
the illegal bore well was sealed on 13.04.2023 falls in Khasra No.
1978, Village Aya Nagar and ownership of the land falls in the
name of Forest Department regarding which information regarding
the illegal bore well was given to DCF (South) Delhi in 2024. DCF
(South) Delhi has taken steps for removal of the encroachment on
forest land of Khasra no. 1978 in Village Aya Nagar vide notices
dated 09.02.2024 and 16.04.2024. The Hon'ble High Court of Delhi
vide order dated 29.02.2024 disposed of two matters titled as "Adarsh
Enclave Residents Welfare Association (Regd.) versus GNCTD,
W.P.(C) no. 3086/2024 and Devki Devi versus GNCTD & Ors., W.P
(C) No. 3088/2024" with a direction to the DCF (South] Delhi to
decide the representation of the petitioners therein with respect to the
petitioners' property within 6 weeks alfter receiving the said
representation and not to take any coercive actions against the
property in question until the representation of the petitioners therein
is decided. On 05.04.2024, the DCF (South) Delhi had received a

short representation by Adarsh Enclave Residents Welfare Association

(Regd.) to which the DCF (South) Delhi directed the Adarsh Enclave

863
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Residents Welfare Association (Regd.) to file a dle-tailed representation,
However, the same is not filed till date. DCF (South) Delhi has
submitted that due to stay on Khasra no. 1978, he is unable to do

anything with respect to Khasra no. 1978, Village Aya Nagar, Delhi.

33. In the present case illegal borewell was sealed on 13.04,2023
after more than six months from passing of order dated
15.09.2022 for verification and remedial action and the violator
has not been identified and penalized despite expiry of more than

one and half years.

34. The applicant has submitted in reply dated 12.04.2024 that
borewell approx. 50 are unauthorizedly running in Aya Nagar, Delhi
and supply the filtered RO water to the nearby residents on huge cost.
The applicant submitted that it is not possible for him to provide
addresses where the unauthorized bore will are running but he
provided two snaps and made two complaints to the Executive
Engineer DJB, Saket, New Delhi on 09.04.2024 vide Diary No.76 and
and to the District Magistrate.bM.B. Road, New Delhi on date

09.04.2024 vide diary no.12265.

0.A. No. 33/2022 Ganesh Prasad Vs. Govt. of NCT of Delhi & Ors.

Grievances of the applicant

35. O.A. No. 33 of 2022 was filed by Mr. Ganesh Prasad with the
grievance that R.O. plant was being run unauthorizedly at Plot no. K-9,

25 Feet Road, Part II, Chankya Palace, New Delhi by Mr. Ashish.

36. Vide order dated 31.01.2022 this Tribunal constituted a Joint
Committee comprising of Chairman, Delhi Jal Board, DPCC, District

Magistrate, New Delhi and Chairman, State Ground Water Authority to
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look into the grievance and submit factual and action taken report
within three months before Ld. Registrar General, NGT, Delhi who
was given liberty to put the matter before the Bench for neceséary
directions, if considered necessary and the application was disposed of

accordingly.

37. Report dated 14.12.2022 was filed by the DPCC that on
inspection of the site on 29.07.2022 no RO Plant was found to
exist at Plot no. 9, Block K, Part II, Chanakya Place but one RO
plant was found working on nearby location i.e. Plot No. 7, Block
K, Part II, Chanakya Place, Uttam Nagar in the name of Sh. Ajit
Kumar and Sh. Ashish Kumar. No NOC/permission had been
obtained from DJB/ CGWA for running the RO plant/ extracting
ground water and the waste water generated from the plant was being
discharged directly to the drain. A letter was written by DPCC on
03.08.2022, to Delhi Jal Board, DM (South West) and CGWA for
taking necessary action at their end. The response from CGWA
received on 14.09.2022 indicated that the unit has to teke permission
from the DJB/ District Administration and that the tube well should be
sealed by DM as DM is authorized officer for sealing of tube well and
taking legal action. The DJB vide letter dated 22.09.2022 informed
that the unit could not be sealed as no one from the office of DM

(South West), Delhi was present during the joint inspection. It also

enclosed a letter written by DJB to SDM (Dwarka) for taking action

against the illegal bore well observed during the joint inspection
on 29.07.2022. No Action Taken Report was received from DM (South
West) Delhi. DPCC wrote letter dated 05.12.2022 to DM (South West)
Delhi for taking necessary action. Under orders of Hon’ble Chairpefson

of this Tribunal, the matter was listed before the Bench for further
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directions.
Proceedings on 21.07.2023

38. Vide order dated 21.07,2023, the District Magistrate (South
West) Delhi was directed to comply with the directions issued by
the DPCC and submit further action taken report and the DPCC
was directed to calculate environmental compensation and to
realize the same in accordance with the rules and to submit report

in this regard.
Proceedings on 02.11.2023

39. No reports were submitted by the District Magistrate (South
West) Delhi and the DPCC in compliance of above mentioned
order. Mr. V.K. Mongia, SDM (Dwarka) appeared before this Tribunal
through VC on 02.11.2023 and verbally submitted that the R.O. plant
had been sealed on 02.11.2023 and the report will be submitted in
due course of time. The DPCC submitted that appropriate proceedings
are being initiated for imposition and realization of environmental

compensation from the project proponents.

40. This Tribunal observed that the case also showed insensitivity to
environmental issues and inefficiency, inaction, gross negligence on the
part of instrumentalities of the State, which are under Constitutional
obligation to protect and improve the environment. Unauthorized R.O.
plant is stated to have been sealed on 02.1 1..2023 despite the fact that
order constituting the Joint Committee with direction to submit factual
and action taken report within three months was passed on
31.01.2022 and was conveyed to the concerned authorities by email

dated 07.02.2022 sent at the email IDs “Chairman, DPCC
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chdpec@nic.in, Member Secretary msdpcc@nic.in, Spl. Secretary Env.
ssenvi@delhi.gov.in, ceodelhi.djbceodelhi.djb@nic.in, UdaiBhan,
secy.djb@nic.in, Dr. Monica Priyadarshinidend@nic.in, Central
Ground Water Authority cgwa@nic.in, Ashok Kumar Pater mcgwa-
cgwb@nic.in”, yet the Joint Committee consisting of officials from
Central Ground Water Authority, Delhi Jal Board and DPCC carried
out an inspection of the site after more than five months on
29.07.2022 and submitted its report after about two months on
27.09.2022. The DPCC wrote letters dated 03.08.2022 to DJB, District
Magistrate (South West) Delhi and CGWA for taking necessary action.
CGWA sent response dated 14.09.2022 to the DPCC that tubewell was
to be sealed by the concerned District Magistrate. The DJB informed
the DPCC vide letter dated 22.09.2022 that the unit could not be
sealed as no one from the office of the District Magistrate (South West)
Delhi was present during the inspection. The DPCC wrote letter
dated 05.12.022 to the District Magistrate (South West) Delhi for
taking necessary action. The illegal borewell in question was
sealed on 02.11.2023 after notice was issued on the miscellaneous
application. The authorities allowed the illegal borewell to operate
from 07.02.2022 (the date of communication of order passed by
this Tribunal) till 02.11.2023 without any justification and have
flouted the rule of law and illegitimately betrayed the trust of the
people by neglecting to discharge the statutory duties entrusted

to them.

41. Show cause notices were issued to (ij the Member Secretary,
DPCC, (ii) CEQ, DJB, (iii) the District Magistrate (South West) Delhi
and (iv) SDM Dwarka as to why environmental compensation be

also not imposed on them. Notices were also issued to Ajit Kumar and
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Ashish Kumar Plot no. 7, Block-K, Chanakya Palace II, Uttam Nagar.
Personal appearance of (i) the Member Secretary, DPCC, (i1) CEO, DJB,
(iiif the District Magistrate (South West) and (iv) SDM Dwarka

(physically or through VC) was ordered.

Proceedings on 09.11.2023

42. No replies/responses were filed before this Tribunal but Mr.
K. S. Jayachandran, Member Secretary, DPCC appeared through VC
and Mr. Lakshay Singhal, District Magistrate (South West), Delhi and
Mr. Vinay Kumar Mongia, SDM Dwarka, Delhi and Ajit Kumar and

Ashish Kumar appeared physically before this Tribunal.

43. In the course of hearing on 09.11.2023 the violators Ajit
Kumar and Ashish Kumar stated that about 5 to 6 other illegal
borewells were operating in the area and even Mr. Shashi Kant,
Assistant Engineer stated that he had some information about 4

other illegal borewells operating in the area.

44, Mr. Lakshay Singhal, District Magistrate (South West), Delhi and
Mr. Vinay Kumar Mongia, SDM Dwarka, Delhi stated that they had
joined recently. They were directed to conduct appropriate fact
finding enguiry and fix respomnsibility for not taking of prompt
remedial action of sealing illegal borewell and delay in compliance
with the orders passed by this Tribunal and take appropriate
disciplinary action against defaulting officials and submit an

interim/final action taken report.

45, The Chief Secretary, GNCT of Delhi was also directed to obtain
explanation of the concerned officers who were posted as District

Magistrate, South West/SDM Dwarka during the relevant period for
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ascertaining reasons of non-compliance with the orders passed by this

Tribunal and to send the same to this Tribunal.

46. In view of cases coming up before this Tribunal showing that the
concerned Statutory Authorities/Public Servants entrusted with the
duties of enforcement of environmental norms were not taking prompt
remedial action, this Tribunal considered their sensitization about
environmental issues and constitutional obligation to protect and
improve the environment by induction training at the time of
recruitment and in service training by way ol refresher courses to be
essential and directed the Chiel Secretary, GNCT ol Delhi to take
requisite steps within one month for sensitizing concerned
administrative officers posted as District Magistrates/Sub Divisional
Magistrates and officers posted in concerned statutory authorities like
DJB by organising refresher courses at the weekends and inviting

resource persons having expertise in the field of environmental law,

47. Despite order for appearance on 09.11.2023 CEO, DJB did not
appear physically or through VC and did not make any request for
exemption and appearance through any Senior Officer. On the other
hand, Mr. Shashi Kant, Assistant Engineer appeared and stated that
CEQ, DJB had dual charge and was busy in some other work.' All
efforts made through DJB Officers/Officials and Registry of the
Tribunal to join CEO, DJB through VC/mobile phone call remained

unfruitful.

48. In the facts and circumstances of the case, considering the
nature of illegalities involved, significance of the remedial measures
and necessity of taking prompt action, this Tribunal considered

examination of CEQ, DJB with respect to the complaints filed
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regarding illegal borewells, action taken regarding the same,
monitoring mechanism evolved and action taken against defaulting
officers/officials to be essential. Accordingly, summons were ordered to
be issued against CEO, DJB to appear before this Tribunal on

04.12.2023.
Proceedings on 04.12.2023

49. In compliance of order dated 09.11.2023 Mr. A. Anbarasu, CEQ,
DJB appeared before this Tribunal alongwith other DJB officers and
also filed reply affidavit vide email dated 02.12.2023 regarding action

taken by DJB on receipt of a copy of order dated 31.01.2022.

50. In the reply affidavit it was mentioned that the concerned JE
(Civil) visited the premises in question on 26.02.2022 and it was
discovered that the illegal bore-well and unauthorised RO Plant was
installed at K-7, Chanakaya Palace, Part 11, New Delhi and was
owned by Mr. Ajit Singh. The concerned EE (M- 30) upon receipt of site
inspection report from JE(Civil), promptly reported about the illegal
extraction of water through unauthorized ground water bore-well
existing at K-7, Chanakaya Place, Part 11, New Delhi-59, to the Sub-
Divisional Magistrate (Dwarka) vide letter dated 28.02.2022 and
requested the concerned SDM to take necessary action as per the
provision illegal extraction of ground water. In terms of the order
dated 31.01.2022 passed in O.A. No. 33 of 2022 Ganesh Prasad Vs.
Government of NCT of Delhi & Ors. , DPCC organized th-e inspection
on 29.07.2022 of the site K-9, 25 feet Road, Part II, Chanakaya Palace,
New Delhi. The officials of Delhi Jal Board (DJB), CGWA & DPCC
attended the inspection at site on 29.07.2022. However, the bore-well

in question could not be sealed on the date of inspection as no officer
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from the office of the concerned District Magistrate (South-West),
Delhi was present during Joint Inspection. Thereafter, the
concerned EE(M), DJB had issued reminder letter dated 09.09.2022 to
SDM (Dwarka) alongwith the copy of order dated 31.01.2022 of this
Tribunal requesting immediate action and sealing of the bore-well in
question. On 21.07.2023, M.A. No. 24 of 2023 in O.A. No. 33 of 2022
was taken up for hearing by this Tribunal wherein the grievance was
made regarding running of unauthorized RO Plant at K-9, 25 feet

Road, Part I, Chanakaya Palace, New Delhi.

51. It was further submitted in the reply affidavit that in compliance
of order dated 21.07.2023 DJB had been taking active steps to launch
awareness programmes through various RWAs and Commercial and
Industrial Associations to create awareness among the residents to
encourage Rain Water Harvesting and warning the citizens not to
engage in illegal activities such as erection, installation and use of
borewell for residentiéll, commercial and industrial use. Further, there
is also helpline no. 1916 activated by DJB for reporting any illegal
activities in respect of water and water connection including use of
illegal borewells, DJB has vigilantly acted upon the three other
complaints received in respect of illegal borewells installed in
Chanakaya Place and its adjoining areas and has duly intimated the
concerned office of SDM (Dwarka) through letters and telephonically to
initiate sealing actions as per the SOP, _F‘urther, reminders have also
been sent to the concerned SDM (Dwarka) and DM through letters

dated 29.11.2023.

52. In the reply affidavit it was also mentioned that about 19661

illegal bore-wells were identified as on 31.08.2021 and thereafter

871
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DJB has continued to identify illegal bore-wells and prevent
ground water extraction. Order dated 21.07.2023, was not in the
knowledge of DJB and its counsel or representative could not attend on
02.11.2023. In the reply affidavit CEO, DJB also mentioned that order
dated 04.11.2023 was brought to his notice for the first time on
09.11.2023 and due to prescheduled engagements mentioned in the
reply affidavit, he was unable to attend the hearing before this Tribunal

and could not file exemption application.

53. This Tribunal noticed that in the above said case the procedure
laid down in SOP was not followed by the concerned Authorities and
action was not promptly taken despite detailed orders having been

passed by this Tribunal.

54. The CEO, DJB was allowed to file status report giving requisite
information in detail in tabular format with respect to following

aspects:-

(i) District wise number of illegal borewells identified;

(i) District wise number of illegal borewells which have
been sealed/closed;

(il Districtwise number of occupiers/proprietors of illegal
borewells on whom penalty/EDC has been imposed;

(iv) Districtwise number of occupiers/proprietors of illegal
borewells from whom penalty/EDC has been recovered;

(v) Districtwise number of occupiers/proprietors of illegal
borewells from whom penalty/EDC is yet to be recovered;

(vi) District wise number of illegal borewells which are yet
to be sealed/closed; and

(vii) Districtwise number of occupiers/proprietors of illegal
borewells on whom penalty/EDC is yet to be imposed.
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The DPCC was also directed to file status report in tabular

format with respect to following aspects:-

i

1.

iii.

iv.

vi,

vii.

viii.

District wise number of cases in which show cause
notices for imposition of EDC have been issued;

District wise number of cases in which orders for
imposition of EDC have been issued;

District wise number of cases in which orders for
imposition of EDC are yet to be issued,

District wise number of cases in which EDC has
been recovered;

District wise number of cases in which EDC is yet to
be recovered;

District wise number of cases in which reference has
been made to Deputy Commissioner (Revenue) for
recovery of the EDC;

District wise number of cases in which reference is yet to
be made to Deputy Commissioner (Revenue) [or recovery
of the EDC;

How much of EDC amount recovered from the violators
has been utilised by DPCC/DJB with requisite details;
and

How much of EDC amount recovered from the violators is
yet to be utilised by DPCC/DJB with requisite details.

Proceedings on 04.01.2024

56.

extension of time of three weeks to file status report in compliance of

order dated 04.12.2023. DPCC also sought time to submit its report.

LA. No. 02/2024 was filed on behall of the DJB seeking

Proceedings on 05.02.2024

57.

West, the other District Magistrates had not supplied requisite
information to the DJB for filing the report. Status report was filed by

DJB in compliance to orders dated 04.12.2023 and 04.01.2024 on the

DJB submitted that except for the District Magistrate, South
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basis of available information disclosing the action taken for sealing
the illegal bore-wells, DJB also disclosed the status of rain water

harvesting systems in NCT of Delhi.

58. DJB and DPCC were granted further time of four weeks and two

days respectively as prayed by their Counsels for filing of the reports.
Proceedings on 18.04.2024

59. DJB filed Supplementary status report vide email dated

13.04.2024 which will be referred to in the later part of this order.

60. Status report and additional status report were filed by DPCC
vide emails dated 15.04.2024 which will be referred to in the later part

of this order.

61. In O.A. No. 33/2022 titled as Ganesh Prasad vs. Government
of NCT of Delhi & Ors. despite order passed by this Tribunal on
31.01.2022 for taking of remedial action, illegal borewell was
sealed on 02.11.2023 after proceedings were initiated by listing of
M.A. No. 24/2023 and environmental compensation of Rs. 1 lakh
imposed on violators Shri Ajit Kumar and Shri Ashish Kumar is
yet to be recovered by SDM (Dwarka), Delhi to whom reference for

recovery has been made by DPCC vide letter dated 11.01.2024,

62. None appeared for the applicant-Ganesh Prasad in M.A. No.

24/2023.

63. We heard arguménts addressed by the learned Counsel for the
applicant-Pritipal Sharma and learned Counsel for the respondents in

both the cases and reserved orders on 18.04.2024.
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64. In their respective arguments learned Counsel [or the applicant-
Pritipal Sharma and learned Counsel for the respondents have
reiterated their respective stands taken in the original application
regarding unauthorized operation of illegal borewells by tanker mafia

and replies/reports filed by the authorities documenting efforts made.

65. While going through the material on record we found that
relevant information material to adjudication of the questions
involved in the present case has not been placed on record and
relisting of the matter for further hearing/directions was
necessary on which the matter has been relisted for further

hearing/directions.

66. On due consideration of the submissions made and perusal
of the material on record we are also of the considered view that
in view of serious non-compliance with the environmental
laws/norms regarding regulation' and management of groundwater
in NCT of Delhi, the scope of the present proceedings is required
to be widened and intervention by this Tribunal by issuance of
remedial directions and continuous monitoring of compliance is
necessitated not only by serious non-compliance in the present
cases but also serious non-compliance in other cases which came
up/are pending before this Tribunal. The scope of these
proceedings is widened accordingly.

The nature and magnitude of the problem of contamination and
depletion of ground water

67. Groundwater is the largest source of usable fresh water all over
the world and in every part of the world where surface water supr::]ies

are not available, domestic, agricultural, and industrial water needs
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are met by using the groundwater,

68. Long un-restricted and un-regulated excessive abstraction of
ground water in our country has led to severe depletion of ground
water resources. Such long un-restricted and un-regulated excessive
abstraction of ground water has serious long term environmental
implications as the same can result in drying up of ground water
resources and may also affect quality as well as quantity of surface

water,
Directions by Hon’ble Supreme Court

69. In Civil writ Petition No 4677 of 1985 titled as M.C Mehta Vs.
Union of India and Others on 20.03.1996 Hon’ble Supreme Court
took cognizance of the news item under the caption “Falling
Groundwater Level Threatens City”, appearing in the Indian Express
of 18.03.1996 brought to its notice by Mr. M.C. Mehta, Advocate.
Hon’ble Supreme Court issued notice to the Central Groundwater
Board and the Delhi Pollution Comro-l Committee. On 03.04.1996,
Hon'ble Supreme Court issued notice to the Municipal Corporation of
Delhi and the Delhi Waterworks and Sewerage Disposal Undertaking.
Dr P.C. Chaturvedi, Scientist ‘D’ (Director), Central Groundwater
Board, filed an affidavit mentioning that during the years from 1962
onwards, the water levels in the country are declining. So much

so, during the years 1971-83, the fall in water level was from 4 m

to 8 m in the National Capital Territory. There was a further fall of

water level from 4 m to more than 8 m during the period 1983-85.
One of the reasons for the decline of water level was the enhanced
pumpage. Keeping in view the facts stated by Dr. Chaturvedi, Hon'ble

Supreme Court issued notice to the Union of India through the
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Secretary, Ministry of Water Resources and to the Government of NCT,
Delhi, through its Chief Secretary. Various authorities filed affidavits
indicating the factual position regarding the fall of water levels in the
country, Hon’ble Supreme Court by order dated 04.09.1996 requested
Dr. P. Khanna, Director, NEERI, to have the matter examined at the
Institute level by experts in the field and to [ile a report giving
suggestions and recommendations for checking further decline of
underground water level. NEERI filed the examination report dated
23.09.1996 regarding “Water Resources Management in India,
Present Status and Solution Paradigm”. Mr. Arun Kumar, Additional
Secretary, Ministry of Water Resources, filed an affidavit dated
24.10.1996, commenting on the NEERI Report and also indicating an
overall picture of the declining water levels in the country and also the
various schemes and activities undertaken by various Departments of
Government of India to monitor the groundwater. Hon’ble Supreme
Court noticed the NEERI’s holological approach to Water Resources
Management and recommendations and vide order dated 10.12,1996
reported as 1997 11 SSC 312 ordered and directed as under:-
“9. The Central Government in the Ministry of Environment and
Forest shall constitute the Central Groundwater Board as an
Authority under Section 3(3) of the Act. The Authority so
constituted shall exercise all the powers under the Act
necessary for the purpose of regulation and control of
groundwater management and development. The Central
Government shall confer on the Authority the power to give
directions under Section 5 of the Act and also powers to take
such measures or pass any orders in respect of all the matters
referred to in sub-section (2} of Section 3 of the Act.
10. We make it clear that the Board having been constituted an
Authority under Section 3(3) of the Act, it can resort to the penal *
provisions contained in Sections 15 to 21 of the Act.
11. It has been stated by Dr P.C. Chaturvedi and Mr Arun
Kumar in their respective affidavits that enhanced and

unregulated pumpage of the water is primarily responsible for
the decline in the water levels of the country.
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12. The main object for the constitution of the Board as an
Authority is the urgent need for regulating the indiscriminate
boring and withdrawal of underground water in the country.
We have no doubt that the Authority so constituted shall apply
its mind to this urgent aspect of the matter and shall issue
necessary regulatory directions with a view to preserve and
protect the underground water. This aspect may be taken up by
the Authority on an urgent basis.

13. The Central Government in the Ministry of Enuvironment and
Forest shall issue the necessary notification under Section 3(3)
of the Act as directed by us before 15-1-1997.”

Constitution of the Central Ground Water Authority

70. In compliance with order dated 10.12.1996 passed by Hon'ble
Supreme Court in Civil writ Petition No 4677 of 1985 titled as M.C
Mehta Vs Union of India & Ors., the Central Government constituted
the Central Ground Water Authority (referred herein as CGWA) vide
notification number S.0. 38 (E), dated the 14.01.1997 to exercise
powers under Section 5 of the Environment (Protection) Act, 1986 for
the purposes of regulation and control of Ground Water management

and development.

71. The CGWA has been conferred with the following powers vide
notification number S.0. 38 (E) dated 14.01.1997, as amended from
time to time:

i. Exercise of powers under section 5 of the Environment
(Protection) Act, 1986 for issuing directions and taking such
measures in respect of all the matters referred to in sub-
section(2) of section 3 of the said Act.

ii. To resort to penal provisions contained in sections 15 to 21 of
the said Act.

iii. To regulate and control, management and development of ground

water in the country and to issue necessary regulatory directions
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for the purpose.
iv. Exercise of powers under section 4 of the Environment

(Protection) Act, 1986 for the appointment of officers.
States /Union Territories not regulated by CGWA

72. However, CGWA is not regulating groundwater development and
management in all States and Union Territories and in the following
States / Union Territories regulation of groundwater development and
management is being done through constitution of State Ground Water
Authority or similar aﬁthcrity and through special provincial

enactments and/or Government orders.

S.No States / UTs Name S.No States / UTs Name
1 Andhra Pradesh 9 Telangana
Goa 10 West Bengal
Himachal Pradesh 11 Chandigarh (through bye-
laws)
4 Jammu & Kashmir 12 Puducherry
5 Karnataka 13 Lakshadweep
6 Kerala 14 Punjab
v NCT Delhi (through Govt. 15 Uttar Pradesh
Orders)
8 Tamil Nadu (through Govt. 16 Haryana
Orders)

73. CGWA has been regulating ground water development and
management in other States and Union Territories, by way of issuing

public notices, orders, guidelines etc. from time to time,
Directions by this Tribunal

74. This Tribunal vide order dated 15.04.2015 in OA Nos.

JEFaTT
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204/205/206 of 2014 issued directions to CGWA to ensure that any
person operating tube-well, or any means to extract ground water shall
obtain permission from CGWA and shall operate the same subject to
the law in force, even if such unit is existing unit or the unit is yet to

be established.

75. This Tribunal vide its order dated 09.07.2015 in OA Nos. 34
and 37 of 2014 directed all industrial units which are members of the
Common Effluent Treatment Plants (CETPs) to approach CGWA
through State Pollution Control Board for obtaining ‘No Objection

Certificate’ in accordance with the law,

76. This Tribunal vide order dated 13.07.2017 in 0.A. No. 200/
2014 directed that every industry should be directed to pay for
extraction of such water, that too, subject to the conditions stated in

the order permitting such extraction.

77. This Tribunal vide order dated 28.08.2018 in O.A, Nos.
176/2015 and 59 of 2012 respectively directed the Ministry of Water
Resources, River Development and Ganga Rejuvenation to forthwith
review the existing mechanism so as to ensure effective steps for

conserving the groundwater resources.
CGWA guidelines for grant of ‘No Objection Certificate

78. With a view to protect the ground water resources CGWA had |,
in pursuance of the directions of this Tribunal and in exercise of
powers conlferred by sub-section (3) of section 3 and section 5 of the
Environment (Protection) Act, 1986, circulated the draft guidelines for
grant of ‘No Objection Certificate’ on 11.10.2017 inviting comments

and suggestions from all the stakeholders and after due consideration
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of all objections and suggestions received in response to the said draft
guideline by the Central Government, CGWA notified the guidelines to
regulate groundwater over-exploitation and_ to conserve the
groundwater resources in the country vide notification number S.0.

6140 (E), dated 12.12.2018.

79. This Tribunal vide order dated 03.01.2019 in OA No. 176 of
2015 directed that the above mentioned notification dated 12.12. 2018
may not be given effect to as it is unsustainable if tested on
‘Precautionary Principle, Sustainable development as well as Inter-
generational Equity Principles’ and if implemented, will result in
fast depletion of groundwater and damage to water bodies and will
be destructive of the fundamental right to life under Article 21 of
the Constitution of India. This  Tribunal vide order dated
11.09.2019 constituted a committee to deliberate on steps for
preventing depletion of groundwater, robust monitoring mechanism
against un-authorised extractions and fulfillment of No Objection
Certificate’ conditions, environment compensation etc. with direction to
submit its report. The Joint Committee submitted the report along-
with draft guidelines to regulate groundwater extraction and
groundwater conservation in this Tribunal on 16.03.2020. This
Tribunal vide order dated 20.07.2020 directed CGWA to comply with
certain points for sustainable groundwater management while issuing
‘No Objection Certificates’ to commercial establishments. The
Department of Water Resources, River Development & Ganga
Rejuvenation, notified the guidelines to regulate and control
groundwater extraction in the country vide notification number §.0.
3289 (E) dated 24.09.2020 in supersession of notification number

S.0. 6140 (E) dated 12.12.2018.
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80. In O.A. No. 69/2020 titled as Sushil Bhatt Vs. Moon
Beverages Ltd. & Ors. and 0.A. No, 218/2020 converted into Appeal
No. 45/2020 titled as Devidas Khatri Vs. Union of India & Ors this
Tribunal scrutinized the CGWA Guidelines 2020 and highlighted the

deficiencies in the same.

8l. CGWA notified amendments to the CGWA 2020 Guidelines vide

notification number 8.0. 1509 (E) dated 29.03.2023.
Regulation and Management of Groundwater in NCT of Delhi

82, So far as NCT of Delhi is concerned, clause (b) of sub-section (1)
of section 9 of the Delhi Jal Board Act, 1998, which specifies functions
of DJB, provides that DJB may plan for regulate and manage the
exploitation of ground water in Delhi in consultation with CGWA
and also give advice in this regard to the New Delhi Municipal Council,
the Delhi Cantonment Board or any other local authority and clause (d)
thereof provides that if so directed by the Government or the Central
government, DJB may take over and carry out any functions relating to
the management and regulation of sewerage and ground water or the
drains of any area, hitherto being carried out by the Government, the

Delhi Development Authority or any other agency.

83. CGWA issued Public Notice no. 6 of 2000 on the subject
“Regulation on construction of tubewell/borewells in South and
South-West Districts of NCT, Delhi” relevant part of which reads as

under;-

“PUBLIC NOTICE NO. 6 OF 2000

SUB: REGULATION ON CONSTRUCTION OF TUBEWELL/
BOREWELLS IN SOUTH & SOUTH-WEST DISTRICTS OF



3 oAl T R ST e

150

O.A. No. 639/2022 Pritipal Sharma Vs. Govt of NCT of Delhi & Ors.
With M.A. No. 24/2023 Ganesh Prasad Vs. Govt. of NCT of Delhi & Ors.

34
NCT, DELHI

“Whereas the Central Ground Water Authority (hereinafter
referred to as the "Authority”), has been constituted under sub-
section (3) of the section 3 of the Environment (Protection) Act.
1986, vide notification no. S.0.38 (E) dated 14.01.97 for the
purposes of regulation and control of ground water development
and management.

Whereas Authority is in exercise of its powers and functions as
provided in clause (v] of sub-section (2) of Section 3 of the
Environment (Protection) Act. 1986, has declared Najafgarh
block, Mehrauli block and Vasant Vihar and Vasant Kunj
areas of NCT Delhi as 'Notified Area’ on block/area wise basis
vide public notice dated 1.4.98, 24.12.99 and 254.99
respectively in view of depletion in Ground water resources due
to its over-development/incidence of upcoming of saline ground
water.

However due to administrative exigencies, the notified areas
have been re-organised on district basis. Now, there are in
exercise of the aforesaid powers and in partial modification of
the earlier notices, the Authority afier considering the need for
protecting the ground water resources and to ensure further
development activities in consistent with protection and
preservation of the ground water resources, hereby declares
whole of South and South-West districts of NCT Delhi as
‘Notified Areas' and imposes prohibition and restriction in these
districts on the construction and installation of any new
structure for extraction of ground water resources, lo avoid
further depletion and deterioration in water quality in the said
districts.

Further, henceforth. no person/organization/agency
(Govt. or Non-Govt.) shall undertake any scheme/project of
ground water development and management in the above-
said districts without prior permission of the Authority.
Any contravention of the above notice shall be dealt with in
accordance with the provisions of Environment (Protection) Act.
1986" (emphasis added)

84. CGWA issued Public Notice no. 2 of 2006 on the subject
“Declaration of “Over-Exploited Areas” for registration of

ground water abstraction structures” relevant part of which

reads as under:-

“«pUBLIC NOTICE NO, 2 OF 2006

DECLARATION OF “OVER-EXPLOITED AREAS” FOR
REGISTRATION OF GROUND WATER ABSTRACTION
STRUCTURES.

Whereas the Central Government constituted the Central
Ground Water Board as an Authority (hereinafter 1o as the

-
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Authority under sub-section (3) of the Environment (Protection)
Act, 1986 (29 of 1986) (herein referred to as the said (Act) vide
notification of the Government of India in the Ministry of
Environment and Forests number S.0. 38 (E] dated the 14
January, 1997, as amended from time to time, for the purposes
of regulation and control of ground water development and
management in the whole of India;

And whereas the Central Government have authorized the
Authority to issue directions under section 5 of the said Act. In
writing, to any person, officer or any authority and such person,
officer or authority shall be bound to comply with such
direction;

And whereas, the Authority, based on ground water resources
assessment undertaken by Central Ground Water Board in
consultation with State Governments, have identified certain
areas in the states of Andhra Pradesh, Gujarat, Haryana,
Karnataka, Kerala, Madhya Pradesh, Maharashtra, National
Capital Territory certain draft proposals for the purpose of
Delhi, and Tamil Nadu as “Over-exploited areas” where ground
water abstraction is. more than the average annual
replenishment of ground water resources and the ground water
level in these areas have also shown continuous decline over
the areas;

And whereas, certain draft proposals for the purpose of issuing
directions by the Authority to the State authorities or officers, in
order to regulate the ground water abstraction, and requiring
registration of all such abstraction structures including open-
wells, tubewells, borewells in the areas specified in the said
Schedule were published vide Public Notice No. 4/2005 dated
19/20.12.2005 as required under rule 4 of the Environment
(Protection) Rules, 1986, for inviting objections and suggestions
Jrom the public likely to be affected thereby, till the expiry of a
period of forty five days from the date of publication of the said
public notice;

And whereas, the Authority has considered all objections and
suggestions received by it in this regard.

Now, therefore, the Authority, in exercise of the powers
conferred by Section (5) of the Environment (Protection) Act,
1986 (29 of 1986) read with paragraph 2 of the above said
notification number S.O. 38 (E), hereby issues the following
directions namely:-

1. The Chief Officer-in-Charge of Revenue district (whether
called as Collector, Deputy Commissioner or by any other name)
Jor areas notified in the State of Haryana, Karnataka, Madhya
Pradesh and Maharashtra; in the State of Tamil Nadu, the
Chief Engineer WRO/PWD, State Ground and Surface Water
Resources Data Center, for the areas notified in the State of
Tamil Nadu and the Chief Executive Officer, Delhi Jal
Board, for the areas notified in the National Capital
Territory of Delhi shall registered all the existing
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groundwater abstraction structures including wells, tube-wells,
borewells located in the areas so specified in the Schedule in
the proforma given in the Annexure 10 this public notice within
the period of nineteen days from the date of publication of this
final notice;

In the State of Andhra Pradesh, the Andhra Pradesh state
Water, Land and Trees Authority, constituted under Section 3 of
the Andhra Pradesh, Land, Water and Trees Act, 2002 (Andhra
Pradesh Act, 10 of 2002), for the areas to the State of Andhra
Pradesh; in the State of Gujarat, the Gujarat State Ground
Water  Authority  constituted vide notification  No.
GWR/ 1095/6/1-1/J-1 dated 19.9.2001, for the areas notified
for the State of Gujarat; in the State of Kerala, the Kerala State
Ground Water Authority constituted under section 3 of the
Kerala Ground Water (Control and Regulation Act, 2002 for the
areas notified in the State of Kerala; shall registered all the
existing ground water abstraction, structures including wells,
tube-wells, bore-wells located in the areas as specified in the
said schedule in the proforma given in the Annexure to this
public notice within a period of nineteen days from the date of
publication of this final notice.

2. The Chief Officer-in-Charge of Revenue District or the
concerned State Ground Water Authorities as the case may be,
shall submit a copy each of the performa received by it to the
Authority within a period of thirty days from the date of such
registration.

3. Every owner of a ground water abstraction structures
including wells, tube-wells, bore-wells located in the
areas as specified in the said schedule shall register
such structure with the concerned Chief Officer-in-Charge
of Revenue district or the State Ground Water Authority,
as the case may be in the proforma given in the Annexure
and in the manner specified in directionl;

4. Nothing in these directions shall apply to any owner of
non-energized dug-well or bore-well fitted with hand
pump used solely for drinking and domestic purpose.

SCHEDULE
Serial | State District/Mandal | District
Numb /Block/Municip
er al Corporation
areas
(1) (2) (3) (4)
1 Andhra Pradesh | 1. Armur Mandal Nizamabad
2. Husnabad | Karimnagar
Mandal
3.Bachannapet Warangal
Mandal
2. Gujarat 1. Anjar Kachchh
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2. Bhachau Kachchh
3. Manduvi Kachchh
4. Mangrol Junagarh
5. Porbandar Porbandar
Haryana 1. Mahendergarh | Mahendergar
h
2. Farukh Nagar | Gurgaon
Karnataka 1. Anekal Bangalore
(Urban)
2. Bangalore | Bangalore
(North) (Urban)
3. Bangalore | Bangalore
(South) (Urban)
Kerala 1. Kasaragod Kasaragod
2. Kodungallur Trissur
Madhya Pradesh | 1. Sanwer Indore
2. Malhargarh Mandsaur
Maharashtra 1. Yawal Jalgaon
2. Raver Jalgaon
National 1. East District | East District
Capital
Territory of
Delhi
2.North  Delhi| North Delhi
District Distriet
3.North East | North East
District District
4.North West | North West
District District
5. West Delhi| West Delhi
District District
Tamil Nadu 1. Chengam Tiruvannamal
at
2. Thuraiyur Tiruchirappall
i
3. Thalaivasal Salem
4. Gangavalli Salem

(emphasis added) ”

Report Dynamic Ground Water Resources of NCT, Delhi as on March
2023

85. Central groﬁnd Water Board and Department of Urban
Development, Government of NCT, Delhi took up the task of estimating
the dynamic ground water resources of NCT, Delhi annually based on
GEC 2015 methodology. The re-estimation of ground water resources

as on 2023 was carried out using the methodology recommended by
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Ground Water Estimation Committee (GEC-2015) and the updated
data which was provided by various State and Central Government
agencies. The estimation was done considering each Tehsil (Revenue)
Sub-division as assessment unit. The current status of ground water
development is reflected in the category of various Tehsils, which are
assigned taking into consideration both the stage of ground water
development and the trend of ground water levels. In the “Report
Dynamic Ground Water Resources of NCT, Delhi as on March
2023” published by Central Ground Water Board State Unit Office,
Delhi Department of Water Resources, River Development & Ganga
Rejuvenation, Ministry of Jal Shakti in October 2023 the information
has been tabulated in the beginning as under:-
“DYNAMIC GROUND WATER RESOURCES OF
NCT OF DELHI

As on March, 2023

AT A GLANCE

Total Annual Ground Water Recharge

38,152.55 (ham)

Annual Extractable Ground Water
Resources

34,449.23 (ham

Annual Ground Water Extraction

34,150.55 (ham)

BN () [

Stage of Ground Water Extraction

99.13 %

CATEGORISATION OF ASSESSMENT UNITS (TEHSILS]

S. | Category Assessment

No. Units

1. | Safe 5 (14.7%)

2. | Senmu Critical 4 (11.8%)

3. | Critical 12 (35.3%)

4. | Quer Exploited 13 (38.2%)
Total 34

86. In the above said report results of groundwater resources

estimation 2023 are given as under:-

“7.4. Results of Groundwater Resources Estimation 2023

TN T TN

887
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7.4.1. Annual Groundwater Recharge

The annual groundwater recharge includes the components of
rainfall recharge and recharge from other sources like
canal/drain seepage, return flow from irrigation, seepage from
domestic water supply and recharge from water conservation
Structure. The Annual Groundwater Recharge for NCT Delhi
2022 is estimated as 38152.55 ham. Assessment unit wise
details of estimation are presented in Table 19 (column 4 to 8).

7.4.2. Annual Extractable Groundwater Recharge

The annual extractable groundwater recharge as defined in
GEC 2015 methodology, involving component of monsoon &
non-monsoon recharge and excluding component for natural
discharge for the environment, following GEC 2015 norms has
been estimated for NCT Delhi is 34449.23 ham Assessment
unit wise details of estimation are presented in Table 19
(column 10).

7.4.2. Annual Groundwater Extraction

During the year under report, almost all departments &

Institutions of NCT Delhi have provided geo-referenced

extraction data which has been further distributed over Tehsil

layer by CGWB to find out tehsil wise extraction. The running

hour and discharge have been averaging out as demand of

Software. Industrial extraction data was not provided and have

been considered on pro rata basis.

The total ground water extraction as defined in GEC 2015 : -~
methodology, involving component of domestic ground water -~ o=
extraction, irrigation extraction and industrial extraction has

been estimated for NCT Delhi is 34 ham. Assessment unit wise —

details of ground water extraction is presented in Table 19

(Column 11 to 14). :

7.5. Stage of Groundwater Extraction and Categorization

of Assessment Units

The Stage of Ground Water Extraction as on 2023 in NCT Delhi
varies from 61% in Rohini Tehshil in North West District to 153%
in Vasant Vihar tehshil of New Delhi Distrct. The overall Stage
of Groundwater Extraction in NCT Delki as on 2023 is 99%. The
information on Stage of Ground Water Extraction is given in
table 19 (column 17).

As per recommendation of GEC 2015 methodology, the
Dynamic Groundwater Resources (fresh quality) be planned for
future ground water management. Out of 34 new assessment
unts of NCT Delhi, 5 are categorized as ‘Safe’, 4 as ‘Semi
Critical’, 12 as ‘Cnitical’ and rest 13 as ‘Over Exploited’. A
summarized data on categorization all 34 assessment units of
NCT Delhi is presented in Table 19 (column 18). A map showing
categorization of assessment units (Tehsils of NCT Delhi) is
presented in Figure 39,
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7.6. Annual Allocation for Domestic use and Net Ground
Water Availability for future use

Annual Allocation for Domestic use for 2025 has been
estimated as 27570.3 ham, for entire NCT Delhi. The
Assessment unit wise Annual Allocation for Domestic Use as on
2025 is presented in Table 19, column 15. The Net Ground
Water Availability for future use in NCT Delhi is 2870 ham
(Table 19, column 16).”

87. The categorization of assessment units in NCT of Delhi given in
National Compilation on Dynamic Ground Water Resources of

India, 2023 published by Central Ground Water Board is reproduced

as under:-
DYNAMIC GROUND WATER RESOURCES OF INDIA, 2023
DELHI
Total No.c,fe Semi Critical [Critical Over Exploited [Saline
S. [Name of :f d L
% x S5e55e
NORNSHEY | ies RO No. [% |No. %  [No. %  |No. f%
1| Nerth 3 - - 1 |3y 1 |[z33s] 1 |33 < T
South - - - k - 4 - F
| s 3 3 | 100
g OB | 1 [33.33 1 {33ms| 1 [saas
West
4| East 3 2 - i . 3 | 100 » % = P
Nazul = - 2 - - - = F
) [pein 1 1 | 100
6| South 3 Sk e ’ 1 |3333| 2 |ees7| [
7| Central 3 1 3333 ) 1 (3333 1 [3333] [
New - - i . g . = K
Bl pemi 3 3 100
North i § . g = |
67 :
B swce 3 2 |86.67] 1 |33.33
10| West 3 1 [3333] 1 [3333| 1 [3333
North " 5 x S = [
33 2 |66.67
| it 3 1 |333 6
12|Shahdara 3 1 |3333 P 66.67
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Total 34 5 1471 4 |11.76| 12 [35.29| 13 |38.24

Delegation of power under 5 of the Environment (Protection) Act,
1986 to Lieutenant Governor, NCT of Delhi vide notification
number 8.0. 667 (E) dated 10.09.1992
88. The Central Government authorized the Lieutenant Governor,
NCT of Delhi vide notification number 8.0, 667 (E) dated
10.09.1992 to exercise powers under section 5 of the Environment
(Protection) Act, 1986 for NCT of Delhi and to issue directions
thereunder, to any person, officer or any authority for the closure,
prohibition or regulation of any operation or process or stoppage or
regulation of the supply of electricity or water or any other services.
Directions issued vide notification no. F8(348)/EA/Env/09/1041-
1061 dated 18.05.2010
89. In exercise of power conferred by scction 5 of the Environment
(Protection) Act. 1986 read with the Ministry of Home Alfairs,
Government of India Notification number $.0. 667 (E) bearing F.No. U-
11030/J/ 91- UTL dated 10.09.1992 and in supersession of directions
issued vide Order Nos. F8(348)/ EA/Env/09/14433-14451 and
F8(348)/EA/Env/09/14452-14470 dated 30.03.2009 as well as Order
Nos. F8(348)/EA/Env/09/555-582 and F8(348)/EA/Env/09/583-610
dated 30.04.2009, the Lt. Governor of NCT of Delhi vide notification
number. F8(348)/EA/Env/09/1041-1061 dated 18.05.2010 issued
the following directions:- :
“(1) In the whole of the National Capital Territory of
Delhi, no person, group, authority, association or
institution shall draw ground water through bore-well or
tube-well (both new as well as existing and drawing

ground water without permission of Central Ground
Wuater Authority) for domestic, commercial, agricultural
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and or industrial uses without the prior permission of
the "Competent Authority" that is to say, the Delhi Jal
Board or the New Delhi Municipal Council as the case
may be.

2 The issue of grant of permission for borewell/
tubewell shall be dealt by Competent Authority through
the Deputy Commissioner (Revenue) of each revenue area,
GNCTD, who is hereby appointed as "Authorized Officer”
for the purpose of regulation of ground water
development and management in the respective revenue
areas under the jurisdiction.

3. The Deputy Commissioner (Revenue) of each revenue
area, GNCTD, who is the Authorized Officer, are further
delegated with the power of dealing with other issues
such as checking violation and sealing illegal wells,
launching of prosecution against offenders ete. including
grievance redressal related to ground water, based on
the recommendations of the Advisory Commitiee.

4. An Advisory Committee in each nine revenue areas of the
National Capital Territory of Delhi is hereby constituted under
the Chairmanship of the Deputy Commissioner of each revenue
area comprising of the following members:

z. Deputy Commissioner (Revenue), of concerned revenue
area : Chairman;

2. Director (Panchayat): Member;
3. Chief Engineer nominated by Delhi Jal Board: Member;

4, Representative of Central Ground Water Board, New
Delhi : Member;

5. Representatives of local bodies having jurisdiction over
the area:  Member;

6. Representative of Department of Environment,
GNCTD/DPCC: Member

7 Representative of reputed NGO in the field of
Groundwater Management nominated by the Deputy
Comunissioner concerned: Member;

(5) The Advisory Committee shall meet atleast once in
every month to take up various issues related to ground
water regulation and management in the concerned
revenue area and give recommendations to the Deputy
Commissioner for further consideration and enforcement.
Only the recommended groundwater boring cases shall be
forwarded to Competent Authority for grant of
permission.
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(6) In emergent violation cases such as illegal
groundwater drawl, the Authorized Officer, subject to his
satisfaction, shall ensure the discontinuation of the
same by the seizure of drilling rig, sealing of
tubewell/borewell if so constructed and also
disconnection of electricity supply to the energized
tubewell even if it is through DG sets, without waiting for
recommendation of Advisory Committee. However the
details of such action shall be placed by the Authorized
Officer in the next Advisory Committee meeting.

(7) If any person, group, authority, associftion or
institution, intends to draw ground water through bore-
well or tube-wellfboth new as well as existing and
drawing ground water without permission of Central
Ground Water Authority), he shall take prior permission
Jrom Competent Authority. Such permission shall be
obtained through submission of an application to Zonal
Offices of the Competent Authority, in the form specified
by the Competent Authority.

(8) The Executive Engineer of the Competent Authorily,
incharge of the concerned area shall recommend the case,
based on the facts on the ground, to the concerned Depuly
Commissioner (Revenue) of the revenue area who shall issue
orders in the light of the recommendations of Executive
Engineer of the Competent Authority and the Advisory
Committee.

(9)  If the plot size of the building is more than 200 sq.
meters, the permission to draw ground water through borewell
or tubewell (both new as well as existing and drawing
groundwater without permission of Central Ground Water
Authority) shall be subject to the condition that the occupier or
owner of the said plot or building shall install rain water
harvesting system in such building.

(10) The permission to draw ground water through borewell or
tubewell (both new as well as existing and drawing ground
water without permission of Central Ground Water Authority)
for commercial and or industrial use shall be subject to the
condition that the concerned person or authority shall install the
rain water harvesting structure, and shall ensure reuse of the
water in horticulture or cooling or toilet flushing, etc after proper
treatment of waste water or any other suggestions given by the
concerned Advisory Commitiee.

(11) Each of the Advisory Committee in addition to their above
mentioned statutory duties, will inform Delhi Pollution Control
Committee about any water pollution occurring, due to
extraction of water from tube-well or bore-well so that
necessary action may be initiated under the provision of the
Water (Prevention and Control of Pollution) Act, 1974.

(12) The permission of borewell installation for agricultural

e . S—
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purpose may be granted to genuine agriculturists by the
Advisory Committee under concerned Deputy Commissioner
(Revenue) based on the recommendation of Block Development
Officer and Agriculture Department / Irrigation & Flood Control
Department, Gouvt of NCT of Delhi. Agriculture activity may be
verified from Khasra Girdawari documents and also based on
actual evaluation.
(13) Any violation of the above directions shall be
punishable wunder section 15 of the Environment
(Protection) Act, 1986 (29 of 1986).”
90. We have gone through notification no.
F8(348)/EA/Env/09/1041-1061 dated 18.05.2010 and we find that
the issue of grant of permission for borewell/tubewell is to be dealt
with by Competent Authority through the Deputy Commissioner
(Revenue) of each revenue area in GNCTD. It may also be added here
that as per the above said notification application for grant of
permission for borewell/tubewell is to be submitted in the Zonal
Offices of the Competent Authority in the form specified by the
Competent Authority, It may also be added here that the Executive
Engineer of the Competent Authority in-charge of the concerned area is
required to recommend the case based on the facts to the concerned
Deputy Commissioner (Revenue) of each revenue area, GNCTD who is

to issue the orders in the light of the recommendation of the Executive

Engineer of the Competent Authority and the Advisory Committee.

91. Even though, in the above said notification the term Competent
Authority is not defined but in view of Section 9 (1) (b) of the Delhi Jal
Board Act, 1998. DJB is and has to be considered to be the Competent
Authority for the purpose of regulation and management of the
groundwater in the NCT of Delhi. In SoP titled as “Regulation of
extraction of ground water, closure, prohibition of illegal activities

relating to use of borewells/tubewells” also DJB is mentioned to be
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the Competent Authority in the entire NCT of Delhi except areas under
New Delhi Municipal Committee and Delhi Cantonment Board.
However, we are of the considered view that it will be appropriate, if the
above said notification is appropriately amended to define the
expression Competent Authority to remove any confusion in this

regard.

92. Further on a reading of para 3 and 6 of the above said
notification there appears to be some confusion as by para 3 the
Deputy Commissioner (Revenue) of each revenue area, GNCTD is
delegated with the power of inter alia sealing illegal wells based on the
recommendations of the Advisory Committee but as per para 6 in
emergent violation cases the Deputy Commissioner (Revenue) of each
revenue area in GNCTD is required to ensure discontinuation of the
illegal ground water drawl by seizure of drilling rig, sealing of
tubewell/borewell if so constructed and discontinuation of electricity
supply to the energized tubewell even if it is through DG sets, without
waiting for recommendation of Advisory Committee. In our considered
view illegal drawl of ground water requires immediate action of sealing
of the borewell by the Deputy Commissioner (Revenue) of revenue area
in question without waiting for recommendation of the Advisory
Committee in this regard and the desirability of making appropriate
amendment in para 3 of the above said notification is also required to

be considered.

93. We, accordingly, request Hon'ble Lieutenant Governor of Delhi to

look into the matter for such action as may be considered appropriate.

Directions in OA no. 685/2019, Rakesh Kumar Vs. Government of
NCT of Delhi & Ors.
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94, In OA no. 685/2019, Rakesh Kumar Vs, Government of NCT
of Delhi & Ors. this Tribunal took suo-moto cognizance on a letter
petition complaining that certain persons are running water plants by
illegally extracting the same in different places namely Kashmiri Gate,
Tilak Bazar, Sadar Bazar, Azad market, Chandni chowk etc. This
Tribunal constituted a Joint Committee comprising DJB and NDMC
which submitted action taken report that out of 12 addresses given in
the said report, 9 were found extracting ground water illegally, one
premises was found locked, and in 3 premises no bore well was found.
Another report dated 03.04.2020 was submitted by DJB about 11
locations out of which at 4 places no bore-well was found and in 7
locations, bore-wells were either sealed or running illegally. Both the
reports were considered by this Tribunal on 15.05.2020 and noticing
that bore-wells were illegally existing and operating and no remedial
action was taken by Statutory Regulators, this Tribunal deprecated the
inaction on the part of Statutory Regulators and passed a detailed order
referring to directions issued in earlier matters dealing with similar
violations. Operative part of the order in para 8 reads as under:

“8. In view of the above, we reiterate our directions for

devising suitable effective mechanism for preventing

extraction of ground water by way of unauthorized tube -

ells and wherever such illegalities found, prompt coercive

measures must be taken. Illegal extraction of ground

water is a crniminal offence under the EP Act.

Compensation must be recovered on the formula already

laid down. It will be appropriate that Chief Secretary,

Delhi calls a meeting of all concerned within one month

from today and oversees preparation of an appropriate

SOP for fixing responsibility on the subject. Ministry of Jal

Shakti may also take necessary steps in the matter.

A copy of the order be forwarded to the Chief Secretary,

Delhi, Secretary, Ministry of Jal Shakti, Govt. of India,

DJB, CPCB, DPCC, Commissioners of all Municipal

Corporation of Delhi, all the District Magistrates in Delhi
and Justice S.P. Garg, former Judge of Delhi High Court.”



163

896 O.A. No. 639/2022 Pritipal Sharma Vs. Govt of NCT of Delhi & Ors.
) With M.A. No. 24/2023 Ganesh Prasad Vs, Govt. of NCT of Delhi & Ors.

47

95. Pursuant to above referred order status report dated 11.07.2020
was filed by DPCC. In status report dated 11.07.2020 DPCC submitted
that in compliance of order of Tribunal, a meeting was taken by the
Chief Secretary, Delhi on 12.06.2020 through video conferencing; the
meeting was attended by Municipal authorities, DJB, DPCC and District
Magistrates of Delhi; SOP has since been finalized and has been
brought into effect; in SOP clear responsibilities have been assigned to
various agencies as DJB/local bodies and block development officers for
identification of illegal borewells depending on the nature of use; Deputy
Commissioners (Revenue) of the districts have been assigned role of
supervision of checking the violation and closure of illegal borewells and
inter departmental advisory committee was constituted for each district
to assist Deputy Commissioners. It has been observed that often drilling
machines/rigs are used to dig illegal borewells, the mechanism for their
regulation including registration and prior permission for movement
and deployment has also been incorporated in the SOP.
SOP titled as “Regulation of extraction of ground water, closure,
prohibition of illegal activities relating to use of
borewells/tubewells”
96. The relevant part of the SOP titled as “Regulation of extraction
of ground water, closure, prohibition of illegal activities relating to
use of borewells/i:ubewells”, which was also reproduced by this
Tribunal in its order dated 13.07.2020 passed in above mentioned case,
reads as under:-

‘1.  Standard Operating Procedure (SOP): 1. Drawing ground

water through borewell or tubewell for domestic, commercial,

agricultural or industrial uses without the prior permission of

the "Competent Authority” will be considered illegal and without

authority of law. The Competent Authority is Delhi Jal
Board in the entire NCT of Delhi except areas under the
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New Delhi Municipal Council (NDMC] and Delhi
Cantonment Board (DCB). For borewells/tubewells for
agricultural uses, the information on ilegal extraction of
ground water will be provided by the BDO to the Advisory
Commitiee.

2 The Deputy Commissioner (Revenue) of each district, who
is the Authorised Officer under the direction dated 18.05.2010
is required to supervise checking violation ie. detection of
illegal wells and closure thereof through the SDMs.

3. An Advisory Committee in each of the revenue districts
with representatives from DJB, CGWB, 'ULBs, DPCC, reputed
NGO has been constituted to assist the DC in detecting illegal
borewells for taking action. Accordingly, the advisory committee
will prepare a list of such illegal borewells every month by
taking information from all available sources including Revenue
Officers, representatives of Delhi Jal Board, ULBs, DPCC, NGOs
and other relevant sources. Proactive action needs to be taken
by the above representatives in detection of illegal extraction of
ground water and furnishing the same to the Advisory
Committee promptly. Superintending Engineer (SE), DJB is the
Member Secretary of Advisory Committee, and he is required to
ensure timely conduct of the meeting and also to record the
proceedings.

4. The Delhi Jal Board has already identified 19661
such illegal borewells on which action is being taken and
7248 units have already been closed down by the district
authorities. The remaining units to be closed down on
priority as these have been already identified and the
process to be completed within a period of three months.
A weekly progress report district wise will be submitted
to the Divisional Commissioner for monitoring. The illegal
borewells/ tubewells other than the list provided by DJB will be
taken up for closure thereafler. Further, in the first phase,
action against borewells/tubewells engaged in commercial
exploitation of ground water will be taken.

8. In case the illegal borewell/tubewell is already
constructed/ operating, the same will be closed and the
electricity supply to the energized tubewell will be disconnected
even if it is through DG sets. In case of the illegal
borewell/tubewell is under construction, then the drilling ng
will also be sealed.

6. For the purpose of closure of illegal borewells/ tubewells,
joint action teams under the supervision of the concerned SDM
will be formed for ensuring effective coordination. The joint
team will comprise field functionaries from DJB, DISCOMs and
Local Police.

i The Deputy Commissioner who is the chairperson of
the Advisory Committee will forward the details of illegal
porewells to the DPCC for Ilevying Environmental
Compensation (EC) for illegal extraction of ground water.
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8. The DPCC will assess EC as per the methodology
devised by CPCB in its report dated 26.06.2019. After
assessment of the EC, demand will be raised and in
cases of non-recovery, SDM to recover EC as arrears of
land revenue.

9. All the drilling machines/rigs utilized for boring purposes
in Delhi are required to obtain registration from the offices of
Deputy Commissioners of the concerned districts. The
movement of dnlling machines/ngs will be allowed for
authorised drilling to the identified location and for specified
duration by the concerned Deputy Commissioner.

10. The Delhi Police and Transport Department of Gout. of
NCT of Delhi will allow movement of the drilling machines/rigs
having the prior permission for such’ movement from the
concerned Deputy Commissioner. The concerned Deputy
Commissioner (Revenue), Deputy Commissioner of Police and
Deputy Commissioner, Enforcement of Transport Department
will be responsible for strict compliance of the guidelines
regarding movement of drilling machines/rigs.
11. As provided in the direction dated 18.05.2010 issued
under Section 5 of the Environment (Protection) Act, 1986 the
Deputy Commissioner of each district will launch prosecution
against the offenders related to ground water extraction on the
recommendations of the Advisory Committee.
12. The concerned Advisory Committee of each district is
responsible to ensure that there is no ilegal extraction of
ground water in the district.”
97. In status report dated 11.07.2020 filed by DPCC it was also
mentioned that during meeting held on 12.06.2020 by Chief Secretary,
Government of NCT of Delhi, it was informed that DJB has already
identified 19661 illegal borewells against whom action is being
taken and 7248 units were already closed by the district
authorities. Report said that remaining units would be closed down

on priority as they were already identified and process would be

completed within a period of three months,

98. This Tribunal considered the report on 13.07.2020 and found
that action was not taken as per the provisions of SOP. This Tribunal

directed that further action be taken which may be overseen by the
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DPCC and compliance status as on 31.12.2020 be brought on record by

15.01.2021. In pursuance of order dated 13.07.2020, an action taken

report dated 03.09.2021 was filed by DPCC relevant part of which reads

as under:

“2.  the Chief Secretary, Delhi decided that Delhi Jal
Board will prepare the list of illegal borewells, Revenue
Department will supervise the closure action of the illegal
borewell and DPCC was assigned the task to impose EDC
on the violators as per the list provided by DJB.

3. That Revenue Authorities provided the details of action
taken by them, which is as follows:

District IATR (Borewell sealed till 31.08.2021)
No. of illegal| Action taken on |No. of illegal
borewells | illegal borewells | borewells to
identified in| till 31.08.2021 | be sealed
the district
North 761 748 13
East 116 116 0
South West 6681 1410 5271
South East 297 231 66
North West 8299 5814 2485
Shahdara 552 552 0
New Delhi 75 78 0
Central 611 412 199
West 2185 1793 392
North East 0 0 0
South 84 84 0
Total 19661 11235 8426

4. DPCC on its part has taken following action to assess
the Environmental Compensation to be imposed on the
basis of information received from DJB and Revenue
Authorities:

(i) Show cause notices for imposition of EDC
issued : 18315
(i) EDC amount proposed in above mentioned
SCNs: 70,65,80,000/ - ;

© (i)  EDC amount imposed: 70,65,80,000/-
(iv) EDC amount received: Rs. 23,80,000/ -
(v)  EDC amount yet to be recovered: 70,42,00,000/ -

Due to continuing pandemic, the process of recovery is
very slow and Revenue authorities are not able to spare
their manpower for taking action.

5. That many units had mentioned their inability or delay
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in depositing the EDC due to Covid-19 Pandemic and low

economic activity during last few months since March

2020. They have also mentioned that unprecedented

health crises and emergency coupled with steep downfall

in the revenue earning due to lockdown which has

brought down the economic activities to the lowest level. In

case of remaining units, recovery certificates was issued to

the concerned District Magistrate/ SDMs, to recover the

amount as arrears of land revenue from the remaining

units which have not deposited Environmental Damages

Compensation (EDC).”
99. In the above mentioned OA this Tribunal considered the report on
25.02.2022 and observed that huge environmental compensation of
more than Rs. 70 Crores was computed but a negligible amount of
Rs. 23.8 lakhs was recovered. No action for prosecution was taken
against violators. Further, out of 19661 illegal bore wells, identified
in various Districts of Delhi, only 11235 were sealed and 8420
remained to be sealed. No reason was given as to why all illegally
running bore wells were not sealed. An additional action taken report
dated 02.11.2021 was filed without much improvement as out of 19661
illegal bore wells identified by DJB, action was taken by Revenue
Authorities against 11364 bore wells only till that date. This Tribunal =
considered the situation to be disgusting/disappointing due to
snail pace level of activities on the part of statutory regulators
which clearly indicated dereliction of duties. Vide order dated
25.02.2022 this Tribunal disposed of above mentioned OA while
directing the authorities to take appropriate remedial action
against all the illegally running bore wells identified by DJB and
submit a complete compliance report after six months and a copy

of the order was ordered to be forwarded to DJB, DPCC and NDMC

by e-mail for compliance.

100. As per written report submitted by the Registry no such
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report was filed by DJB, DPCC and NDMC in compliance of order
dated 25.02.2022 passed in 0.A. No. 685/2019 titled as Rakesh

Kumar Vs. Government of NCT of Delhi & Ors.
Non Implementation of legal regime/environmental laws/norms.

101. This Tribunal noticed non-compliance and non-implementation of
the legal regime and in view thereol vide order dated 04.12.2023
required the CEQ, DJB to file status report giving requisite information

in detail in tabular format with respect to the following aspects:-

i. District wise number of illegal borewells identified;
ii. District wise number of illegal borewells which have been
sealed/closed;
iii. District wise number of occupiers/proprietors of illegal
borewells on whom penalty/EDC has been imposed;
iv. District wise number of occupiers/ proprietors of illegal
borewells from whom penalty/EDC has been recovered;
v. District wise number of occupiers/proprietors of illegal
borewells from whom penalty/EDC is yet to be recovered;
vi, District wise number of illegal borewells which are yet to
be sealed/closed; and
vii. District wise number of occupiers/proprietors of illegal
borewells on whom penalty/EDC is yet to be imposed.

102. DJB filed Supplementary status report in M.A. No. 24/2023 in
0.A. No. 33/2022 Ganesh Prasad Vs. Government of NCT of Delhi
& Ors. vide email dated 13.04.2024 which reads as under:-
“SUPPLEMENTARY STATUS REFORT ON BEHALF OF DJB
IN FURTHERANCE TO REPORT DATED 03.02.2023 AND IN
COMPLIANCE OF ORDER DATED 05,02.2024
X X X
10. In continuation to the earlier status report dated 03.02.2024
and in compliance of the order daled 05.02.2024, DJB 1is
submitting the requisite information of the illegal borewells as

received from the Concerned DMs for facility of reference in the
tabular form below -
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DMs District District District District District District District Remarks
Wise Wise wise wise wisa wise wise/
Number of | number number b Propri
lilegal of illegal | of of of of illegal s of illegal
Borawells | borewell : pier pier/ | borewells | porewells
Identified | s which Proprietor | Proprietor which are on whom
(As per have of illegal of illegal of illegal yet to be penalty!
previous been borewells bor i fod/ EDC is yet
data Sealed onwhom | from from closed fo be
submitted | /closed penalty/ wham whom imposed
, referred EDC has penalty/ penalty!
by been EDC has EDCis
Hon'bile imposed been yetto be
NGT recovered | recovered
vide
Order
against
hearing
dated
4.1.24)
COLT. COL2 CcoL.3 coL4 COoL.5 COL.6 coL7? COL.& coLg
—Norfh | 728 733 NIL NIL NIL 119 15 As per report subimitted,
a total of 376 borewells
contains duplicate
entries. non-traceable.
[ East | 116 110 110 a7 23 6 6
chrluﬂi' | 6687 2434 NIL NIL NIL 4247 NIL
es
| South 297 183 NIL NIL NIL §57(03nos. | 130 30 Borewells not
East of identified physically
borewells
show DJB
permission
J
North 9728 5901 Infor | Infor Infi ion| 3227 Information | Report is compifed on
West not not not not available| the basis of reports
ilabl ilabi received from
Kanjhawala, Rohini and
Saraswati Vihar sub
divisions, after
reconciliation with
concerned Executive
Engineer of DJB, Details
of penalty/ EDC
regarding illegal
borewells aiready sealed
by DJ8 is not available
Shahdara | 552 358 NiL NIL NIL NIL NIL SOM(Vivek Vihar) Total
Borewell = 178 Borewell
Sealed = 117 Blank = 2
Water Tank Supply =3
Permission CGWA =5
: Not visited =1
Not operational = 1
No Borewell = 29
Locked =4
Already cuit off = 16
SDM(Seemapuri)
Total Borewell = 374
Borewell Sealed = 241
Duplicated Entries = 22
Incomplete
Address/Non traceable
=20
DJB connection found in
place of borewell = 671
Borewell not found = 30
SDmM(Shahdara)
No Address pertains fo
Sub- list Division
(Shahdara) as per the list]
of addresses provided
by the Deihi Jal Board.
Hence, report may be
treated as Nil.
New 75 75 Report not | Report not | Report not | NIL Report nat | Report not recelved from
Deihi Received | Received | Recejved Received DM (eariier data)
from DM from DM from DM from DV
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Cenfral b78

248 Not Not Not 161 Not pertains | Civil line- Nil Kotwali-
pertains fo| pertains to| pertains to fo DM 1)Court stay on 160

om om oM baorewells 2} B5 borewalls|
not identified/. found
removed physically 3)02
properties were found
sealed 4)01 matter has
been sent to DJB for
clarification Karol Bagh-
1)21 borewelis not
Identified! found
removed physically 2)46
borewells balanced to be|
seal 02 no of borewells
does not fall under the
Jjurisdiction District
Central Hence total
comes to 676+2=678

1573 Data to be Data to be | Data o be | 361 Data to be | SDM(Punjabi Bagh) 65
provided by provided | provided by provided by Dup.'icarr:‘ + 18 not found
DPCCto | by DPCC to| DPCC to DPCC 1o =83 SDM(Rajouri Garden)
DJB oJB oJB buB 718 Not found SDM(Patel|
Nagar} -33 Not found +
16 Not pertain to Fatel
Nagar sub division=49
Total-251

East

P ppticabl fe | Applical Appli boreweils in identified
list of DJB for sealing in
District North East.

Nor Not Hot f‘" I Not Not There are no lllegal

4 EDG report| EDC repart| EDC report | NIt EDC report | In addition to original
pertains to | pertains to | pertains to pertains to | survey of 84 borewelis,
OFeE bree brce DPCC 16 additional borewells
have been sealed. Out of
15, EDC has been
imposed on 14 borewells
and for 02, DPCC has
informed that imposing
of EDC is under process.

Total 27

11197 8178

103. Vide order dated 04.12.2023 this Tribunal directed the DPCC to

file status report in tabular format with respect to the following

aspects:-

iii.

iv.

District wise number of cases in which show cause notices
for imposition of EDC have been issued;

District wise number of cases in which orders for imposition
of EDC have been issued;

District wise number of cases in which orders for imposition
of EDC are yet to be issued;

District wise number of cases in which EDC has been
recovered;

District wise number of cases in which EDC is yet to be
recovered;
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vi. District wise number of cases in which reference has been
made to Deputy Commissioner (Revenue) for recovery of the

EDC;

vii.  District wise number of cases in which reference is yet to be
made to Deputy Commissioner (Revenue) for recovery of the
EDC;

viii. How much of EDC amount recovered [rom the violators has
been utilised by DPCC/DJB with requisite details; and

ix. How much of EDC amount recovered from the violators is
yet to be utilised by DPCC/DJB with requisite details,
104. Status report was filed by DPCC in M.A. No. 24/2023 in 0.A,
No. 33/2022 Ganesh Prasad Vs. Government of NCT of Delhi & Ors.

vide email dated 15.04.2024 which reads as under:-

“STATUS REPORT ON BEHALF OF DELHI POLLUTON
CONTROL COMMITTEE WITH RESPECT TO THE ORDER
DATED 09.11.2023, 04.12.2023 and 04.01.2024.

X X X X

5. That, DPCC has no specific account for Environmental
Damage Compensation received for illegal ground walter
extraction from borewells and DPCC is maintaining
Environmental Compensation (EC) fund in a common dedicated
account meant for use in the following 10 sub-heads , namely:

1 Installation and running of (O&M) CA.AQM Monitoring

Stations,

2, Research & study projects

3. Procurement of instruments & Rent for air Lab €.
Installation of paper recycling unit in gouvt. School

5 Monitoring of air pollution at various locations of Delhi

6. Honorariums  for  oversight  cotninittee/ Technical
consultants

i Installation of Noise Monitoring station at Delhi

8. Seminars and Conferences

9. IT Expenses (Purchase and Salary IT Resou rces}
10, Advertising charges.

6. That, status report with respect to order dated
04.12.2023 in tabular format is enclosed herewith as
Annexure-1. A statement showing the utilisation by DPCC from
the amount received as Environmental Compensation (EC) in
tabular format is attached herewith as ANNEXURE72. DPCC
spent Rs. 145.23 Lakhs out of the fund recovered as
Environmental Compensation.
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Z That with the prior approval of Chief Secretary, Delhi a
letter was issued to Divisional Commissioner-Delhi on
08.12.2023 to obtain explanation of the concerned
officers who were posted as District Magistrate -(South
West] / SDM Dwarka during the relevant period. Copy of
the letter dated 08.12.2023 is enclosed herewith as
Annexure-3.

8. Thai: further, with the prior approval of Chief Secretary,
Delhi a letter was issued to Director, Directorate of
Training (UTCS).on 08.12.2023 with a request to develop
a training module for 2/3 days period to the officers
posted as District Magistrate/ SDM urgently. Copy of the
letter dated 08.12.2023 is enclosed herewith as
Annexure-4.

9, That, for caleulating Environmental Compensation, DPCC
asked the details of borwell from- Delhi jai Board with a copy
to CO WA .on 25:09.2023 to calculate the- EC as per CPCB
formula. In absence of requisite details, a show cause notice.for
imposing interim EC in terns of the. office order dated
09.07.2020 was issued on 16.11.2023, whereby granting 07
days time to submit the reply. Show cause notice was also
pasted on the gate of property in addition to sent via speed
post. No reply was received with respect :to show cause- notice:
therefore, direction for imposition of interim EC. was issued on
08.12.2023. As interim EC wasnot deposited, so recovery
certificate was issued to SDM (Dwarka) on 11.01.2024. SDM
(Dwarka) issued a letter to Sh. Anil Kumar and Sh. Ashish
Kumar for depositing EC on 30.01.2024. Copies of the letter
dated 11.01.2024 issued by DPCC and 30.01.2024 issued by
SDM are collectively enclosed herewith as Annexure-5(Collu)

Status Roport w.r.l. [llegal Berowells
[nformation
5] Disirict | District | Dustric Thstne Mhstrict wise | Distry | Thsine Mhstrict How How Remar
N wise t wise |1 wise | number of | & | wise | wine much much
o numbe | numbe numbe | cases in | wise | numbr | number ol EDC | of EDC | ks*
r of | r ol r ul which EDC mumbi| of | of cowex A ampuni
UASCS cases CARes is vet be Le v nll paers o whuah 1 reLover
in n in rromoerel wuines | relference RO e el lrn
which which wheeh " whirh O L d bream | 1l
show orders urdlers which | referen e made the violnter
i for Tor EDU | re hus e violato 5 et
notices impos im s w o vell been Liepuiy &  haw 1w loe
for tion ol uon of te by made Commixs been wiihzel
imposit EDc EDC recovel 1o wner utilieed by
son  of | have are yet red; Dhepuit {Revenue by npcc
EDC been o be ¥ ] for | DPCC with
have issued; | issued; Cummi | revovery with reguisi
Leen ssioner of the requisit | ¢
isgued, {Rrven ERC; e detmly
ur] lor dernauls "
FeECavet auid
¥ of
the
EDC,
1| Nert THB 768 LT 3 704 | 764 1] 3 1300
[U4]
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105, Additional status report has been filed by DPCC vide email dated
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15.04.2024. The relevant part of the Additional status report is

reproduced below:-

“ADDITIONAL STATUS REPORT ON BEHALF OF DELHI
POLLUTON CONTROL COMMITTEE WITH RESPECT.

X X X X

5, That, in addition to the report dated 07.02.2024, it is
most respectfully submitted that, DPCC issued recovery letter
dated 11.01.2024 to SDM (Dwarka) for recovery of
Environmental Compensation (EC) of Rs. 1,00,000/- (One Lakh
only) from Sh. Ajit Kumar & Sh. Ashish Kumar, which was
levied by DPCC. SDM (Dwarka) issued notice to Sh. Ajit Kumar
& Sh. Ashish Kumar to deposit the same to DPCC account.
DPCC has not received EC amount so far. DPCC has sent an
email on 12.04.2024 to SDM{Dwarka) requesting the preseni
status of recovery of Environmental Compensation (ECJ. Reply
is awaited from the SDM(Dwarka).

6. That, on the issue of training, a letter was sent to UTCS
regarding training to the administrative officers of Revenue Dept
& officers of statutory authorities like DJB etc. on 08.1 2.2023.
Email was also sent to UTCS regarding this on 04.04.2024.
UTCS vide email dated 05.04.2024 informed that they are
planning to conduct a Training on the given topic lLe.
"Environmental issues”.”
106. A perusal of Annexure 1 showed that show cause notices for
imposition of EDC were issued in 18493 cases but orders for imposition
of EDC were passed in 18481 cases. EDC has been recovered only in
121 cases and recovery of EDC is pending in 18372 cases. The DPCC
has not mentioned the total amount of EDC imposed and the total
amount of EDC which has been recovered. In Annexure A it has been

mentioned that amount of Rs. 53,70,000/- is yet to be utilized by

DPee, -

107. In Annexure 2 DPCC has given information regarding expenditure
incurred from Environmental Damage Charge w.e.f. 2015-16 to 2023-24
(up to 29.02.2024) and total expenditure incurred up to 29.02.2024 is

mentioned to be Rs.19,04,96,464/-. However, the statement shows that

e T o
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amount of EDC has been spent only on the following:

1. Installation and Running (Operational and Maintenance)
CAAQMS,

2. Research and Study Project,

3. Procurement of instrument and Rent for Air Lab,

4. Installation of Recycle unit in Govt. School,

S. Monitoring of Air Pollution at various locations of Delhi,

6. Honorarium of Oversight Committee/Technical Consultants,
Ts Installation of Noise Monitoring Station at Delhi,

8. Seminar and conference,

9. IT Expenses (Purchase and Salary IT Resources) and

10. Advertising Charge/Printing Charges/Others.

108. It is evident therefrom that no amount has been spent on
conservation/recharge of ground water and creation/rejuvenation of

any water body or rain water harvesting facility.

109. This Tribunal observed in order dated 18.03.2024 that not only
the report of DPCC is materially deficient but also the remedial
measures taken by DPCC by utilization of EDC are grossly inadequate;
definitely, something more is required to be done by DPCC for
remediation of environmental damage caused and appropriate remedial
measures need to be catalogued and implemented. Amount of
environmental compensation recovered [for illegal abstraction of
groundwater ought to be spent on conservation/recharge of ground
water and/or creation/rejuvenation of water bodies/rain water

harvesting facilities.

110. In compliance with order dated 18.03.2024 passed by this
Tribunal, the Chief Secretary, Government of NCT of Delhi convened a

meeting of the officers from Delhi Jal Board (DJB), Municipal
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Corporation of Delhi (MCD), Delhi Pollution Control Committee (DPCC),
Delhi Police, Urban Development Department, Revenue department and
other concerned departments on 12.04.2024. It was decided that the
Environmental Damages Compensation collected in respect of
illegal ground water extraction shall be utilized through the
committee constituted by Hon'ble High Court of Delhi vide order
dated 08.04.2024 passed in WP ( C ) No. 7594/2018 and the EC
imposed on illegal bore wells will be used by the aforesaid district
level committee for the rejuvenation of water bodies.

Duty of the Government Officers to comply with the orders of this
Tribunal and directions for Prosecution of the defaulting officers
111. The Central Zonal Bench of this Tribunal disposed of
Miscellaneous Application No. 04 of 2023 (CZ) in Original
Application No. 72 of 2021 (CZ), vide order dated 21.08.2023,
holding that the officers of the Chhattisgarh Environment Conservation
Board (CECB) had failed to comply with its order dated 03.02.2023 and
had, thereby, committed an offence under Section 26 of the National
Green Tribunal Act, 2010. The Central Zonal Bench of this Tribunal
accordingly directed the Secretary, MOEF&CC to lodge a criminal
complaint before the competent Magistrate’s Court against Subrat
Sahoo, Chairman, CECB, and P. Arun Prasad, Member Secretary,
CECB. Aggrieved thereby, both the officers filed Civil Appeal No. 6707 of
2023 and Civil Appeal No. 6920 of 2023 before Hon’ble Supreme Court
whi;:h were allowed vide order dated 12.08.2024. Hon’ble Supreme
Court observed in its order dated 12.08.2024 that Section 26
rightly provides for penal action being taken against anyone who
fails to comply with an order, award and decision of the NGT but

this power has to be exercised with care and caution. In the case on
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hand, the delay on the part of the CECB in the given facts does not
amount to willful negligence or an abject dereliction of duty on its part
in abiding by such directions Substantial compliance having been
achieved, the CECB only sought some more time to make its website
more user friendly. As the CECB had achieved full compliance with the
directions of the National Green Tribunal, Central Zonal Bench, Bhopal,
in its order dated 03.02.2023 in Original Application No. 72 of 2021
(CZ), impugned order dated 21.08.2023 was accordingly set aside.
While disposing of the above said appeals Hon’ble Supreme Court
observed as under:
“..we hasten to make it abundantly clear that every
State organ and, in particular, the wings of the
Government associated with environment protection,
such as the CECB, must be all the more diligent in
ensuring timely compliance with the directions of the
NGT. Needless to state, such directions are aimed at

protection and preservation of the ecology and
environment and must take highest priority.”

Serious violations of orders passed by this Tribunal

112. It may be observed here that the material on record shows serious
violations by the concerned Authorities themselves. In status report
dated 11.07.2020 ﬁled by DPCC in OA no. 685/2019, Rakesh Kumar
Vs. Government of NCT of Delhi & Ors. it was submitted that in
compliance of order of Tribunal, a meeting was taken by the Chiel
Secretary, Delhi on 12.06.2020 through video conferencing and during
meeting, it was informed that DJB has already identified 19661 illegal
borewells against whom action is b;:ing taken and 7248 units were
already closed by the district authorities and that the remaining units
would be closed down on priority as they were already identified and
process would be completed within a period of three months. This

Tribunal considered the situation to be disgusting/disappointing due to
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snail pace level of activities on the part of statutory regulators which
clearly indicated dereliction of duties. Vide order dated 25.02.2022 this
Tribunal directed the authorities to take appropriate remedial action
against all the illegally running bore wells identified by DJB and submit
a complete compliance report after six months and a copy of the order
was ordered to be forwarded to DJB, DPCC and NDMC by e-mail for
compliance. As per written report submitted by the Registry no such
report was filed by DJB, DPCC and NDMC in compliance of order dated
25.02.2022. As per Supplementary Status Report filed by DJB vide
email dated 13.04.2024 out of 20522 illegal borewells identified only
11197 have been closed/sealed and 8178 illegal bore wells are still
operating in violation of notifications, SOP and orders passed by this
Tribunal. As per annexure 1 enclosed with status report dated
07.02.2024 filed by DPCC vide email dated 15.04.2024 environmental
compensation imposed on 18372 violators is yet to be recovered. In 0.A.
No. 639/2022 titled as Pritipal Sharma Vs. Government of NCT of
Delhi & Ors. illegal borewell was sealed on 13.04.2023 in
compliance of order passed by this Tribunal on 15.09.2022 and
06.12.2022 for factual verification and taking of remedial action.
However, the violator has mnot been yet identified and
environmental compensation is yet to be imposed on and
recovered from the violator. In O.A, No. 33/2022 titled as Ganesh
Prasad vs. Government of NCT of Delhi & Ors. despite order passed by
this Tribunal on 31.01.2022 for taking of remedial action, illegal
borewell was sealed on 02.11.2023 after proceedings were initiated by
listing of M.A. No. 24/2023 and environmental compensation of Rs. 1
lakh imposed on violators Shri Ajit Kumar and Shri Ashish Kumar

is yet to be recovered by SDM (Dwarka), Delhi to whom reference for
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recovery has been made by DPCC vide letter dated 11.01.2024.

113. In view of the violations the Chairman and Members of DPCC,
Chief Executive Officer of DJB and concerned Officers and concerned
Deputy Commissioner (Revenue)/DM, SDM and other officers/officials
are also liable (i) to pay appropriate environmental compensation as
abettors of environmental damage caused by the violators due to
negligence/inaction on their part in taking of prompt action against the
violators (ii) to prosecution under Section 26 of the NGT Act 2010 and
(iii) to arrest and detention in Civil Prison under Section 25 of the NGT
Act 2010 for execution of orders passed by this Tribunal yet in view of
observations made by Hon’ble Supreme Court in its order dated
12.08.2024 passed in Civil Appeal No. 6787 of 2023 titled as P.
Arun Prasad & Anr. Vs, Union of India & Ors., we consider it
appropriate to give them opportunity to make requisite compliance and
the matter will be considered further and decided in the context ol
compliance by them with the environmental laws/norms and orders of

this Tribunal.

114. It may be observed here that this Tribunal had vide para no. 21 of
its order dated 18.03.2024 passed in 0.A. No. 639/2022 titled as
Pritipal Sharma Vs. Government of NCT of Delhi & Ors. given the

following directions to all the District Magistrates in NCT of Delhi:-

“21. In view of such deficlencies and for ensuring proper
transparency and accountability all the District Magistrates in
NCT of Delhi are directed to upload on the respective website of
the District Administration latest by 15.04.2024 the information
regarding (i) complaints received regarding illegal borewells and
action taken on the same, Minules of the Meeting and
recommendations of the District Advisory Commiftee regarding
the same, (ii) references received for realization of
environmental compensation and action taken for realization of
the same and (iii) remedial measures taken for remediating
environmental damage caused.”
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115. After the orders were reserved we made an effort to obtain the
relevant information from the web-site of the District Magistrates in
NCT of Delhi and observed that the information so uploaded in
compliance with above quoted order dated 18.03.2024 was not
accessible as the access links were not prominently displayed on the

web-site.

116. In the course of hearing today learned Counsel for Government of
NCT of Delhi and District Magistrate (South West), Delhi has submitted
that as per information available with her some of the District
Magistrates have uploaded the relevant information on their websites
and referred to the links of the information uploaded by some of the
District Magistrates. However, learned Counsel for Government of NCT
of Delhi and District Magistrate (South West), Delhi has submitted that
some of the District Magistrates have not provided any information
regarding uploading of the information as directed by this Tribunal on

their websites.

117. On referring to the links provided by learned Counsel for
Government of NCT of Delhi and District Magistrate (South West), Delhi
we find that even in some of the website, on which information has been
uploaded by the District Magistrates, the link for accessing the same
has not been prominently displayed on main page of the websites.
Uploading the information on the websites without prominently
displaying the links for accessing the same on the main page of the
websites does not serve any useful purpose and any such compliance
made in clandestine manner cannot be said to be proper compliance

with the order passed by this Tribunal.
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118. Further, it may also be observed that no information is provided
" on the website of the DJB and all the District Magistrates/Deputy
Commissioners (Revenue) in the NCT of Delhi about the number of
registered users, number of NoCs granted, application [or new
registration and NoCs pending, complaints made regarding illegal
abstraction of ground water and action taken on the same (although in
compliance to order dated 18.03.2024 some of the District Magistrates

have uploaded the information as thereby directed.

119. On its website CGWA has made provision for submission of online
application for NoC; track your application; know your groundwater
charges; know your penalty and other charges; know your
environmental compensation; how to apply with advance charges and
also for user assistance. Guidelines and steps for filling application
form for NoC have also been uploaded on the website. The application
form has provision for new user registration and submission for
application for NoC for industry, infrastructure and mining purpo;es.
CGWA has also made provision enabling users to lodge a complaint for
illegal abstraction of groundwater to concerned authorised officer

(DC/DM/Revenue officer) of the state directly through the link given

https://cgwa.mowr.gov.in and has also made provision for tracking of

the complaint. CGWA has also mentioned the helpline number 011-
23383561 on its website. However, it may be observed that the helpline
is not working properly and even calls made on the number go un-
responded. No information is provided by CGWA on its website about
the number of registered users, number of NoCs granted, application for
new registration and NoCs pending, complaints made regarding illegal

abstraction of ground water and action taken on the same. CGWA is
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directed to look into the aspect of functionality of the complaint making
and tracking portal and helpline and take all requisite steps to make
the same fully functional and provide the requisite information on its
website as observed in this order.

Duties of CGWA for regulation and management of groundwater in
NCT of Delhi and of DJB, DPCC and all the District Magistrates to
act in coordination and in consultation with CGWA.

120. The Central Government authorized the Lieutenant Governor,
NCT of Delhi vide notification number $.0. 667 (E] dated 10.09.1992
to exercise powers under section 5 of the Environment (Protection) Act,
1986 for NCT of Delhi and to issue directions thereunder, to any
person, officer or any authority for the closure, prohibition or regulation
of any operation or process or stoppage or regulation of the supply of
electricity or water or any other services. In exercise of power conferred
by section 5 of the Environment (Protection) Act. 1986 read with the
Ministry of Home Affairs, Government of India Notification number S.0.
667 (E) bearing F.No. U-11030/J/ 91- UTL dated 10.09.1992 and in
supersession of directions issued vide Order Nos. F8(348)/
EA/Env/09/14433-14451 and F8(348)/EA/Env/09/14452-14470
dated 30.03.2009 as well as Order Nos. F8(348)/EA/Env/09/555-582
and F8(348)/EA/Env/09/583-610 dated 30.04.2009, the Lt. Governor
of NCT of Delhi issued directions vide mnotification number.
F8(348)/EA/Env/09/1041-1061 dated 18.05.2010. However, we are
of the considered view that both these notifications are not inconsistent
with and do not in any manner conflict with, obstruct, curtail or restrict
Notification number S.0. 38 (E) dated 14.01.1997 constituting
CGWA and conferring powers on CGWA empowering it to exercise

powers under section 5 of the Environment (Protection) Act, 1986 for
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issuing directions and taking such measures in respect of all the
matters referred to in sub-section(2) of section 3 of the said Act; to
resort to penal provisions contained in sections 15 to 21 of the said Act
and to regulate and control, management and development of ground
water in the Country and also NCT of Delhi and to issue necessary
regulatory directions for the purpose. Section 9 of the Delhi Jal Board
Act, 1998 which empowers DJB to plan for regulate and manage the
exploitation of ground water in Delhi mandates it to do so in

consultation with CGWA.

121. This Tribunal in its Judgment dated 25.02.2022 passed in O.A.

No. 69/2022 titled as Sushil Bhatt Vs. Moon Beverages Ltd. & Ors.

observed as under:-

X X X X
117. Thus, we are clearly of the view that on the subject of
regulation of ground water, provisions of EP Act 1986, the
orders issued by Central Government under Section 3(3), and
by CGWA under section 5 and/or section 3(2) of EP Act 1986
shall hold field and on this subject Provincial legislation cannot
be brought in to impede, obstruct or deny or deprive CGWA, in
its function for protection, perseveration and sustenance of
ground water in the country....

X X X X
237. CGWA is a Statutory Authority and has statutory powers
to issue directions or take such measures as are necessary for
protecting environment. These directions are referable to EP Act
1986, enacted vide Entry 13 List 1 of Constitution and therefore
even Provincial legislations would have no competence to touch
on this subject. Undoubtedly water is in List II Entry 17 but to
the extent, the subject of ground water is part of pollution and
governed by EP Act, 1986, for the reasons already discussed
above, Provincial legislature would lack competence and it
cannot make laws in respect of subject of water, covered by EP
Act 1986 or orders, directions, rules, etc. made thereunder.

X X X X
244. CGWA, while giving directions or laying down guidelines,
had to take into consideration, and is under an obligation, to
appreciate the mandate of Supreme Court and cannot abrogate
or surrender to Provincial legislations on the ground that in
some States there are Provincial legislations with regard to
ground water and, therefore, Authorities under those
enactments will deal with the issues relating to ground water
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and CGWA has no concern particularly when on some aspects
Provincial legislations are not consistent with directions of
CGWA. It also cannot stay satisfied by issuing guidelines giving
easy access to extract ground water in OCS areas to almost all
commercial proponents. This is a failure on the part of CGWA in
discharge of its statutory duties which neither can be justified
nor appreciated.”

122. In that case this Tribunal observed in unambiguous terms that

CGWA is bound to comply with and cannot override the orders passed

by this Tribunal. The relevant para of the order is reproduced as

under:-

“238. CGWA, however, even if prevails over Provincial
legislations, cannot confer upon itself a jurisdiction so as to sit
over the orders of Tribunal. In fact, power of CGWA, which it
can exercise under Section 5 and Section 3(2), is subject to the
mandate and scheme of EP Act 1986 and if it travels beyond it
or infringes the mandate of law contained in EP Act 1986, such
direction or order of CGWA would not be valid. NGT Act 2010 is
a subsequent enactment and has jurisdiction in respect of
environmental matters and its orders have over-riding effect
over any other law. Jts orders are also binding on the
Authorities. Therefore, CGWA is bound by the directions and
orders of Tribunal. When exercising powers of issuing directions
etc., under Section 3(2) and 5 of EP Act, 1986. CGWA cannot
issue orders and direction contrary to the orders of Tribunal.”

123. It may be observed here that vide Public Notice no. 6 of 2000
CGWA declared South and South West Districts of NCT of Delhi as
“Notified Areas” and vide Public Notice no. 2 of 2006 CGWA notified
East, New Delhi, North-East, North-West and West Districts of Delhi as
‘over-exploited’ areas needing regulation. Even through, vide Public
Notice no. 6/2000 CGWA prohibited and restricted abstraction of
groundwater without prior permission from CGWA no such prohibition
and restriction was imposed vide Public Notice no. 2 of 2006 whereby
registration of groundwater structures in the notified Districts was
made compulsory. However, in view of the orders passed by this

Tribunal the prohibition and restriction on abstraction of groundwater
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without prior permission from CGWA/DJB will apply (o all the Districts
in NCT of Delhi and CGWA/DJB have to regulate drawal of

groundwater on that basis.
Directions by the Tribunal

124, In the facts and circumstances of the case following directions are

issued:-

(1) CGWA is directed to own the responsibility ol assessing status
of groundwater in terms of quality, quantity, availability for
abstraction and recharge and aid and advise DJB in regulating
drawal of ground water assessment unit wise in NCT of Delhi
by carrying out requisite scientific studies and issuing
appropriate directions/making appropriate recommendations
to DJB and the concerned Deputy Commissioner (Revenue),
who also has the designation and powers of District
Magistrate in NCT of Delhi and is referred to in this order
at some places as District Magistrate and hereafter as
Deputy Commissioner (Revenue), of each revenue area in

GNCTD and submit action taken report within three months.

(i)  All functional borewells in NCT of Delhi, which do not have
NOC from CGWA/DJB (issued by concerned Deputy
Commissioner (Revenue) of each revenue area in GNCTD) being

illegal, are ordered to be closed/sealed with immediate effect.

(iiij Concerned Deputy Commissioner (Revenue) of each revenue
area in GNCTD are directed to take action for closing/sealing of
illegal borewells already identified and also initiate proceedings

for the prosecution of the violators within three months.
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The concerned Project Proponents of new or existing borewells
sealed by the Deputy Commissioner (Revenue) of each revenue
area in GNCTD may submit application for grant of NOC to
DJB and such applications for grant of NOC be decided
expeditiously preferably within three months from the date of

submission.

DJB through Deputy Commissioner (Revenue} of the revenue
area in question is directed to take requisite action for grant of
permission for borewells in accordance with recommendations
of the concerned Executive Engineer and Advisory Committee
in accordance with groundwater level notifications,
environmental norms/guidelines and directions issued by
Hon'ble Supreme Court and this Tribunal, recover appropriate
charges for drawal of ground water and impose appro;;riate
conditions for recharge of ground water and ensure actual
implementation thereof on the ground with geo-tagging for

monitoring purpose.

DJB is directed to conduct survey from time to time for further
identification of illegal borewells and take requisite action in
respect of illegal borewells identified by further survey in
accordance with environmental laws/SOP/directions issued by

Hon'ble Supreme Court/this Tribunal.

DPCC is directed to finalize the proceedings already initiated
for imposition of environmental compensation by issuance ol
show cause notices or initiate proceedings for imposition of
environmental compensation on all the violators already

identified and pass appropriate orders for imposition of
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environmental compensation on them and make references for
recovery of environmental compensation from all the violators
on whom environmental compensation has already been

imposed in accordance with law within three months.

Government of NCT of Delhi is directed to transfer to DPCC
within three months amount of Rs. 70 crores (equal to the
amount of environmental compensation imposed by DPCC for
which recovery proceedings are pending with the officers of the
Government of NCT of Delhi for more than three years) for
utilization by DPCC for revival/restoration/rejuvenation
/creation of water bodies, rain water harvesting pits etc. and
for conservation and recharge of ground water as remediation
of environmental damage caused by illegal drawal of ground
water cannot be deferred for long periods of time to be taken by
the authorities in effecting the recovery and Government of
NCT of Delhi may thereafter recover the amount from the
violators in accordance with law or waive the recovery as

considered appropriate.

DPCC is directed to prepare and implement Action Plan, in
consultation with DJB, concerned Deputy Commissioner
(Revenue)/DM and District Advisory Committee for utilization
of (i amount equal to the amount of Environment
Compensation imposed on and to be recovered from the
violators by drawing the same from the amount of environment
compensation Iying deposited with it and (ii) amount
transferred by Government of NCT of Delhi in lieu o;" the

amount of environmental compensation to be recovered by its
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officers from the violators, for remediation of environmental
damage caused immediately as such remediation ought not to
be deferred for long periods of time likely to be taken in
recovering the amount of environmental compensation from the
violators and the amount so drawn or transferred may be

reimbursed on recovery of the amount from the violators.

(x) DJB is directed to upload with link on the main page of its

website preferably under heading ‘Groundwater Management’
entire information regarding number of applications for grant of
NoC, number of such applications filed /pending for decision,
number of such applications allowed and NoCs granted,
number of applications rejected, number of borewells which
have been granted NOC, illegal borewells which have been
closed/sealed and illegal borewells which are yet to be
closed/sealed, procedure for processing of the application for
grant of NoC for abstraction of ground water, the charges to be
levied for abstraction of ground water, the penal provisions for
punishing illegal abstraction of groundwater and liability to pay
environmental compensation for illegal abstraction of ground
water on its web site by 30.09.2024 and to update the same

within 7 days at the end of each month.

(xij DPCC is directed to upload with link on the main page of its

1

website preferably under heading ‘Groundwater Management
entire information regarding (i) proceedings initiated [or
imposition of environmental compensation on the violators (ii)
proceedings finalized for imposition of environmental

compensation on the violators; (iii) references made for
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T3
recovery of environmental compensation from the violators; (iv)
amount of environmental compensation recovered; (v) amount
of environmental compensation to be recovered; (vi) amount of
environmental : compensation utilized; (vii) amount of
environmental compensation to be utilized; (viii) activities
carried out for utilization of the amount of environmental
compensation and (ix) activities proposed to be carried out for
utilization of the amount of environmental compensation on its
web site by 30.09.2024 and to update the same within 7 days

at the end of each month therealter.

All the Deputy Commissioner (Revenue) of each revenue area in
GNCTD are directed to upload with link on the main page of
their respective websites under heading ‘Groundwater
Management’ complete information regarding (i) complaints
received regarding illegal borewells and action taken or; the
same, Minutes of the Meeting and recommendations of the
District Advisory Committee regarding the same, (ii) references
received for realization of environmental compensation and
action taken for realization of the same and (iii) remedial
measures taken for remediating environmental damage caused
on the respective website of the District Administration by
30.09.2024 and to update the same within 7 days at thc. end of

each quarter thereafter.

CGWA is directed to upload with link on the main page of its
website the information regarding the status of groundwater,
the necessity for regulation and management of groundwater

abstraction, the copies of public notices issued by CGWA and
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measures taken for regulation, management, conservation and

recharge of groundwater.

(xiv) In O.A. No. 639/2022 Pritipal Sharma Vs. Government of
NCT of Delhi & Ors. DCF (South), Delhi is directed to file
report as to the person who is alleged to have encroached upon
the forest land on which the borewell in question was [ound by

the Joint Committee to be operational.

(xv] In M.A. No. 24/2023 in 0.A. No. 33/2022 Ganesh Prasad
Vs. Government of NCT of Delhi & Ors. SDM (Dwarka), Delhi
is directed to file status report regarding recovery of

environmental compensation from the violators.

125. Our answer to the question posed in the beginning of this order
is that hands of law, as is proverbial, are very strong and no violator
whether a person or authority, can escape its hold and fold and survive

and thrive without compliance with it.

126. It is, accordingly, clarified (i} that in case of [ailure to take
requisite action as mandated by the Environmental
Laws/Norms/Notification/SOP, the Chairman and Members of D-PCC,
Chief Executive Officer of DJB and concerned Officers and concerned
Deputy Commissioner (Revenue)/DM, SDM and officers/officials will be
liable (i) to pay appropriate environmental compensation as abettors of
environmental damage caused by the  viclators due to
negligence/inaction on their part in taking of prompt action against the
violators; (ii) to prosecution under Section 26 of the NGT Act 2010 and
(iii) arrest and detention in Civil Prison under Section 25 of the NGT Act

2010 for execution of the orders passed by this Tribunal.
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127. It may be observed here that in O.A. No. 89/2021 titled as Varun
Vs. Government of NCT of Delhi & Ors, this Tribunal while disposing

of the application vide order dated 08.04.2021 observed as under:- -

“1. This application seeks injunction against illegal withdrawal
of ground water by 536 hotels operating in Paharganj area of
Delhi of which list has been filed. The applicant has relied upon
Judgment of this Tribunal dated 20.07.2020 in O.A. No.
176/2015, Shailesh Singh v. Hotel Holiday Regency,
Moradabad & Ors. to the effect that ground water extraction
has to be regulated as per orders of the Hon’ble Supreme Court
in MC Mehta vs UQI, 1997 11 SCC 312, Regulation requires
that such extraction is allowed ensuring replenishment and that
ground water table does not get depleted. The Tribunal having
already adjudicated upon the question of law, the matter is
only of execution which issue needs to be looked into by the
concerned statutory authorities, in accordance with law.

2. Since the present application on multiple causes of action is
not permissible as per statutory procedural rules, we permit the
applicant to move the concerned SDMs or other authorities and
the Chief Secretary, Delhi, who have to enforce/oversee the
compliance of norms on the subject.

The application is disposed of.”

128. E.A. No. 11/2023 has been filed in O.A. No., 89/2021 titled as
Varun Vs. Government of NCT of Delhi & Ors. for execution of order
dated 08.04.2021 in respect of illegal withdrawal of groundwater by 536
hotels operating in Paharganj area of Delhi. In the above mentioned EA,
this Tribunal is considering the questions as to the authority
responsible for regulating the ground water extraction in Delhi and
validity of voluntary disclosure scheme and permissibility of extraction
of groundwater under the same. The above said case is now fixed for

hearing on 03.09.2024.

129. It may be added here that by this order we do not purport to
consider and determine the issues involved in above mentioned case

and we are considering issuance of the directions on the basis of
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statutory provisions and directions under Section 5 of the Environment
(Protection) Act, 1986 having statutory force, SOP prepared, directions
already issued by the Chief Secretary, Government of NCT of Delhi and

directions issued by this Tribunal.

130. However, it is clarified that the directions issued by this Tribunal
by this order passed in both the cases O.A. No. 639/2022 titled as
Pritipal Sharma Vs. Government of NCT of Delhi & Ors. and M.A.
No. 24/2023 in 0.A. No. 33/2022 Ganesh Prasad Vs. GNCTD & Ors.,
regarding closing of the borewells, prosecution of the concerned Project
Proponents and imposition of the environment compensation will not
apply to 536 hotels regarding which E.A. No. 11/2023 in O.A. No.
89/2021 titled as Varun Vs, Government of NCT of Delhi & Ors. is

pending before this Tribunal and is fixed for hearing on 03.09.2024.

131. Action taken reports with respect to other illegal borewells be [iled
- by the the Member Secretary CGWA; the Chief Executive Olfficer DJB;
the Member Secretary, DPCC, all the Deputy Commissioners
(Revenue)/District Magistrates in NCT of Delhi, DCF (South), Delhi and
SDM (Dwarka), Delhi as directed above at least one week before the date

of hearing hereby fixed.

132. LA. No. 293/2023 in 0.A. 639/2022 was filed for exemption of
personal appearance of Chief Executive Officer, DJB which was allowed
vide order dated 19.04.2023. [.A. No. 02/2023 in O.A. No. 33/2022 was
filed by DJB for extension of ti‘lrec weeks time for submission of the
report which was allowed vide order dated 04.01.2024 but pendency of
the same has been shown in the cause list and disposal of the same be

recorded /uploaded as per the orders already passed.

925
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133. List on 06.01.2025 for further consideration.

134. A copy of this order be sent by email to the Chief Secretary,
Government of NCT of Delhi; the Member Secretary CGWA; the Chief
Executive Officer DJB; the Member Secretary, DPCC and all the Deputy
Commissioner (Revenue)/District Magistrates in NCT of Delhi, DCF

(South), Delhi and SDM (Dwarka), Delhi for requisite compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

August 28th, 2024
AG
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R DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI ° /‘;ﬁ
| == OFFICE OF THE CHIEF ENGINEER (GW) o

ROOM NO. 113, VARUNALAYA PU-H, KAROL BAGH, NEW DELHI-05
E-mall: cepwdib@amail.com,

NO. DJB/CE (6W)/2024/ §93 Jo [600 | Dated: - 08.11.2024

To

The District Magistrate (South)
M B Road Saket,
Delhi-110068

Subject: Compliance. of Orders of Hon'ble NGT dated 28.08.2024

Ref No:- 1. LA.No. 293/2023 titled Pritpal Sharma vs Government of NCT of Delhi
and Ors,
2. NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 12022) in the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.
Sir/Madam,
This is in reference to the connected matters in Original Application No. 639/2022
(1A No.293/2023) titled as Pritpal Sharma Versus Government of NCT of Delhi & Ors. and
in 0.A. No. 33/2022 ( 1.A. No. 02/2024 ) titled as Ganesh Prasad Versus Government of NCT
of Dethi & Ors. Both the matters were listed on 28.08.2024 for the pronouncement of fina!
orders. The Hon'ble Tribunal has given certain directions under para 124 and 126 of the
order to the departments concerned and DJB.

You are hereby requested to take urgent appropriate action as per order of Hon’ble

NGT

Encl. 1. Copy of Order of Hon'ble NGT dtd.28.08.2024. ) /‘
(Gajender Tomar)

CE(GW)/Nodal Officer

Cooy to:-

1. PSto CEQ, DIB for kind information.

2. Addl. CEO for kind information.

3. CEN{Water '

4,

CE{West)/CE{East){Central){North)/ (South ) to take necessary action in compliance of the order
of the Hon'ble NGT. It is also requested to coordinate with the concerned District Magistrates for
survey, sealing of illegal bore wells and to submit the updated action taken report within 02
weeks.

5. Member (Secretary, DPCC) with the request to coordinate with DIB and District Magistrates for
compliance of the arders of the Hon'ble NGT.

£. Member (Secratary), CGWA with the reaues! to coardinate with DJB and District

Magistrates for compliance of the orders of the Hon'ble NGT.

7. DCF (South) with the request to cocrdinate with DJB and District Magistrates for compliance of
the oraers of the Hon'ble NGT.

CE{G dal Officer

. Scanned with OKEN Scanner
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v . ‘ DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI

S OFFICE OF THE CHIEF ENGINEER (GW)

ROOM NO. 113, VARUNALAYA PH-1I, KAROL BAGH, NEW DELHI-05
E-mall: cepydih@gmail.com,

NO. DIB/CE (GW)/2024/ [&T] 70 [ 002 Dated: - 08.11.2024
To , .

The District Magistrate (North)
G. T. Karnal Road,Alipur,
Delhi-110036 .

Subject: Compliance of Orders of Hon'ble NGT dated 28.08.2024

Ref No:- 1. I.A.No. 293/2023 titled Pritpal Sharma vs Government of NCT of Delhi
and Ors.
2. NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 12022) in the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.
Sir/Madam,
This is in reference to the connected matters in Original Application No.639/2022

(1.A. No. 293/2023) titled as Pritpal Sharma Versus Government of NCT of Delhi & Ors. and
In O.A, No. 33/2022 ( 1.A. No. 02/2024 ) titled as Ganesh Prasad Versus Government of NCT
of Geihi & Ors. Both the matters were listed on 28.08.2024 for the pronouncement of final
erders, The Hon'ble Tribunal has given certain directions under para 124 and 126 of the
order to the departmen:cs concerned and DJB.

You are hereby requested to take urgent appropriate action as per order of Hon’ble

NGT
Enci. 1. Copy of Order of Hon'ble NGT dtd.28.08.2024. % /
(Gajender)romar)
CE(GW|)/Nodal Officer
Copy to:-

1. PS to CEQ, DIB for kind information. ’
2. Addl. CEO for kind information. 1
3. CEN(Water _
4. CE(West)/CE(East){Central)(North)/ (South }.to take necessary action in compliance of the order
of the Hon'ble NGT. It is also requested to coordinate with the concerned District Magistrates for
survey, sealing of illegal bore wells and to submit the updated action taken report within 02
weeks.

5. Member (Secretary, BPCC) with the request to coordinate with DIB and District Magistrates for
compliance of the orders of the Hon'ble NGT.

6. Member {Secretary), CGWA with the request to coordinate with DJE and District

Magistrates for compliance of the orders of the Hen'ble NGT.

7. DCF (South) with the reguest to coordinate with DJB and District Magistrates for compliance of
the orders of the Hon'ble NGT.

5] ¢

¢

CE(G dal Officer
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':ﬁ.‘f DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI
- OFFICE OF THE CHIEF ENGINEER (GW)

ROOM NO. 113, VARUNALAYA PH-II, KAROL BAGH, NEW DELHI-05
E-mail: cepwdibh@amail.com,

NO. DIB/CE (GW)/2024/ { 0‘0? +0 1016 Dated: - 08.11.2024

To

The District Magistrate (West)
Plot No. 3, Shivaji Park, Raja Garden
New Delhi-110095

Subject: Compliance of Orders of Hon'ble NGT dated 28.08.2024

Ref No:- 1. 1.A.No. 293/2023 titled Pritpal Sharma vs Government of NCT of Delhi
and Ors. _
2. NGT (Principal Bench) (MA No. 24/2023 in OA nc. 33 12022) in the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.
Sir/Madam,
This is in reference to the connected matters in Original Application No.639/2022

(1.A. No. 293/2023) titled as Pritpal Sharma Versus Government of NCT of Delhi & Ors. and
in O.A. No. 33/2022 ( 1.A. No. 02/2024 ) titled as Ganesh Prasad Versus Government of NCT
of Delhi & Ors. Both the matters were listed on 28.08.2024 for the pronouncement of final
orders. The Hon'ble Tribunal has given certain directions under para 124 and 126 of the
order to the departments concerned and DJB.

You are hereby requested to take urgent appropriate action as per order of Hon'ble

NGT
Encl. 1. Copy of Order of Hon'ble NGT dtd.28.08.2024. S/A, //—
(Gajender Tomar)
CE(GW)/Nodal Officer
Copy to:-

1. PS to CEOQ, DJB for kind information.

2. Addl. CEO for kind information.

3. CEN(Water

4. CE(West)/CE(East)(Central)(North)/ (South ) to take necessary action in compliance of the order
of the Hon'ble NGT. It is also requested to coordinate with the concerned. District Magistrates for
survey, sealing of illegal bare wells and to submit the updated action taken report within 02
weeks.,

5. Member (Secretary, DPCC} with the request to coordinate with D.!E_t and District Magistrates for
compliance of the orders of the Hon'ble NGT.

6. Member (Secretary), CGWA with the request to coordinate with DJB and District

Magistrates for compliance of the orders of the Hon'ble NGT.

7. DCF (South) with the request to coordinate with DIB and District Magistrates for compliance of
the orders of the Hon'ble NGT, i

b /C.. CE(GW al Officer.

2 Scanned with OKEN Scanner
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() | DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI | /&=
= -~ OFFICE OF THE CHIEF ENGINEER (GW) e S
ROOM NO. 113, VARUNALAYA PH-II, KAROL BAGH, NEW DELHI-05
,- E-mail: cepwdib@gmail.com, !
NO. DIB/CE (6W)/2024/ |¢5 | 4 029 Dated: - 08.11.2024

To

The District Magistrate (East)
L.M Bandh, Shastri Nagar,
Delhi-110031

Subject: Compliance of Orders of Hon'ble NGT dated-28.08.2024

Ref No:- 1. I.A.No. 293/2023 titled Pritpal Sharma vs Government of NCT of Delhi
and Ors, '
2. NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 12022) in the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.
Sir/Madam,
This is in reference to the connected matters in Original Application No.639/2022

(1.A. No. 293/2023) titled as Pritpal Sharma Versus Government of NCT of Delhi & Ors. and
In O.A. No. 33/2022 { 1.A. No. 02/2024 ) titled as Ganesh Prasad Versus Government of NCT
of Delhi & Ors. Both the matters were listed on 28.08.2024 for the pronouncement of final
orders. The Hon'ble Tribunal has given certain directions under para 124 and 126 of the
order to the departments concerned and DJB.

[l

You are hereby requested to take urgent appropriate action as per order of Hon’ble

NGT
Encl. 1. Copy of Order of Hon'ble NGT dtd.28.08.2024. C/A "
(Gajender Tomar)
CE{GW)/Nodal Officer
Copy to:-

1. PS to CEO, DIB for kind information.

2. Addl. CEO for kind information.

3. CEN{Water

4. CE(West)/CE(East)(Central){North)/ (South } to take necessary action in compliance of the order

of the Hon'ble NGT. It is also requested to coordinate with the concerned District Magistrates for

survey, sealing of illegal bore wells and to submit the updated action taken report within 02

weeks,

5. Member (Secretary, DPCC) with the request to coardinate with DJB and District Magistrates for
compliance of the orders,of the Hon'ble NGT.

6. Member (Secretary), CGWA with the request to coordinate with DIB and District

Magistrates for compliance of the orders of the Hon'ble NGT.

7. DCF {South) with the request to coordinate with DIB and District Magistrates for compliance of .
the orders of the Hon'ble NGT. ' '

07_ B . ) CE(GW)/Ndadal Officer

_J: Scanned with OKEN Scanner
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b DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI | /&=
g OFFICE OF THE CHIEF ENGINEER (GW) W

ROOM NO. 113, VARUNALAYA PH-II, KAROL BAGH, NEW DELHI-05
E-mail: cepwdib@amail.com,

NO. DJB/CE {GW)/2024/ 1625 o {03 i Dated: - 08.11.2024

To

The District Magistrate (North-East)
Block E 5, Nand Nagri, Seemapuri,
New Delhi, Delhi, 110093

Subject: Compliance of Orders of Hon'ble NGT dated 28.08.2024

Ref No:- 1. I.A.No. 293/2023 titled Pritpal Sharma vs Government of NCT of Delhi
and Ors.
2. NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 12022) in the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.
Sir/Madam,
This is in reference to the connected matters in Original Application No.639/2022

(L.A. No. 293/2023) titled as Pritpal Sharma Versus Government of NCT of Delhi & Ors. and
in O.A. No. 33/2022 ( 1.A. No. 02/2024 ) titled as Ganesh Prasad Versus Government of NCT
of Delhi & Ors. Both the matters were listed on 28.08.2024 for the pronouncement of final

orders. The Hon'ble Tribunal has given certain directions under para 124 and 126 of the
order to the departments concerned and DJB.

You are hereby requested to take urgent appropriate action as per order of Hor'ble

NGT
Encl. 1. Copy of Order of Hon'ble NGT dtd.28.08.2024. " /
(Gajender Tomar)
CE(GW)/Nodal Officer
Copy to:-

1. PS to CEO, DIB for kind information.

2. Addl. CEO for kind information,

3. CEN(Water

4. CE{West)/CE(East)(Central)(North)/ (South ) to take necessary action in compliance of the order
of the Hon'ble NGT. It is also requested to coordinate with the concerned District Magistrates for
survey, sealing of illegal bore wells and to submit the updated action taken report within 02
weeks.

5. Member (Secretary, DPCC) with the request to coordinate with DIJB and District Magistrates for
compliance of the orders of the Hon'ble NGT.

6. Member (Secretary), CGWA with the request to coordinate with DJB-and District

Magistrates for compliance of the orders of the Hon'ble NGT.

7. DCF (South) with the request to coordinate with DJB and District Magistrates for compliance of
the orders of the Hon'ble NGT.

6/< CE(GW}/J;OE\{a%)fﬁcer
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4 | DELHIJAL BOARD: GOVT.OF N.CT. OF DELHI
o J OFFICE OF THE CHIEF ENGINEER (Gw)

ROOM NO. 113, VARUNALAYA PH-1I, KAROL BAGH, NEW DELHI-05

[ E-mail: ceewdib@gmail.com,

NO. DIB/CE (GW)/2024/ [ 53 3 F5 [o4a, o Dated: - 08.11.2024
To ‘

The District Magistrate (North-West)
D. C. Office complex,Kanjhawala
New Delhi-110081

Subject: Compliance of Orders of Hon'ble NGT dated 28.08.2024

Ref No:- 1. I.A.No. 293/2023 titled Pritpal Sharma vs Government of NCT of Delhi
and Ors.
2. NGT (Principal Bench) (MA No. 24/2023 in Oﬁi no. 33 12022) in the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.
Sir/Madam, .
This is in reference to the connected matters in Original Application No0.639/2022

(1.A. No. 293/2023) titled as Pritpal Sharma Versus Government of NCT of Delhi & Ors. and
In O.A. No. 33/2022 ( 1.A. No. 02/2024 ) titled as Ganesh Prasad Versus Government of NCT
of Delhi & Ors. Both the matters were listed on 28.08.2024 for the pronouncement of final
orders. The Hon'ble Tribunal has given certain directions under para 124 and 126 of the
order to the departments concerned and DJB.

You are hereby requested to take urgent appropriate action as per order of Hon’ble

NGT
Encl. 1. Copy of Order of Hon'ble NGT dtd.28.08.2024. Y i
(Gajender Tomar)
CE{GW)/Nodal Officer
Copy to:-

1. PS to CED, DJB for kind information.

2. Addl. CED for kind information.

3. CEN(Water

4. CE{West)/CE(East)(Central)(North)/ (South ) to take necessary action in compliance of the order
of the Hon'ble NGT. It is also requested to coordinate with the concerned District Magistrates for
survey, sealing of illegal bore wells and to submit the updated action taken report within 02
weeks. *

5. Member (Secretary, PPCC) with the request to coordinate with DJB and District Magistrates for
compliance of the orders of the Hon'ble NGT.

6. Member (Secretary), CGWA with the request to coordinate with DJB and District

Magistrates for compliance of the orders of the Hon'ble NGT. '

7. DCF (South) with the request to coordinate with DJB and District Magistrates for compliance of
the orders of the Hon'ble NGT.

O‘{/ . | CE{GW}/Nadal Officer
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T " DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI
-

OFFICE OF THE CHIEF ENGINEER (GW)
ROOM NO. 113, VARUNALAYA PII-1I, KAROL BAGH, NEW DELHI-05
‘ E-mail: cepwdib@agmail. com,

NO. DIB/CE (GW)/2024/ / O <jr L 5 ch Dated: - 08.11.2024
To

The District Magistrate (South-West)
Old Terminal tax Building, Kapaskhera
New Delhi-110037

Subject: Compliance of Orders of Hon'ble NGT dated 28.08.2024

Ref No:- 1. 1.A.No. 293/2023 titled Pritpal Sharma vs Government of NCT of Delhi
and Ors,
2. NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 12022) in the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.
Sir/Madam,
This is in reference to the connected matters in Original Application No.639/2022

(L.A. No. 293/2023) titled as Pritpal Sharma Versus Government of NCT of Delhi & Ors. and
In O.A. No. 33/2022 ( 1.A. No. 02/2024 ) titled as Ganesh Prasad Versus Government of NCT
of Delhi & Ors. Both the matters were listed on 28.08.2024 for the pronouncement of final
orders. The Hon'ble Tribunal has given certain directions under para 124 and 126 of the
order to the departments concerned and DJB.

You are hereby requested to take urgent appropriate action as per arder of Hon’ble

NGT
Encl. 1. Copy of Order of Hon'ble NGT dtd.28.08.2024. /-’
(Gajender Tomar)
CE(GW)/Nodal Officer
Copy to:-

1. PS 1o CEQ, DIB for kind information.

2. Addl. CEQ for kind information.

3. CEN(Water

4. CE(West)/CE(East)(Centrai){North)/ (South ) to take necessary action in compliance of the order
of the Hon'ble NGT. It is also requested to coordinate with the concerned District Magistrates for
survey, sealing of illegal bore wells and to subrmit the updated action taken report within 02
weeks,

5. Member (Secretary, DPCC) with the request to coordinate with DJ& and District Magistrates for
compliance of the orders of the Hon'ble NGT.

6. Member (Secretary), CGWA with the request to coordinate with DJB and District

Magistrates for compliance of the orders of the Hon'ble NGT.

7. DCF (South) with the request to coordinate with DJB and District Magistrates for compliance of
the orders of the Hon'ble NGT.

6_7 ¢ CE(G odal Officer
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TS DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI Z‘gs:
a — OFFICE OF THE CHIEF ENGINEER (GW) st P
ROOM NO. 113, VARUNALAYA PH-II, KAROL BAGH, NEW DELHI-05
E-mail: copwdih@gmail.com,
NO. DJB/CE (6W)/2024/ [ 6 TG 4o [ 0OS g, Dated: - 08.11.2024

To

The District Magistrate (South-East)
Old Gargj College Building,

Amar Colony, Lajpat Nagar
Delhi-110024

Subject: Compliance of Orders of Hon'ble NGT dated 28.08.2024

Ref No:- 1. LA.No. 293/2023 titled Pritpal Sharma vs Government of NCT of Delhi
and Ors.
2. NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 12022) in the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.
Sir/Madam,
This is in reference to the connected matters in Original Application No.639/2022

(1.A. No. 293/2023) titled as Pritpal Sharma Versus Government of NCT of Delhi & Ors. and
In O.A. No. 33/2022 { 1.A. No. 02/2024 ) titled as Ganesh Prasad Versus Government of NCT
of Delhi & Ors. Both the matters were listed on 28.08.2024 for the pronouncement of final
orders. The Hon'ble Tribunal has given certain directions under para 124 and 126 of the
order to the departmepts concerned and DIB.

You are hereby requested to take urgent appropriate action as per order of Hon'ble

NGT
Encl. 1. Copy of Order of Hon'ble NGT dtd.28.08.2024. _
4] ~—~
(Gajender Tomar)
CE(GW)/Nodal Officer

Copy to:-

1. PS to CEOQ, DIB for kind information.

2. Addl. CEO for kind information.

3. CEN(Water

4. CE(West)/CE(East)(Central)(North)/ (South ) to take necessary action in compliance of the order
of the Hon'ble NGT. It is also requested to coordinate with the concerned District Magistrates for
survey, sealing of illegal bore wells and to submit the updated action taken report within 02
weeks. _
5. Member (Secretary, DPCC) with the request to coordinate with DJB and District Magistrates for
compliance of the orders of the Hon'ble NGT.

6. Member (Secretary), CGWA with the request to coordinate with DJB and District

Magistrates for compliance of the orders of the Hon'ble NGT.

7. DCF (South) with the request to coordinate with DJB and District Magistrates for compliance of
the orders of the Hon’ble NGT.

CSZ ¢ CE(GW)/ Nodal Officer
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A DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI
e OFFICE OF THE CHIEF ENGINEER (GW)
ROOM NO. 113, VARUNALAYA PH-1I, KAROL BAGH, NEW DELHI-05
E-mail: cegwdib@gmail.com,
NO. DJB/CE (GW)/2024/ | 0 S} &t 06, Dated: - 08.11.2024
To

The District Magistrate (Shahdara)
Office complex Nand Nagari,
Delhi-110095

Subject: Compliance of Orders of Hon'ble NGT dated 28.08.2024

Ref No:- 1. .LA.No. 293/2023 titled Pritpal Sharma vs Government of NCT of Delhi
and Ors.
2. NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 12022) in the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.
Sir/Madam, L
This is in reference to the connected matters in Original Application No.639/2022

(1.A. No. 293/2023) titled as Pritpal Sharma Versus Government of NCT of Delhi & Ors. and
In O.A. No. 33/2022 ( 1.A. No. 02/2024 ) titled as Ganesh Prasad Versus Government of NCT
of Delhi & Ors. Both the matters were listed on 28.08.2024 for the pronouncement of final
orders. The Hon'ble Tribunal has given certain directions under para 124 and 126 of the
order to the departments concerned and DJB.

You are hereby requested to take urgent appropriate act:on as per order of Hon’ble

NGT
Encl. 1. Copy of Order of Hon'ble NGT dtd.28.08.2024. ok /
(Gajender Tomar)

CE(GW)/Nodal Officer

Copy to:-

1. PS to CEOQ, DIB for kind information.

2. Addl. CEO for kind information,

3. CEN(Water

4. CE(West)/CE(East)(Central)(North)/ (South ) to take necessary action in compliance of the order

of the Hon'ble NGT. It is also requested to coordinate with the concerned District Magistrates for
survey, sealing of illegal bore wells and to submit the updated action taken report within 02
weeks. !

5. Member (Secretary, DPCC) with the request to coordinate with DIB and District Magistrates for
compliance of the orders of the Hon'ble NGT.

6. Member {Secretary), CGWA with the request to coordinate with DJB.and District

Magistrates for compliance of the orders of the Han'ble NGT.

7. DCF {South) with the request to coordinate with DJB and District Magistrates for compliance of
the orders of the Hon'ble NGT.

6]

CE(G) dal Officer
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J .
Y, DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI | /&=
-— OFFICE OF THE CHIEF ENGINEER (GW) -
ROOM NO. 113, VARUNALAYA PH-II, KAROL BAGH, NEW DELHI-05
E-mail: cegwdib@®gmail.com,
NO. DIB/CE (6W)/2024/ /o> €5 o / Ly _ Dated: - 08.11.2024
To

The District Magistrate (Central)
14, Daryaganj,
New Delhi-110002

Subject: Compliance of Orders of Hon'ble NGT dated 28.08.2024

Ref No:- 1. I.A.No. 293/2023 titled Pritpal Sharma vs Government of NCT of Delhi
and Ors.
2. NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 12022) in the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.
Sir/Madam, ,
This is in reference to the connected matters in Original Application No.639/2022

(1.A. No. 283/2023) titled as Pritpal Sharma Versus Government of NCT of Delhi & Ors. and
In O.A. No. 33/2022 ( 1.A. No. 02/2024 ) titled as Ganesh Prasad Versus Government of NCT
of Delhi & Ors. Both the matters were listed on 28.08.2024 for the pronouncement of final
orders. The Hon'ble Tribunal has given certain directions under para 124 and 126 of the
order to the departments concerned and DJB.

You are hereby requested to take urgent appropriate action as per order of Hon’ble
NGT ¥

Encl. 1. Copy of Order of Hon'ble NGT dtd.28.08.2024. - o

(Gajender Tomar}
CE(GW)/Nodal Officer

Copy to:-

1. PS to CEO, DJB for kind information.

2. Addl. CEO for kind information.

3. CEN(Water

4. CE(West)/CE(East)(Central){North)/ (South ) to take necessary action in compliance of the order
of the Hon'ble NGT. It is also requested to coordinate with the concerned District Magistrates for
survey, sealing of illegal bore wells and to submit the updated action taken report within 02

weeks.
5. Member (Secretary, DPCC) with the request to coordinate with DJB and District Magistrates for

compliance of the orders of the Hon'ble NGT.
6. Member (Secretary), CGWA with the request to coordinate with DJB and District

Magistrates for compliance of the orders of the Hon'ble NGT. ‘
7. DCF (South) with the request to coordinate with DJB and District Magistrates for compliance of

the orders of the Hon'ble NGT.

G/ < . CE /MNedal Officer

o
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2 DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI | /&=
— OFFICE OF THE CHIEF ENGINEER (GW) 5t
ROOM NO. 113, VARUNALAYA PH-II, KAROL BAGH, NEW DELHI-05
E-mall: cegwdib@gmall.com,
NO. DIB/CE (GW)/2024/ [0 +8 {0 [0S0, Dated: - 08.11.2024

To

The District Magistrate (New Delhi District)
Jam Nagar House, Shahjahan Road,
Delhi-110011

Subject: Compliance of Orders of Hon'ble NGT dated 28.08.2024

Ref No:- 1. LA.No. 293/2023 titled Pritpal Sharma vs Government of NCT of Delhi
and Ors.
2. NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 12022) in the
matter of Ganesh Prasad Vis Govt of NCT of Delhi and Ors.
Sir/Madam, ‘
This is in reference to the connected matters in Original Application No.639/2022

(1.A. No. 293/2023) titled as Pritpal Sharma Versus Government of NCT of Delhi & Ors. and
In O.A. No. 33/2022 ( 1.A. No. 02/2024 ) titled as Ganesh Prasad Versus Government of NCT
of Delhi & Ors. Both the matters were listed on 28.08.2024 for the pronouncement of final
orders. The Hon'ble Tribunal has given certain directions under para 124 and 126 of the
order to the departments concerned and DJB.

You are hereby requested to take urgent appropriate action as per order of Hon’ble

NGT
Encl. 1. Copy of Order of Hon'ble NGT dtd.28.08.2024. % /
(Gajender Tomar)
CE(GW)/Nodal Officer
Copy to:-

1. PS to CEQ, DJB for kind information.

2. Addl. CEO for kind information.

3. CEN(Water !

4. CE{West)/CE(East){Centralj(North)/ (South ) to take necessary action in compliance of the order
of the Hon'ble NGT. It is also requested to coordinate with the concerned District Magistrates for
survey, sealing of illegal bore wells and to submit the updated action taken report within 02
weeks.

5. Member (Secretary, DPCC) with the request to coordinate with DJB and District Magistrates for
compliance of the orders of the Hon'ble NGT.

6. Member (Secretary), CGWA with the request to coordinate with DJB end District

Magistraies for compliance of the orders of the Hon'ble NGT.

7. DCF (South) with the request to cocrdinate with DIB and District Magistrates for compliance of
the orders of the Hon'ble NGT.

(57 . CE(GW]/Npdal Cfficer
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DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI

OFFICE OF THE

SUPERINTENDING ENGINEER(M)-9

COMMAND TANK NO. 04, SECTOR-20, DWARKA,

NEW DELHI-IIOD?S
E-Mail: - acem9dib@gmail.com /Ph. No. 011-20892536

NO.D3IB/ SE (M)-9/2024/ 31 { 4o 22\

To

379

. District Magistrate (South-West)
Old Terminal Tax Building
Kapashera
New Delhi-110037

fex
-

Dated: |) \ \1 ].,L\.'

Subject: Sealing of Illegal Borewells, in the matter of OA no. 639/2022 Pritpal Sharma
Vs. Govt. of NCT of Delhi and Ors.

Ref No- Hon'ble NGT (Principal Bench) Order, dated: 28.08.2024 (OA No. 639/2022) in the matter
of Pritpal Sharma Vs. Govt. of NCT of Delhi and Ors.

Sir,

N

DOH: 06.01.2025

Please find enclosed herewith the list of the illegal borewells under SE (M)-9 Circle of DJB. In the
above matter Hon’ble NGT has directed to seal the remaining illegal borewells and to file the Action
Taken Report at least one week before the date of hearing i.e. 06.01.2025.

You are therefore requested to direct the concerned SDMs for convening a meeting of the
joint team with DJB Executive Engineers immediately to expedite the sealing of remaining lllegal
borewells and also to reconcile the data of identified and sealed/closed/unsealed illegal borewells
The Executive Engineers concerned of our Circle are as under:

S.No. | Name of Executive | Area under their | Contact Details
Engineer jurisdiction
1, Sh, Satish Kumar | Matiala AC, | Office No-
Saini, EE (D)-091 Najafgarh AC Mob No. 9650105691,
Mail ID:
eem34najafgarh@gmail.com
2, Sh. Munish Kumar, EE | Dwarka AC, | Office No. 0115547658
(D)-092 Palam AC, | Mob No. 9650291227
Bijwasan AC E-Mail ID:
eesouthwestljanakpuri@gmail.com

This may be treated as most urgent please.

An early action in this matter is solicited,

S f et

SUPERINTENDING ENGINEEER (M)-9



s T —— =

Copy for information to: - =
1. CE (South)
2. CE(GW)
__-3—S8E(M)-8- with request to send similar letter to DM (South-West) for his area under
jurisdiction.

4, All EEs (M)-9 to pursue

SUPERINTENDING ENGINEEER (M)-9
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DELHI JAL BOARD: GOVT. OF NCT OF DELHI / Rfi"
OFFICE OF THE CHIEF ENGINEER (GW) ] _.|-.i'-__
ROOM NO. 412, VARUNALAYA PHASE-1, KAROL BAGH, ) :“‘_' Y
T NEW DELHI-110005 A4 Haie!
Dethi Jal oned email : dib.cegwdjb@gmail.com
NO. DJB/CE(GW)/2024/ 8:}3 Dated: 12.11.2024
To

The District Magistrate (West),
Govt. of NCT of Delhi,

Raja Garden,

New Delhi - 110027

Subject: Compliance of Orders of Hon’ble NGT dated 28.08.2024

Ref No:- 1. lLA.No. 293/2023 titled Pritpal Sharma vs Government of NCT of
Delhi & ors.
2. NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 /2022) in the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.
R/Madam,

This is in reference to the connected matters in Original Application N0.639/2022 (I.A. No.
293/2023) titled as Pritpal Sharma Versus Government of NCT of Delhi & Ors. and In O.A. No.
33/2022 ( ILA. No. 02/2024 ) titled as Ganesh Prasad Versus Government of NCT of Delhi &
Ors. Both the matters were listed on 28.08.2024 for the pronouncement of final orders. The Hon'ble
Tribunal has given certain directions under para 124 of the order to the departments concerned and
DJB is required to take necessary action and file a report of the action taken as per para 126 of the
order as per directions of the Hon'ble Tribunal. The copy of the final order is enclosed herewith for
reference and necessary action.

Accordingly, you are requested to take urgent actions for sealing of illegal borewells, grant of
NOCs to the project proponents of new and existing borewells sealed by DM office, recovery of
appropriate charges for drawl of ground water & imposition of appropriate conditions for recharge of
ground water, environmental compensation, preparation and implementation of action plan in
consultation with DJB, uploading link on the main page of website for actions to be taken by the Dy.
Commissioner (Revenue) and other directions given by the Hon'ble NGT in this matter.

Encl. 1. Copy of Order of Hon’ble NGT dtd.28.08.2024.

" V7
(DALBIR SINGH)
SUPERINTENDING ENGINEER {M)-8
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DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI |

OFFICE SUPRE. ENGINEER (C)-10
| ENGINEERS BHAWAN, 2:FLOOR, ANDREWS GAN],
NEAR MOOLCHAND CROSSING, NEW DELHI 110049

e Mail ID:- acem10.djb@gmail.com

No.DJB/SE(C)-10/2024/ S (& Date: (¥ .11.2024

To

District Magistrate (Central)
L4, Padam Chand Marg, Daryaganj,
New Delhi, Delhi, 110002

Subject: Sealing of Illegal Borewells, in the matter of OA no. 639/2022 Pritpal Sharma
Vs. Govt. of NCT of Delhi and Ors.

Ref No- Hon'ble NGT (Principal Bench) Order, dated: 28.08.2024 (OA No. 639/2022) in the matter
of Pritpal Sharma Vs. Govt. of NCT of Delhi and Ors.

NDOH: 06.01.2025
Sir,

[n the above matter Hon'ble NGT has directed to seal the remaining illegal borewells and to
file the Action Taken Report at least one week before the date of hearing i.e. 06.01.2025.

You are therefore requested to direct the concerned SDMs for convening a meeting of the
Jomnt team with DJB Executive Engineers immediately to expedite the sealing of remaining illegal
borewells and also to reconcile the data of identified and sealed/closed/unsealed illegal borewells
The Executive Engineers concerned of our Circle are as under:

[ S.No. | Name of Executive Engineer Area under their | Contact Details ‘
| jurisdiction
1. [ Sh.R G Saraswat, EE (D)-101 | Jangpura AC, | Office No- |
i Kasturba Nagar AC | Mob No. 9650290807, |
Mail ID:

i eed101djb@gmail.com

8 | Sh. N K Verma, EE (D)-102 Malviya Nagar AC, | Office No.
| R.K. Puram AC Mob No. 9650094325
| E-Mail ID:

| ‘ eed102djb@grmail.com

[ 3. | Sh. Naresh Kumar, EE (D)-103 | Ambedkar Nagar AC, | Office No.
; i Greater Kailesh AC, | Mob No. 9650425566 |
| | Kalkaji AC E-Mail ID:

eed103djb@gmail.com |
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This may be treated as most urgent please,

An early action in this matter is solicited.

Copy for information to: -

1. CEASouth)
‘XE/[(GW}

p)
3. Al EEs (C)-10 to pursue

< 3 4.
SUPERINTENDING ENGINEEER (C)-10

e

-
SUPERINTEN n&%t’ng;y,g
—-"""'-’._F_-' 4

]

\
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Diary Ne. //7‘3 L werncoma 43

DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI

OFFICE SUPRE. ENGINEER (C)-10

ENGINEERS BHAWAN, 2FLOOR, ANDREWS GANJ,

g™ NEAR MOOLCHAND CROSSING, NEW DELHI 110049
Mail ID:- acem10.djbwgmail.com

No.DJB/SE(C)-10/2024/ S Date: 18.11.2024

To

District Magistrate (South-East)

OLD GARGI COLLEGE BUILDING,
BEHIND OF LSR COLLEGE,

LAJPAT NAGAR IV, NEW DELHI-110024

Subject: Sealing of Illegal Borewells, in the matter of OA no. 639/2022 Pritpal Sharma
Vs. Govt. of NCT of Delhi and Ors.

Ref No- Hon'ble NGT (Principal Bench) Order, dated: 28.08.2024 (OA No. 639/2022) in the matter
of Pritpal Sharma Vs. Govt. of NCT of Delhi and Ors,

NDOH: 06.01.2025

In the above matter Hon'ble NGT has directed to seal the remaining illegal borewells and to
file the Actlon Taxen Report at least one week pefore the date of hearing 1.e. 06.01.2025,

You are therefore requested to direct the concerned SDMs for convening a meeting of the
joint team with DIB Executive Engineers immediately to expedite the sealing of remaining illegal
borewells and also to reconcile the data of identified and sealed/closed/unsealed illegal borewells
The Executive Engineers concerned of our Circle are as under:

i S.No. i Name of Executive Engineer | Area u ﬁder—t}1é-ii'—i_ Contact Details |
| ' jurisdiction { ’
[ 1. | Sh. R G Saraswat, EE (D)-101 | Jangpura AC, | Office No- |
Kasturba Nagar AC Mob No. 9650290807,
Mail 1D:

| eed101djb@gmail.com |

2 ' Sh. NK \-r‘é‘rma, 'E_E_(D_}-_I_OZ ' Malviya ' N'é_géF hC, ‘ Office No.

: R.K. Puram AC Mob No. 9650094325 |
| £-Mail iD:

| eed102djb@gmail.com -

- = L SR T
3. | Sh. Neresh Kumar, EE (D)-103 | Ambedkar Nagar AC, | Office No. I

Greater Kailesh AC, | Mob Mo. 9650425566
‘ Kalkaji AC E-Mail Mo

eed103ajb@gmail.com I

I | = = = — e ==l ——
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This may be treated as most urgent please.

An early action in this matter is solicited.

Copy for information to: -
1. @ outh)
CE(GW)
3. All EEs (C)-10 te pursue

SUPERINTENDING ENGINEEER (C)-10

) W g N
SUPERINTENDING ENGINEER (C)-10
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DELHI JAL BOARD: GOVT. OF N.C.T. OF DELH!I

OFFICE SUPRE. ENGINEER (C)-10

ENGINEERS BHAWAN, 2FLOOR, ANDREWS GAN],

NEAR MOOLCHAND CROSSING, NEW DELHI 110049
Mail ID:- acem10.djb@gmail.com

No.DJB/SE(C)-10/2024/ b 1 Date: /5.11.2024

To

District Magistrate (South-East)

OLD GARGI COLLEGE BUILDING,
REHIND OF LSR COLLEGE,

LAJPAT NAGAR [V, NEW DELHI-110024

Subjecl: Agenda for Advisory Committee Meeting.

Pis findd cnclosed herewith the list of the borewells which has been voluntarily disclosed by the
apphicants As per the direction of Competent Authority the list of the borewells voluntarily disclosed
by the Competent Authority has to be placed before the Advisory Committee to take necessary

decision and action. The matter is being monitored by Hon'ble NGT.

‘ou are therefore requested to hold an Advisory Committee Meeting as early as possible please.

=

SUPERINTENDING ENGINEEER (C)-10

Copy for information to; -
1. CE (South)
2—T_LC(GW)
3. All EEs (C)-10 to pursue

,4 P

r ="}
SUPERINTENDING ENGINEEER (C)-10
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DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI

. OFFICE SUPRE. ENGINEER (C)-10

- ENGINEERS BHAWAN, 2+FLOOR, ANDREWS GANJ,

- NEAR MOOLCHAND CROSSING, NEW DELHI 110049
st Mail ID:- acem10.djb@gmail.com

No.DJB.’SE(C)—‘IszDZM_s"&O Date: % .11.2024

To

District Magistrate (South)
M.B. ROAD, SAKET,
NEW DELHI-110068.

Subject: Sealing of Illegal Borewells, in the matter of OA no, 639/2022 Pritpal Sharma
Vs. Govt. of NCT of Delhi and Ors.

Ref No- Hon'ble NGT (Principal Bench) Order, dated: 28.08.2024 (OA No. 639/2022) in the matter
of Pritpal Sharma Vs. Govt. of NCT of Delhi and Ors.

NDOH: 06.01.2025
Sir,

In the above matter Hon'ble NGT has directed to seal the remaining illegal borewells and to
file the Action Taken Report at least one week before the date of hearing i.e. 06.01,2025.

You are therefore requested to direct the concerned SDMs for convening a meeting of the
Jjoui leant with DJB Executive Engineers immediately to expedite the sealing of remaining illegal
borewells and also to reconcile the data of identified and sealed/closed/unsealed illegal borewells

The Executive Engineers concerned of our Circle are as under;

| S.No. | Name of Executive Engineer Area under their | Contact Details o
i s | ol jurisdiction —
| 3, Sh. R G Saraswat, EE (D)-101 | Jangpura AC, | Office No-
Kasturba Nagar AC Mob No. 9650290807,
Mail 1D:
eed101djb@gmail.com
|

| 2. Sh. N K Verma, EE (D)-102 Malviya Nagar AC, | Office No. :
|' R.K. Puram AC Mob No. 9650094325 !
E-Mail ID: |
| eed102djb@gmail.com l'
3. Sh. Naresh Kumar, EE (D)-103 | Ambedkar Nagar AC, | Office No. ﬁ'
I : Greater Kailesh AC, | Mob No. 9650425566
’ Kalkaji AC E-Mail ID:

i eed103djb@gmail.com .

. —  E— — e e _—
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I'his may be treated as most urgent please,

An early action in this matter is solicited.

Copy for information to: -
1. CE (South)
2 E(GW)
3. All EEs (C)-10 to pursue

SUPERINTENDING ENGINEEER (C)-10

SUPERINTENDI

-

<
e

'y
o gt

~—ee = /
NG ENGINEEER (C)-10
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Date .=l

Office of CE (Ground Water)

DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI

OFFICE SUPRE. ENGINEER (C)-10

ENGINEERS BHAWAN, 2¢FLOOR, ANDREWS GANJ,

NEAR MOOLCHAND CROSSING, NEW DELHI 110049
Mail 1D:- acem10.djbwgmail.com

No.DJBISE(C)-10/2024/ §q$— Date:fﬁ'.H.ZOZd

To

District Magistrate (South)
M.B ROAD, SAKET,
NEW DELHI-110068

Subject: Agenda for Advisory Committee Meeting.

Pls, find enclosed herewith the list of the borewells which has been voluntarily disclosed by the
applicants, As per the direction of Competent Authority the list of the borewells voluntariiy disclosed
by the Combetent Authority has to be placed before the Advisory Committee to take necessary

Soein and action The matter i1s baing monirared by Hon'ble NGT.

ror et et ce fequested to held an Advisory Committee Meeting as eatly as possibie olens. -

vt

SUPERINTENDING ENGINEEER (Cj-10

Coepy far mfarmation to: -
1, CEiASouth)

c/A GW)

A FFs (C)-10 16 pursue

B

V'\l‘— ) f\_‘" B . ."(
SUPERINTENDING ENGINEEEIT(C)-10
l.
/
/
[



216 Office of CE (Ground Water)

DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI

OFFICE SUPRE. ENGINEER (C)-10

ENGINEERS BHAWAN, 2¢¢FLOOR, ANDREWS GAN],

NEAR MOOLCHAND CROSSING, NEW DELHI 110049
Mail ID:- acem10.djb@gmail.com

No.DJBISE(C)-10/2024/ Gg:’. Date: [7.11.2024

To

District Magistrate (Central)
1.1, Padam Chand Marg, Daryaganj,
New Delhi, Delhi, 110002

Subject: Agenda for Advisory Committee Meeting.
Pls. find enclosed herewith the list of the borewells which has been voluntarily disclosed by the
apphcants. As per the direction of Competent Authority the list of the borewells voluntarily disclosed

by the Competent Authority has to be placed before the Advisory Committee to take necessary

decision and action. The matter is being monitored by Hon'ble NGT.

‘ou are therefore requested to hold an Advisory Committee Meeting as early as possible picasc.

e
T

SUPERINTENDING ENGINEEER (C)-10

Copy for information to: -

1. CE (South)
2 -(GW)
3. All EEs (C)-10 to pursue

27

I
|

u"(;_ ‘,I\__.-/L—-“‘/! I/.f—"’}
SUPERINTENDING ENGINI:. ER (€)-10

/

949



Office of CE (Ground Water)

elr Diary no. //5‘3 ..............
2 /1 /n .9
B0 (ot ST G et [ty
DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI
EXECUTIVE ENGINEER(D)-53, V-
ANDHA MUGHAL, PRATAP NAGAR, AR A hotssy
DELHI-110007.
No: DJB/EE(D)-53/2024-25/ ¢ %/ Dated: -22.11.2024

To

The SDM (Karol Bagh)
Jhandewalan Flatted Factory Complex,
Delhi -110055.

*

Sub: -Request for sealing of borewells of the Hotels/Guest Houses not

complied with the order of Hon’ble NGT dated 03.09.2024 and
22.10.2024.

The Hon'ble NGT has ruled in its order dated September 03, 2024 "Having regard to
the plea that such a sealing drive is impeding the operation of hotels/guest houses and also
considering the statement of the Counsel for the Applicant that they are ready to deposit the
environmental damage charges under the protest and comply with the requirement of law, by
way of an interim measure, we direct that if any hotel/guest house in question deposits the
environmental damage charges under protest. applies for permission, gives an undertaking to
comply with all norms and lo pay regular water charges, the concerned Authority will defer
the action of sealing of the borewells against that hotel/guest house till the next date of
hearing" and further extended the date upto 31.10.2024 as per order dated 22,10.2024.

A list of 21 hotels/guest houses received from DPCC who did not deposit imposed
EDC. As these hotels have not complied with the order of Hon’ble NGT. You are requested
to seal the borewell of these hotels on urgent basis.

A team from Delhi Jal Board has already nominated for the sealing drive vide order
No. DJB/EE(D)-53/2024-25/ 676 dated 22.11.2024 (copy attached).

sd/-
(S.K. SINGH)
EE(D)-053
Encl:
(i) List of 21 hotels received form DPCC
(1) Letter dated 22.11.2024
Copy to:
1. Secy.to CEO For kind information.
2.7 Chairmian, DPCC; GNCTD; SthrFloor; ISBT-Building——————— do-
Kashmere Gate, Delhi -110006
3. CEN(Water) -do-
4. CE(C&N) -do-
‘,5./‘ CE(GW) -do-
6. DM(Central), 14 Daryaganj, Delhi -110002 -do-
7. SE (M)-5 -do-
8. EE(RWH/GW)
9. Public Grievances officer, Varunalaya, DJB
10. ZE (M)-22/23
11. ZRO, Tibbiya Collage, Karol Bagh
12. Office copy
S.K. SINGH
N 4 ( )

9% EE(D)-053
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£ i DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI "L:;:r k-
g OFFICE OF T1HE CHIEF ENGINEER (GW) f
ROOM NO, 113, VARUNALAYA PH-TI, KAROL BAGIH, NEW DELII-05
NO. DIB/CE (GW)/2024/ | /4§ o 18] Dated: - 11.12.2024 -

Subject:- MOM of the online meeting chaired by CEO DJB in the matter of .‘
Hon'ble NGT in O.A. No. 639/2022 titled as “Pritpal Sharma Vs Govt. of NCT
of Delhi & Ors” and O.A. No.33/2022 titled as “Ganesh Prasad Vs Govt. of
NCT of Delhi & Ors.

The meeting was attended by following officers
1 CEO DJB
2 DMs/ their representatives
3. CEN(Water)

1. CE(GW)

P

In the meeting CEO DJB explained the seriousness of the court case and
raquested all the DMs to take following action on war footing:-

1. Closing / sealing of illegal bore wells already identified in the court case in
question on war footing before 25.12.2024 and accordingly submit the
status to DJB. The next date of hearing is 06.01.2025.

2. Initiate proceeding for the prosecution of the violators and submit status to
DJB.

N

All Concerned (Gajender Tomar)
Chief Engineer (GW)-

Copy to -

1. PAto CEO

2. SE(C)-8 (Sub Nodal Officer)
3. OIC

Chief En er (GW)

.+ Scanned with OKEN Scanner
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& DELHI JAL BOARD

=t

/ f\ ; ‘OFFICE OF THE SUPERINTENDING ENGINEER (C)-11
i

ROOM NO.102, OLD SHIV MANDIR MARG, @(@

= JAL SADAN, LAJPAT NAGAR, NEW DELHI-110024

B ST 7 Email : ace.m11.djb@gmail.com N

Dl Jal Boad i e
No.DJB/SE(C)-11/2024/ - /653 Dated: 12.12.2024
To, o e r)
The DM (South East) - X0 S
Old Gargi College Building, Diary INO. nbiecygasdels
24, National Park Rd, Lajpat Nagar IV, Date /6’/ /)—/ 252"{
New Delhi, Delhi 110024. )

Subject: - In the matter of Ganesh Prasad Vs Govt. of NCT of Delhi & Ors (M.A. No.
24/2023 In O.A No. 33/2022, I.A. No. 02/2024) & Pritpal Sharma Vs Govt. of NCT
of Delhi & Ors, O.A. No. 639/2022 (I.A. No. 293/2023).

Next Date of Hearing 06-01-2025

In the matter of above cited Court Case pénding in Hon'ble NGT, wherein it has been
directed to seal the remaining illegal bore wells and to file the Action Taken Report at least
Tweek before the date of hearing i.e. 06-01-2025.

Accordingly please find enclosed herewith list of illegal tube wells(unsealed) identified by
DJB(enclosed), which were already submitted to the office of DM (South-East) for taking
appropriate action as per notification dated 12" July, 2010 issued by the department of
Environment and Forest & Wild Life, Govt. NCT of Delhi. Any technical help if required will be

provided by concerned division of DJB. The contact detail of Executive Engineer In-charge is
mentioned below:- .

S. No. Name & Designation Area under Jurisdiction Mobile No. & Email ID
¢ 8 Sh. Manoj Kumar Badarpur(AC-53) & 9650200460
Sharma, EE (D)-113, Okhla (AC-54) eem53dib@gmail.com
DJB eemb54dib@gmail.com

This may be treated as MOST URGENT please; early action in this matter is solicited.

Encl:- List of i"egal Tube Wells (105 Nos.)

Sd/-
(Bhupesh Chandra Patel)
Superintending Engineer (C)-11

Copy to: -
L. CEQ. OB =« for kind information please.
2. CE(South) - -do- /
L3 CE(GW) - -do- ! ;
4. EE (D)-113 - to pursue and extend all possible support. Q“ 1{/ :
5. Master file szl

Superintendi ng‘Ei’[Qineer (C)-11
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a DELHI JAL BOARD

N OFFICE OF THE SUPERINTENDING ENGINEER (C)-11

/ \ ROOM NO.102, OLD SHIV MANDIR MARG, 7 (

== JAL SADAN, LAJPAT NAGAR, NEW DELHI-110024

= . Email : ace.m11.djb@gmail.com
) Email : ace.n .

Prelin Jad Dheasd il

No.DJB/SE(C)-11/2024/ -} 65% ' " Dated: 12.12.2024

To,

The DM (South East)

Old Gargi College Building,

24, National Park Rd, Lajpat Nagar IV,
New Delhi, Delhi 110024.

Subject: - In the matter of Ganesh Prasad Vs Govt. of NCT of Delhi & Ors (M.A. No.
24/2023 In O.A No. 33/2022, I.A. No. 02/2024) & Pritpal Sharma Vs Govt. of NCT
of Delhi & Ors, O.A. No. 639/2022 (I.A. No. 293/2023).

Next Date of Hearing 06-01-2025

In the matter of above cited Court Case pending in Hon'ble NGT, wherein it has been
directed to seal the remaining illegal bore wells and to file the Action Taken Report at least
1week before the date of hearing i.e. 06-01-2025. _

Accordingly please find enclosed herewith list of illegal tube wells(unsealed) identified by
DJB(enclosed), which were already submitted to the office of DM (South-East) for taking
appropriate action as per notification dated 12" July, 2010 issued by the department of
Environment and Forest & Wild Life, Govt. NCT of Delhi. Any technical help if required will be
provided by concerned division of DJB. The contact detail of Executive Engineer In-charge is
mentioned below:- :

S. No. Name & Designation Area under Jurisdiction Mobile No. & Email ID
1. | Sh. Manoj Kumar Badarpur(AC-53) & 9650200460
Sharma, EE (D)-113, Okhla (AC-54) eem53dib@gmail.com
DJB eemb54dib@gmail.com

This may be treated as MOST URGENT please; early action in this matter is solicited.

Encl:- List of illegal Tube Wells (105 Nos.)

Sd/-
(Bhupesh Chandra Patel)
Superintending Engineer (C)-11

Copy to: - a0
1. CEO,DJB - for kind information please.
127 CE(South)
3. CE(GW)
4. EE (D)-113
5. Master file

L}

-do-

1)

to pursue and extend all possible support. i -~
. M

Superintending*Eii/gineer (C)-11

oFFICR OF CL (Souts

’:\ attﬂfg ¢
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221 JERICE OF CE

Dm G s o wene oSSR
8 \“-T"r'a?"'l
DELHI JAL BOARD: GOVT. OF N.C.T OF DELHI
OFFICE OF THE EXECUTIVE ENGINEER(D) - 102,
SECTOR - 7, R. K. PURAM, NEW DELHI - 110022.
No. DJB/EE(D)-102/2024/65q Dated: 12.12.2024

To

District Magistrate (New Delhi)
Govt. of NCT of Delhi

12/1 Jam Nagar House,
Shahjahan Road

New Delhi-110011

Subject: - Sealing of illegal bore running in AC-44 R.K. Puram
Constituency.

Please find enclosed the list of illegal bores received in this office. The
list is forwarded to check and take further action in this matter for bore
wells under R.K. Puram Constituency.

Enclosure: - As above

Sd/-
EXECUTIVE ENGINEER(D)-102

Copy to: -

vt CE(South): for kind information
2. SE(C)-10: for kind information
3. ZE-I
4. JE: - to pursue
B

Office copy \./L,—'
A

<
EXECUTIVE ENGINEER(D)-102
Executive Engineer (D)-102

Delhi Jal Board, Govt of NCT of Dehli
Sector -7, RK. Puram, New Delhi-110022
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S‘o; 3
F umm

DELHI JAL BOARD: GOVT. OF N.C.T OF DELHI ::7 o
OFFICE OF THE EXECUTIVE ENGINEER(D) - 102, -
SECTOR - 7, R. K. PURAM, NEW DELHI — 110022,

No. DJB/EE(D)-102/2024/£2 2, Dated: 12.12.2024

To,

DM (South)

M.B Road, Saket,
New Delhi- 110068

Subject: - Sealing of illegal bore running in AC-43 Malviya Nagar
Constituency.

Please find enclosed the list of illegal bores received in this office. The
list is forwarded to check and take further action in this matter for bore
wells under Malviya Nagar Constituency.

Enclosure: - As above

Sd/-
EXECUTIVE ENGINEER(D)-102

Copy to: -

Lt~ CE(South): for kind information
2. SE(C)-10: for kind information
. ZE=]

3
4. JE: - to pursue
5. Office copy ,3)\.4/
4
EXECUTIVE ENGINEER(D)-102

Executive Engineer (D)-102
Delhi Jal Board, Govt of NCT of Dehli
Sector -7, R.K. Puram, New Delhi-110022
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DELH!I JAL BOARD
OFFICE OF THE SUPERINTENDING ENGINEER (C)-11

ROOM NO.102, O1 D SHIV MANDIR MARG, 4
R JAL SADAN, LAJPAT NAGAR, NEW DELLI-110024
'i'-’.:.r;:':? Email © ace.m11.dib@gmail.com r_ 2 5 W 78
No.DJB/SE(C)-11/2024/ - J450 J65) Dated: 12.12.2024

To,

The DM (South East)

Old Gargi College Building,

24, National Park Rd, Lajpat Nagar IV,
New Delhi, Delhi 110024,

Subject: - In the matter of Ganesh Prasad Vs Govt. of NCT of Delhi & Ors (M.A. No.
24/2023 In O.A No. 33/2022, I.A. No. 02/2024) & Pritpal Sharma Vs Govt. of NCT
of Delhi & Ors, O.A. No. 639/2022 (I.A. No. 293/2023).

Next Date of Hearing 06-01-2025

In the matter of above cited Court Case pending in Hon'ble NGT, wherein it has been
directed to seal the remaining illegal bore wells and to file the Action Taken Report at least
1week before the date of hearing i.e. 06-01-2025.

Accordingly please find enclosed herewith list of illegal tube wells(unsealed) identified by
DJB(enclosed), which were already submitted to the office of DM (South-East) for taking
appropriate action as per notification dated 12" July, 2010 issued by the department of
Environment and Forest & Wild Life, Govt. NCT of Delhi. Any technical help if required will be
provided by concerned division of DJB. The contact detail of Executive Engineer In-charge is
mentioned below:-

'S.No. [ Name & Designation | Area under Jurisdiction Mobile No. & Email ID
y i Sh. Manoj Kumar Badarpur(AC-53) & 9650200460
Sharma, EE (D)-113, Okhla (AC-54) eemb53dib@gmail.com
DJB . eemb4dib@gmail.com

This may be treated as MOST URGENT please; early action in this matter is solicited.

Encl:- List of illegal Tube Wells (105 Nos.)

Sd/-

(Bhupesh Chandra Patel)
Superintending Engineer (C)-11

Copy to: -
1. CEO,DJB - for kind information please.
2. CE(South) - -do- |
3. CE(GW) " el
4._EE(D)-113 - to pursue and extend all possible support. K ¢
. Master file P

i
Superintending Engineer (C)-11
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List of illegal bore wells surveyed/ unsealed in S-East Distt.

957

§No. | S ':;:: as (EE Concerned Location Nok. o (Borasticr | Meth4a
original Tubowslls | o mmerial i
list
185 EE (D)-113 Sh. Lokesh, Rfo 54/7/3, Shakti Vihar, Badarpur 1 Domestic
186 EE (D)-113 Sml. Ramwati Devi. Rfo 9/7/3, Shakti Vihar, Badarpur 1 Domestic
187 EE (D)-113 Sh. Nawab Singh Verma, R/o A-28/7/3, Shakti Vihar , Badarpur 1 Domeastic
188 EE (D)-113 Sh. Nanda Sharma, R/o 5/1, Shakti Vihar, Badarpur 1 Daomestic
189 EE (D)-113 Sh. Radhye Shyam Yadav, R/oc A-394/6. Shakli Vihar,, Badarpur 1 Domestic
6 180 EE (D}-113 Sh. Yogender Mehlo, Rio A-2/5, Shakli Vihar, Badarpur 1 Domestic =
7 191 EE (D)-113 Sh. Jay Parkash, R/o A-15/5/3, Shakti Vihar, Badarpur 1 Domestic
8 192 EE (0)-113 Sh. Sudesh Upadhya, R/o 30/7/3. Shakli Viinar, Badarpur 1 Domestic
2 193 EE {D)-113 Sh. Bindumit Ram, R/o 41/7/3, Shakti Viihar, Badarpur 1 Domestic
10 194 EE (D)-113 Sh. Hari Singh, R/o 26/7/3, Shakli Vihar, Badarpur 1 Domestic
11 195 EE (D}-113 Sh. Guru Charan, R/o 211/7/2, Shakli Vihar, Badarpur 1 Domestic
12 196 EE (D)-113 smt Bimla Devi Meena, Rio 338/7/3, Shakti Vihar.. Badarpur 1 Domestic
13 187 EE (D)-113 Sh. Govind Singh, Rlo A-205/6, Shakii Vihar, Badarpur 1 Domestic
4 198 EE (D)-113 5ml. Sheela Devi, R/o A-3/5/5, Shakti Vihar, Badarpur 1 Domestic
18 19¢ EE (D)-113 5h. Ranjeel Singh Chauhan, R/o 22/7/3, Shakli Vihar., Badarpur 1 Domestic
16 200 EE (D)-113 Smi. Phoolwali Meena, R/o 285/7/3316, Shakti Vihar, Badarpur 1 '_Domestfc j
17 201 |EE(D)-113  |Sh Lokesh, R/o 54/7, Shakti Vihar, Badarpur 1 Domestic ! I
18 202 EE (11)-113 Sh. Manoj Kumar Jha, R/o A-187/514, Shakti Vihar,, Badarpur 1 Domestic ]
|
19 203 EE (D)-113 Sh. Santu Dass, Rfo 251/7/6, Shakti Vihar, Badarpur 1 Domestic !'
20 204 EE (D}-113 Smi. Rekha Soni, Rio 108/7, Shakli Vihar, Badarpur 1 Domestic
21 205  |EE (D)-113  |Smt Usha Sharma,R/o E-139, Prince Colony., Badarpur 1 Domaestic
22 208 EE (D)-113 Sh. Jagdish, Rfo E-22, Prince Colony., Badarpur 1 Domestic
|[_ 23 207 EE (D)-113 Sh. Raj Kumar, Rfo E-182, Prince Colony., Badarpur 1 Domeastic
I 24 208 EE (D)-113 Sh. Om Parkash, Rio 126/3, Prince Colony, Badarpur 1 Domestic
I 25 209 IEE (D)}-113 Sh. Shamdev Sharma, R/o D-104, Prince Colony, Badarpur 1 Domestic
L 26 I 210 EE (D)-113 Sh, Mukand Murari, Rio D-29/3, Prince Colony, Badarpur 1 Damestic
L 27 ’ 211 EE (0)-113  [Smt. Amila Pathak, R/o E-1/2, Prince Colony, Badarpur 1 Domestic
[ 28 J 212 EE (D)-113 Sh. Gajender Singh, R/o E-149, Prince Colony, Badarpur 1 Domestic
’ 29 ] 213 [EE(D)-113  [Sh. Umesh Shahu, Rio E-115, Prince Colony, Badarpur 1 Domestic
L 30 ] 214 JEE (D)-113 E Pyare Lal, Rlo E-140, Prince Colony, Badarpur 1 Domestic
[ 31 l 215 [EE (D)-113 I Phool Chand Yadav, Rio D-19, Prince Colony, Badarpur [ Domastic
L 32 J 216 I EE (D)-113 {srm. Dayawali Tyagl, Rlo E-116, Prince Colony, Badarpur i Domestic
L 33 } 217 IEE (D)-113 ]Sml Anita Devl, Rio E-59/5A, Prince Colony, Badarpur [ Domestic
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34 ;t?fts EE (D)-113 Sh. Vidhi Singh, R/o E-173, Prince Colony, Badarpur 1 ] Domestic %
\ | 1 Domestic |~
35 219 |EE (D)-113  |Sh. Sanjeev Kumar, R/o E-74, Prince Colony J
36 220 EE (D)-113 Sh. Satish Soni, R/o E-148, Prince Colony, Badarpur 1 ’ Domestic ——
37 221 |EE(D)-113 _ |Smt. Pinki Devi, Rfo D-88, Prince Colony, Badarpur 1 J Domestic |
38 222 EE (D)-113 Sh. Mohd. Mehrveen, R/o D-77, Prince Colony, Badarpur 1 Domestic
39 223 |EE(D)-113  |Sh. Sukhraj Bhardwaj, Rfo D-13, Prince Colony, Badarpur ! 1 ’ Domestic
40 224 |EE(D)-113  |Smt Sudha Devi, Rlo E-148, Prince Colony, Badarpur ! 1 [ Domestic ’_—_-
o 225 |EE (D)-113  |Smt Pushpa Devi, Rlo E-63, Jaitpur Extn, Part-l, Badarpur J 1 ' Bormestic ’ ——
42 226 |EE(D)113  [Sh, Mohd. Naseem, R/o E-26A, Jaitpur Exin, Part-l, Badarpur ’ i ) Darmestic l
43 227 |EE(D)-113  |Sh. Jasna Mandal, Rlo E-B3, Jaitpur Exin, Pari-|, Badarpur I 1 [ Domestic !
4 228 EE(D)-113 Smt. Pushpa Rani, R/o E-57/3, Jaitput Extn, Part-l, Badarpur ‘ 1 ] Domestic l
45 229 EE (D)-113  |Smt. Meera Devi, Rlo E-30/4, Jaitpur Extn, Part-l, Badarpur 1 l Dorastic }
46 230 EE (D)-113 Sh. Balbir Singh, Rfe E-101/7, Jaitpur Extn, part-|, Badarpur 1 ! Boraas !
47 231 EE (D)-113 Pawan Kumar Tiwari, R/o E-124, Jaitpur Extn, part-l, Badarpur 1 I Domestic /
48 232 EE (D)-113 Sh. Naveen Rai, R/o E-30 B, Jaitpur Extn, Part], Badarpur ] ' o=—— ’
49 233 EE (D}-113 Sh. Vipal Bhandari, R/o E-4BA, Jaitpur Extn, Part-l, Badarpur 1 l T—— }
50 234 EE (D)-113 Sh. Kirti Singh, Rfo E-124/9, Jaitpur Extn, Part-l, Badarpur 1 I T I
51 235 EE (D)-113 Sh Han Chand, Rio E-83, Jaitpur Extn, Par.], Badarpur i S !
52 236 |EE(D)-113  [Sh. Abdul Khalif, Ric R-126/10B, Jaitpur Extn, Pari-l, Badarpur 3 e
53 237 |EE(D)-113  |Sh. Birbal Ydav, R/o E-134B, Jaitpur Exin, Part-], Badarpur - " s
54 238 EE (D)-113 Smi. Joya Devi, Rfo E-126, Jaitpur Extn, Part-], Badarpur 1 -
55 239 EE (D)-113 Smt. Divsheri Devi, Rio E-125, Jaitpur Exin, Part, Badarpur Bt
56 240 EE (D)-113 Sh. Dilip Kumar Shahu, Rio F-22 Jaitpur Extn, Part-l, Badarpur et 4
Lm 241 [EE(D)-113  [Sh, Jama Tapan, Rio E-101, Jaltpur Extn, Part], Badarpur 1 e
58 242 EE (D)-113 Sh. Saheem Khalun, R/o -178/10, Jaitpur Extn, Part-|, Badarpur T g
59 243 |EE(D)-113  [Smt. Urmila Panday, R/o E-76, Jaitpur Extn. Pari-l, Badarpur 1 Y
60 244 EE(D)-113  [Sh Duruv Mishra, R/o E-79, Jaitpur Extn, Part-|, Badarpur 1 s
l ) 1 FE(DM113 (Sh. Dil Bhadur, Rio C-57/1, Sudharshan Park Meehtapur , Badarpur 1 Domestic
62 246 [EE (D)-113 gg‘gargzirta Gupta, Rlo 7, Main Road, Sudharshan Park, Meethapur, 1 Bomestic
63 247 EE (D)-113 Smt. Om Wati Devi, R/o 899/16, Lakhpat Colony Part-11, Badarpur 1 om———
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£E Concerned Tubewells |~ marial
per
orlginal
list T143/9, Lakhpat Colony Part-ll, Badarpur Domestic
~"%a 248 EE (D)-113 Smt. Suman Devl, R/o
~ - - = r ic
65 525 [EE(D)-113  |Sh. Jawarhar Lal Bihari, Rio 876/18, Lakhpal Colony Part-li, Badarpu Domest
f— i
66 350 |EE (D)-113 _ |Sh, Vinod Kumar, Rio 975/18, Lakhpal Colony Part-ll, Badarpur Domestic
67 251 EE (D)-113 |t Rekha Devi, Rio 909/18, Lakhpat Colony Part-Il, Badarpur Domestic
68 252 EE (D)-113 Sh. Balbir Singh, R/o 1000/18, Lakhpal Colony Part-ll, Badarpur Domestic
69 253 EE (D)-113 Sh. Man Singh, R/o 776/12, Lakhpal Colony Part-ll, Badarpur Domestic
70 254 EE (D)-113 \Sh. Sahid Khan, Rlo 27/4, Lakhpat Colony Part-Il, Badarpur Domestic
i 71 255 EE (D)-113 \Smt, Vimia Devi, Rio 152/2, Lakhpal Colony Pari-Il, Badarpur Domestic
‘7 72 256 EE (D)-113 \Sh. Anand Paul. Rio 1452, Lakhpat Colony Parl-ll, Badarpur Domestic
73 257 EE (D)-113 Sh. Lal Binari Singh, R/o 154/2, Lakhpat Colony Part-1i, Badarpur Domestic
74 258 EE (0)-113 Sh. Manavir Singh, Rlo B-21, Lakhpat Colony Part-Il, Badarpur Domestic
75 350 |EE (D)-113 _ |Sh. Satish, Rlo 268/1, Lakhpat Colony Part-If, Badarpur Domestic
\ 78 260 EE (D)-113 &h. Udayvir Singh, R/o 269/1, Lakhpat Colony Part-ll, Badarpur Domestic
\ 77 261 EE (D)-113 Sh, Lal ji Yadav, Rlo 725/1, Lakhpat Colony Part-il, Badarpur Domestic
‘ 78 262 EE (D)-113 Sh. Ram Parsad, Rfo 727/16, Lakhpat Colony Part-1l, Badarpur Domestic
\ 79 263 EE (D)-113 Sh. Ram Karan Yadav, R/o 726/16, Lakhpat Colony Pan-li, Badarpur Gomestic
\ 80 264 EE (D)-113 Sh, Akshye Kumar, Rlo 858/15, Lakhpat Colony Part-1l, Badarpur R —
L 81 265 EE (D)-113 Sh. Saroj Soni, Rfo 399/10, Lakhpat Colony Part-l, Badarpur o—
82 266 EE (D)-113 5h. Balbir Singh, R/o 284/5, Lakhpat Colony Part-1, Badarpur ' ye———
a3 287 EE (D)-113 Smi. Usha Devi, Rfo 424/11, Lakhpat Colony Part-1, Badarpur Dormachic
84 268 EE (D)-113 Smt. Sushma Saini, R/o 322/14, Lakhpat Colony Part-l, Badarpur Borhestic
85 269 EE (D)-113  |[Dmt. Geeta Devi, R/o 600B/12, Lakhpat Colony Part-|, Badarpur Bornestic
56 270 |EE (D)-113  |Smt. Sarojni Bhandar, R/o 394B/11, Lakhpat Golony Part-l, Badarpur e
W 271 |EE(D)-113 _ |SmL Kamiesh Sharma, Rio 493/13, Lakhpal Colony Part-1, Badarpur Bras
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- ealed in S-East YISt - _
List of illegal bore wells Surve ed/ uns Nos. ofI Domestic/ | Remarks
& No. | S.No.as |EE Concerned Location Tubewells | commerial 1
) per -
original 7 o oSS
liat TColany Part-|, Badarpur Domestic
B0 275 |EE(D)-113  |Sh Kusam Pal, Rio 262/6, Lakhpa o ———
ST Badarpur 1 Domestic
39 575 [EE(D)-113 |Sh. Madan Singh, R/o 209711, Lakhpat Colony Sa -
i Kkhpat Colony Part-l, Badarpur Remnsvc
90 274 EE (D}-113 Sml. Geela Devi, R/o 143/4, Lakhpa
1 Damestic
: -1, Badarpur
a1 775 [EE[D)113 |Gt Maena Kumarl, Rio 216/6, Lakhpat Colony i
1 Domestic |
3 darpur
7] 375 |EE(D)-173 |Sh Ram Ji Lal, Rio 501713, Lakhpat Colony Part h BER
1 Domestic | |
© ur
Y] 377 [EE(D)713 |5t Goela Rai, Rio 13/10, Lakhpat Colony Part- e
5 Lakhpat Colony Part-l, 1 Domestic
94 276 |EE(D)-113  |Sh. Saternder Singh Rawat, R/o 336/8, Lakhpat Coiony
Badaipur
z ur 1 Domestic
T3 575 [EE O1 113 |8h Anip Singh Rawal, Rlo 408/13A, Lakhpat Colony Part-, Badn l
96 280 EE (D)-113 Sh_Janak Dulan, Rlo A-12/10, Laknpat Colony Part-l, Badarpur 1 Domestic
‘ .
a7 281 |EE(D)-113 _|Smt Manju, Ric 182/9, Lakhpat Colony Part-l, Badarpur ¢ Domestic
% 285 |EE(D)-113 _ |Sh. Mandeep, H.No,92, Madanpur Khadar Dairy L i e
3 84 |EE(D)-113  |Dairy No. 98, Madanpur Khadar 1 Commercial
100 285 |EE(D)-113  |Dairy No. B4, Madanpur Khadar 1 Commercial
101 288 EE (D)-113 Behind Kalandi Kunj Metro Station in Kanchan Kunj along Nalla. 1 Commercial
102 287 EE (D}-113 Sh Dharmpal, Rlo G-22, Gali No.3, Aali Vihar Village. 1 Commercial
103 280 EE (D}-113 Sh Gowind, H.No. 1317-18, Madanpur Khadar, JJC Phase-lll 1 Commercial
104 289 EE (D) 113 H.No.-2262, Madanpur Khadar, JJC Phase-|li 1 Commercial
105 290  |EE(D)-113  [HNo.-449, M
D) 0.-448, Madanpur Khadar, JJC Phase-Ii ; e
Total 105
- — \“.‘
Qe

EE(D)-113
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DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI
OFFICE SUPRE. ENGINEER (C)-10

ENGINEERS BIHTAWAN, 2FLOOR, ANDREWS GAN],
NEAR MOOLCHAND CROSSING, NEW DELHI 110049

b e o Mail ID:- acem10.djb@gmail.com
No.DJB/SE(C)-10/2024/ 52§ Date: [ .12.2024

To

District Magistrate (South-East)

OLD GARGI COLLEGE BUILDING,
BEHIND OF LSR COLLEGE,

LAJPAT NAGAR IV, NEW DELHI-110024

Subject: Regarding Sealing of Illegal Borewells.

Ref No- Hon'ble NGT (Principal Bench) Order, dated: 28.08.2024 (OA No. 639/2022) in the matter
of Pritpal Sharma Vs. Govt. of NCT of Delhi and Ors.

NDOH: 06.01.2025
Sir,

Please find the enclosed list of Illegal boring complaints 2024. This has been inspected in
reference to the above-mentioned subject. It is requested to kindly give appropriate direction to
concerned for sealing of these un authorized borewells.

This may be treated as most urgent please.

An early action in this matter is solicited.

=2 .1

SUPERINTENDING ENGINEEER (C)-10

Copy for information to: -
~CE (South)
2 CE(GW)
3. All EEs (C)-10

ING ENG (C)-10

‘1“16!‘ OFS'%E_ SUPERINTE

961



299 Cffice of C~ (Ground Water)
Dale / 7/’1/2‘52{1
DELHI JAL BOARD, GOVT. OF NCT OF DELHI
OFFICE OF THE SUPERINTENDING ENGINEER (M)-5,
ROOM NO-312, VARUNALAYA PH-1, J HANDEWALAN,
NEW DELHI-110005

E-mail LD, acem5djb@gmail.com
No.DIB/SE (M)-5/2024 209§ Dated: |6lll)uzy

»* DM(New Delhi)
12/1, Jamnagar House, Shahjahan Road
New Delhi-110011

Subject: Sealing of Illegal Borewells, in the matter of OA no. 639/2022 Pritpal Sharma
Vs. Govt. of NCT of Delhi Ors.

Ref No- Hon’ble NGT (Principal Bench) Order, Dated: 28.08.2024 (OA No. 639/2022) in
matter of Pritpal Sharma Vs. Govt. on NCT of Delhi and Ors.

NDOH: 06.01.2025
Sir,

Please find enclosed herewith the list of the illegal borewells under SE(M)-5 Circle of DJB.
In the above matter, Hon’ble NGT has directed to seal the remaining illegal borewells and to file
the Action Taken Report at least one week before the date of hearing i.e. 06.01.2025.

You are therefore requested to direct the concerned SDMs for convening a meeting of the joint
team with DIB Executive Engineers immediately to expedite the sealing of remaining illegal
borewells and also to reconcile the data of identified and sealed/closed/unsealed/ illegal borewells
The Executive Engineers concerned of our Circle are as under

S.No | Name of Executive Area under their Contact details
Engineers jurisdiction
Iz Mohd, Idris Ali, EE(D)- | Sadar Bazar AC-19 Office no-
051 Mob no. 9810079759
[E-Mail ID:
, eedOSldil@g‘mail.com
2. Sh. Sawant Singh Chandni Chowk AC Office no-
EE(D)-052 Matia Mahal AC Mob no. 9650291067 .
3 E-Mail 1D; |
x eed052djb@gmail.com |
3. Sh. S\N. Parsad Ballimaran AC Office no-
EE(D)-053 Karol Bagh AC Mob no. 9650291221
Rajender Nagar AC E-Mail ID;
| ¢ed053djb@gmail.com }

This may be treated as most urgent please.

An early action in this matter is solicited,
b
Encl: As above ' (Priti Pant)
SE(M)-5
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Copy for kind information to: -

1. 8r.FS 10 CEQ
2. CEN(WS)
3. CE(C&N)
4 CE(GW)
5. EEs (D)- 051,052&053: to pursue

SE(M)-5
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C 3 DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI e~
k4 OFFICE OF THE CHIEF ENGINEER (GW)
ROOM NO. 113, VARUNALAYA PH-II, KAROL BAGH, NEW DELHI-05
E-mail: cegwdib@gmuil.com,
NO. DIB/CE (GW)/2024/ / 308 /5 /3/0 Dated: - 26.12.2024

To,

The District Magistrate (South-West)
Old Terminal tax Building, Kapaskhera
New Delhi-110037

Subject:-  Matter of Hon'ble NGT in O.A. 639/2022 titled as "Pritpal Sharma
Vs Govt. of NCT of Delhi & Ors “ and O.A. No. 33/2022 titled as
"Ganesh Prasad Vs Govt. of NCT of Delhi Ors."

Sub Head: - Uploading of details on DJB website.

R/ SirlMadam,

In reference to above referred subject, worthy Chief Secretary Delhi during
meeting dated 17.12.2024 directed to provide access of DJB website to all DMs for
uploading the relevant data on illegal borewells.

In compliance to above, the access to DJB website has been given to all DMs
with the request to upload the data by 26.12.24.

The information has not been uploaded yet.

You are humbly requested to upload the information on “Ground Water
Management” in DJB website at utmost priority i.e by 28.12.2024.

In case of any issue/guidance regarding uploading the information on DJB
website may please contact Sh. Sanjay (Programmer) mobile no. 9650104087.

This may be treated as most urgent.
g
(Gajendgr Tomar)
CE (GW)/ Nodal Officer

Copy to:-

1. PSto CEO

2. CEN (Water)
/C

CE (GW)/ Nodal Officer
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5 DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI .
- OFFICE OF THE CHIEF ENGINEER (GW)
ROOM NO. 113, VARUNALAYA PH-II, KAROL BAGH, NEW DELHI-05
E-mail: cegwdib@amail.com,
NO. DJB/CE (GW)/2024/ /3/] 76 [3/3 Dated: - 26.12.2024

To,

The District Magistrate (South-East)
Old Gargi College Building,

Amar Colony, Lajpat Nagar
Delhi-110024

Subject:-  Matter of Hon'ble NGT in O.A. 639/2022 titled as "Pritpal Sharma
Vs Govt. of NCT of Delhi & Ors “ and O.A. No. 33/2022 titled as
"Ganesh Prasad Vs Govt. of NCT of Delhi Ors."

Sub Head: - Uploading of details on DJB website.

R/ Sir/Madam,

In reference to above referred subject, worthy Chief Secretary Delhi during
ineeting dated 17.12.2024 directed to provide access of DJB website to all DMs for
uploading the relevant data on illegal borewells.

In compliance to above, the access to DJB website has been given to all DMs
with the request to upload the data by 26.12.24.

The information has not been uploaded yet.

You are humbly requested to upload the information on “Ground Water
Management” in DJB website at utmost priority i.e by 28.12.2024.

In case of any issue/guidance regarding uploading the information on DJB
website may please contact Sh. Sanjay (Programmer) mobile no. 9650104087.

CE (GW)/ Nodal Officer

Copy to:--

1. PSto CEO

2. CEN (Water)
~0I/C

CE{GW)/ Nodal Officer
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3 DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI -
-— OFFICE OF THE CHIEF ENGINEER (GW)
ROOM NO. 113, VARUNALAYA PH-II, KAROL BAGH, NEW DELHI-05
E-mail: cepwdib@amail com,
NO. DJB/CE (GW)/2024/ | 2.96 /v / 29) Dated: - 26.12.2024
To,

The District Magistrate (South)
M B Road Saket,
Delhi-110068

Subject:- Matter of Hon'ble NGT in O.A. 639/2022 titled as "Pritpal Sharma
Vs Govt. of NCT of Delhi & Ors “ and O.A. No. 33/2022 titled as
"Ganesh Prasad Vs Govt. of NCT of Delhi Ors."

Sub Head: - Uploading of details on DJB website.

R/ Sir/Madam,

In reference to above referred subject, worthy Chief Secretary Delhi during
meeting dated 17.12.2024 directed to provide access of DJB website to all DMs for
uploading the relevant data on illegal borewells.

In compliance to above, the access to DJB website has been given to ail DMs
with the request to upload the data by 26.12.24.

The information has not been uploaded yet.

You are humbly requested to upload the information on “Ground Water
Management” in DJB website at utmost priority i.e by 28.12.2024.

in case of any issue/guidance regarding uploading the information on DJE
website may please contact Sh. Sanjay (Programmer) mobile no. 9650104037.

This may be treated as most urgent.

e

!
(Gajender Tomar)

CE (GW)/ Nodal Officer

Copy to:-
1. PS to CEO
<. CEN (Water)

360

CE{GW)/ Nodal Officer
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DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI G~
e OFFICE OF THE CHIEF ENGINEER (GW)
ROOM NO. 113, VARUNALAYA PH-II, KAROL BAGH, NEW DELHI-05
E-mail: ceowdib@gmail.com,
NO. DJB/CE (GW)/2024/ / 293 #0295, Dated: - 26.12.2024

To,

The District Magistrate (North)
G. T. Karnal Road,Alipur,
Delhi-110036

Subject:- Matter of Hon'ble NGT in O.A. 639/2022 titled as "Pritpal Sharma
Vs Govt. of NCT of Delhi & Ors “ and O.A. No. 33/2022 titled as
"Ganesh Prasad Vs Govt. of NCT of Delhi Ors.”

Sub Head: - Uploading of details on DJB website.

R/ Sir/Madam,

In reference to above referred subject, worthy Chief Secretary Delhi during
meeting dated 17.12.2024 directed to provide access of DJB website to all DMs for
uploading the relevant data on illegal borewells.

In compliance to above, the access to DJB website has been given to all DMs
with the request to upload the data by 26.12.24.

The information has not been uploaded yet.

You are humbly requestied to upload the information on “Ground Water
Management” in DJB website at utmost priority i.e by 28.12.2024.

In case of any issue/guidance regarding uploading the information on DJB
website may please contact Sh. Sanjay (Programmer) mobile no. 9650104087.

This may be treated as most urgent.
g LZ 2
(Gajender Tomar)

CE (GW)/ Nodal Officer

Copy to:-
1. PSto CEO

%N(Water)
~0IC

CE (GW)/ Noda| Officer
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N DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI b

. 2 OFFICE OF THE CHIEF ENGINEER (GW)
ROOM NO. 113, VARUNALAYA PH-II, KAROL BAGH, NEW DELHI-05
E-mail: cegwdib@gmail com,

NO. DIB/CE (GW)/2024/ / 295 0 / Q_c}g ) Dated:-26.12;2024

To,

The District Magistrate (West)
Plot No. 3, Shivaji Park, Raja Garden
New Delhi-110095

Subject:-  Matter of Hon'ble NGT in O.A. 639/2022 titled as "Pritpal Sharma
Vs Govt. of NCT of Delhi & Ors “ and O.A. No. 33/2022 titled as
"Ganesh Prasad Vs Govt. of NCT of Delhi Ors."

Sub Head: - Uploading of details on DJB website.

R/ Sir/lMadam,

In reference to above referred subject, worthy Chief Secretary Delhi during
meeting dated 17.12.2024 directed to provide access of DJB website to all DMs for
uploading the relevant data on illegal borewells.

In compliance to above, the access to DJB website has been given to all DMs
with the request to upload the data by 26.12.24.

The information has not been uploaded yet.

You are humbly requested to upload the information on “Ground Water
Management” in DJB website at utmost priority i.e by 28.12.2024.

In case of any issue/guidance regarding uploading the information on DJB
website may please contact Sh. Sanjay (Programmer) mobile no. 9650104087

This may be treated as most urgent.
</
(Gajender Tomar)

CE (GW)/ Nodal Officer

Copy to:-

1. PSto CEO

2. CEN (Water)
/C

CE (GW)AINodai Officer
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& DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI =
-—r OFFICE OF THE CHIEF ENGINEER (GW)
ROOM NO. 113, VARUNALAYA PH-II, KAROL BAGH, NEW DELHI-05
E-mail: cepwdib@gmail.com,
NO. DJB/CE (GW)/2024/ /2. 97 Fo (3¢ | Dated: - 26.12.2024

To,

The District Magistrate (East)
L.M Bandh, Shastri Nagar,
Delhi-110031

Subject:- Matter of Hon'ble NGT in O.A. 639/2022 titled as "Pritpal Sharma
Vs Govt. of NCT of Delhi & Ors “ and O.A. No. 33/2022 titled as
"Ganesh Prasad Vs Govt. of NCT of Delhi Ors."

Sub Head: - Uploading of details on DJB website.

R/ SirlMadam,

In reference to above referred subject, worthy Chief Secretary Delhi during
meeting dated 17.12.2024 directed to provide access of DJB website to all DMs for
uploading the relevant data on illegal borewells.

In compliance to above, the access to DJB website has been given to all DMs
with the request to upload the data by 26.12.24.

The information has not been uploaded yet.

You are humbly requested to upload the information on “Ground Water
Management” in DJB website at utmost priority i.e by 28.12.2024.

In case of any issue/guidance regarding uploading the information on DJB
website may please contact Sh. Sanjay (Programmer) mobile no. 9650104087.

This may be treated as most urgent.

(Gajender Tomar)
CE (GW)/ Nodal Officer

Copy to:-

1. PS 1o CEQ
2. CEN (Water)
3.0/C

CE (GW | Officer

69
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£ 3 DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI o~
= OFFICE OF THE CHIEF ENGINEER (GW)
ROOM NO. 113, VARUNALAYA PH-II, KAROL BAGH, NEW DELHI-05
E-mail: ceewdib@gmail.com,
NO. DJB/CE (GW)/2024/ [ 362 #o(3c1y Dated: - 26.12.2024
To,

The District Magistrate (North-East)
Office complex Nand Nagari,
Delhi-110095

Subject:- Matter of Hon'ble NGT in O.A. 639/2022 titled as "Pritpal Sharma
Vs Govt. of NCT of Delhi & Ors * and O.A. No. 33/2022 titled as
"Ganesh Prasad Vs Govt. of NCT of Delhi Ors.”

Sub Head: - Uploading of details on DJB website.

R/ Sir/lMadam,

In reference to above referred subject, worthy Chief Secretary Delhi during
meeting dated 17.12 2024 directed to provide access of DJB website to all DMs for
uploading the relevant data on illegal borewells.

In compliance to above, the access to DJB website has been given to all DMs
with the request to upload the data by 26.12.24.

The information has not been uploaded yet.

You are humbly requested to upload the information on “Ground Water
Management” in DJB website at utmost priority i.e by 28.12.2024.

In case of any issue/guidance regarding uploading the information on DJB
website may please contact Sh. Sanjay (Programmer) mobile no. 9650104087.

This may be treated as most urgent.
&)

(Gajender Tomar)
CE (GW)/ Nodal Officer

Copy to:-
1. PSto CEO

2. CEN (Water)
~OIC

CE (GW)/ Nodal Officer
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) DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI np~
k.4 OFFICE OF THE CHIEF ENGINEER (GW)
ROOM NO. 113, VARUNALAYA PH-II, KAROL BAGH, NEW DELHI-05
E-mail: copwdib@qmail.com,
NO. DJB/CE (GW)/2024/ /305 fo /307, Dated: - 26.12.2024

Ta,

The District Magistrate (North-West)
D. C. Office complex,Kanjhawala
New Delhi-110081

Subject:- Matter of Hon'ble NGT in O.A. 639/2022 titled as "Pritpal Sharma
Vs Govt. of NCT of Delhi & Ors “ and O.A. No. 33/2022 titled as
"Ganesh Prasad Vs Govt. of NCT of Delhi Ors."

Sub Head: - Uploading of details on DJB website.

R/ Sir/Madam,

In reference to above referred subject, worthy Chief Secretary Delhi during
meeting dated 17.12.2024 directed to provide access of DJB website to all DMs for
uploading the relevant data on illegal borewells.

In compliance to above, the access to DJB website has been given to all DMs
with the request to upload the data by 26.12.24.

The information has not been uploaded yet.

You are humbly requested to upload the information on “Ground Water
Management” in DJB website at utmost priority i.e by 28.12.2024.

In case of any issue/guidance regarding uploading the information on DJB
website may please contact Sh. Sanjay (Programmer) mobile no. 9650104087

This may be treated as most urgent.
(Gajender ’ZOmaf)

CE (GW)/ Nodal Officer

Copy to:-

1. PSto CEO

2. CEN (Water)
~0IC

CE (GW)/\Nodal Officer
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(3 DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI =
k4 OFFICE OF THE CHIEF ENGINEER (GW)
ROOM NO. 113, VARUNALAYA PH-II, KAROL BAGH, NEW DELHI-05
E-mail: ceswdib@gmail com, .
NO. DJB/CE (GW)/2024/ /3] [p [B3]€ . Dated: - 26.12.2024

To

1

The District Magistrate (Shahdara)
Office complex Nand Nagari,
Delhi-110095

Subject:-  Matter of Hon'ble NGT in O.A. 639/2022 titled as "Pritpal Sharma
Vs Govt. of NCT of Delhi & Ors “ and O.A. No. 33/2022 titled as
"Ganesh Prasad Vs Govt. of NCT of Delhi Ors."

Sub Head: - Uploading of details on DJB website.

R/ Sir/Madam,

In reference to above referred subject, worthy Chief Secretary Delhi during
meeting dated 17.12.2024 directed to provide access of DJB website to all DMs for
uploading the relevant data on illegal borewells.

In compliance to above, the access to DJB website has been given to all DMs
with the request to upload the data by 26.12.24.

The information has not been uploaded yet.

You are humbly requested to upload the information on “Ground Water
Management” in DJB website at utmost priority i.e by 28.12.2024.

In case of any issue/guidance regarding uploading the information on DJB
website may please contact Sh. Sanjay (Programmer) mobile no. 9650104087.

This may be treated as most urgent.

)
(Gajender Tomar)
CE (GW)/ Nodal Officer

Copy to:-
1. PSto CEO

2. CEN (Water)
~0IC

CE (GW)/ Nodal Officer
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) DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI =
b, OFFICE OF THE CHIEF ENGINEER (GW) ;
ROOM NO. 113, VARUNALAYA PH-II, KAROL BAGH, NEW DELHI-05
E-mail: ceowdibh@omail.com,
NO. DIB/CE (GW)/2024/ /3/7 +0 3[9 - Dated: - 26.12.2024

To,
The District Magistrate (Central)

14, Daryaganj,
New Delhi-110002

Subject:-  Matter of Hon'ble NGT in O.A. 639/2022 titled as "Pritpal Sharma
Vs Govt. of NCT of Delhi & Ors “ and O.A. No. 33/2022 titled as
"Ganesh Prasad Vs Govt. of NCT of Delhi Ors."

Sub Head: - Uploading of details on DJB website.

R/ SirfMadam,

In reference to above referred subject, worthy Chief Secretary Delhi during
meeting dated 17.12.2024 directed to provide access of DJB website to all DMs for
uploading the relevant data on illegal borewells.

In compliance to above, the access to DJB website has been given to all DMs
with the request to upload the data by 26.12.24. '

The information has not been uploaded yet.

You are humbly requested to upload the information on “Ground Water
Management” in DJB website at utmost priority i.e by 28.12.2024.

In case of any issue/guidance regarding uploading the information on DJB
website may please contact Sh. Sanjay (Programmer) mobile no. 9650104087.

This may be treated as most urgent.
dl
(Gajender Tomar)

CE (GW)/ Nodal Officer

Copy to:-

1. PS to CEO
2. CEN (Water)
3.0/C

CE (GW)/ Nodal Officer
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(] DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI e

= OFFICE OF THE CHIEF ENGINEER (GW)
ROOM NO. 113, VARUNALAYA PH-II, KAROL BAGH, NEW DELHI-05
E-mail: ceswdib@amail.com,

NO. DJB/CE (GW)/2024/ /320 }0 /32 2. Dated: - 26.12.2024
To,

The District Magistrate (New Delhi District)
Jam Nagar House, Shahjahan Road,
Delhi-110011

Subject:-  Matter of Hon'ble NGT in O.A. 639/2022 titled as "Pritpal Sharma
Vs Govt. of NCT of Delhi & Ors “ and O.A. No. 33/2022 titled as
"Ganesh Prasad Vs Govt. of NCT of Delhi Ors."

Sub Head: - Uploading of details on DJB website.

R/ Sir/Madam,

In reference to above referred subject, worthy Chief Secretary Delhi during
meeting dated 17.12.2024 directed to provide access of DJB website to all DMs for
uploading the relevant data on illegal borewells.

In compliance to above, the access to DJB website has been given to all DMs
with the request to upload the data by 26.12.24.

The information has not been uploaded yet.

You are humbly requested to upload the information on “Ground Water
Management” in DJB website at utmost priority i.e by 28.12.2024.

In case of any issue/guidance regarding uploading the information on DJB
website may please contact Sh. Sanjay (Programmer) mobile no. 9650104087.

This may be treated as most urgent.

(Gajender Tomar)
CE (GW)/ Nodal Officer

Copy to:-

1. PS to CEO
2. CEN (Water)
3. 0/IC

CE (GW)/ Wodal Office.r




— s

|
|

(2 Sh. Satyaveer Singh

242

DELHI JAL BOARD' GOVT OF N C T OF DELHI
OFFICE OF THE SUPERTINDING ENGINEER (C)-6
MU-BLOCK, PITAMPURA, DELHI-110034

No. DJB/SE(C)-6/2024-2025, 98U 4o prq} Dated: | ]ol Izt&y‘

To,

District Magistrate(NW)
Kanjahwala, New Delhi-110081

Subject Regarding Sealing of illegal Borewells

Ref No. — Hon'ble NGT (Principal Bench) MA No. 24 /023 in OA no. 33/2022) in the matter of
Ganesh Prasad Vs Govt of NCT of Delhi and others

Madam,

As your kind self i1s aware about the order of Hon'ble NGT in the case No Ma No
24/2023 in oniginal application no. 33/2022, regarding sealing of illegal borewells A joint
team of Executive Engineers DJB and SDMs have been already constituted vide letter No.
DJB/ Addl. CEO/NGT/2024/3111 dated 24 01.24 issued by Addl. CEQ,DJB, wherein it was
also requested to monitor the functioning of joint teams and submit monthly status in the
above matter |t was also requested to convene a meeting of the joint teams at the earliest
for expediting the sealing of illegal borewells identified The detall of concerned Executive
Engineers and Assistant Engineers of this circle is as under -

. SNo _ Name of Executive Engineer . Name of Assistant Engineer
1 Sh Chander Prakash Sh. Rakesh Dahiya, Mobile- 9981996289 |
Mobile no-8650291485 AC-14, Shalimar Bagh Constituency
dibeed061@agmail com AC-15, Shakurbasti Constituency

EE(M)14 &15 (AC-14 Shalimar Bagh
& AC-15 Shakurbasti) e e
3 Sh. Pawan Kumar 9650308866,
Mobile no- 9911903385, AC-18, (Trni Nagar Constituency)
dibeemi16iamail com ‘
_ | EE(M)-16 (Tri Nagar Constituency) | '

'3 | Sh. P KVerma, Sh. Vivek Kumar 9650094251 1
| Mobile no-9650291135 AC-17, (Wazirpur Constituency)

EE (M)-17 (Wazirpur Constituency)
J eem17dib@gmail.com i - ]

In view of the above you are humbly requested to direct the concerned SDMs to
expedite sealing of Illegal borewells and to update the details on the on DJB website RWH-
Ground Water Management. The Direct URL path of tne Link is as below -

hitps.//docs qoodle com/document/d/1m4WsqgaTBZZbUk7ZQOVLecdpgnfWC7feGJ8knIqkK

6WY/edit?tab=t.0

\e
The list of identified/sealing of borewell and VOS is also given thereineRWH-Groung

Water Management on DJB Website

: (Muke gtmdal)
Superintending Engineer (C)-6

gl
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Copy to’

1

o b WN

Addl. CEO for kind information

CEN{W) for kind information

CE(GW) for kind information

SE (M)-3 (Nodal Officer District North West) z St 1) -4

All EEs under (C )-6 for immediate necessary action and coordinate with the
concerned SDM for expediting the sealing of illegal borewells.

OICopy

(MuK8sh Jindal)
Superintending Engineer (C)-6
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UL AL BORRD GOV, OF HCT OF DELH) %
CHFICL OF THI ADDITIONAL CEO
VARUNALAYA PHAST L - FARO BAGH MEY/ DELHI-lIOOOS

|
e Py [ Room o 171, L-mal addicra ¢)nfmiar
i

VL SN NG N IZ02a0 2111
OHOER
DursLance of the Hontble HGT orders 1o tne mattes of Caresh crasad Yz Goe ¢ WIT 2¢
& O, [allowing joinl teams are conslituted for seahing off dlegai bore wails o their 31238
Ditnict Magistrates are requested to raonitor the functioning of j2'nt 1ezms anc Sl e
o osarc e abiove matler to the undersigned

DISTRICT- NORTH

Oistrlet Maglstrate, (Morth) Superintending Engineer

st vash Choudhary, IAS Sh Pawsn Sha2rma (Aobis Ho-9650200144) .
Linal denorth@q g in | '

sUM-Model Town :

31 Gagandeep

E..r'ugh
Lus0291378)
“p smtncorcernea ALJJE & Preld Stafl

To W,

DISTRICT- HORTH-WEST _
Superintending Engineer
Sh. Sukh Pal Singh (IMob:la Ho-8550251055)

| Cistrict Magistrate
y S=bita Anandg, IAS

nsd| denw@nicin)

vranish Chandra Verma

£.ccutive Engineer
"+ ihs kumar Chauhan
£550291446)

s grg atnconcerned AE/IE &

e ———— Y

| Team-2

| SOM-Kanjhawala

' Sh Ananth Dwived:
|

Executive Engineer
Sh, Harish Chander
[9650094544)

) Along with conzerned AE/JE &
Field Staff

Team-3
| SDM-52rasweti Vinar
| Sh. M. Bharani

Executive Englneer
Sh. Sandeep Sharma
(9650291033)

| Along with concerned AE/IE &
i Field Staff

|

il with Cumuzanng
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D!"TR!CT :OUTH EA ST

§i .-,«_«.J-'_..m,,r_v ‘ Sup-:rmlendrng Engmccr
AN $h S % Dahiya (Mobile Me- 3650791401
Ji) dpsereegelionienm) o g - e
teamd Team:2 Team-3
SUNY K3kl SDM-Delence Coony SOM-Sarita Vihar
G TRUNE SR K 4] Sh Gaurav Sale Sh Sarjay Jna
[l Fapt e e pot Faieruti=$ i.nﬁ'n':'("
LS SRy El NE o Mprnd Sn “Wdno, Yuemar Shatm
SUALLNG6) L (9650004325 19650200460
Jangwith concerneg AEJIE & | Along wilh corcerned AS/IE & Aong woth concerned AE/IE &
ko & SUELS Field Stalf F1e 35200
DISTR[CT- OUTH WEST_M_ ren o, PO S
Lot Mgt ate Supcrmtund-nr Engl"'f.‘t.'
dsisdy Sinphal IAS Sy Aon g Shgerny LS e (e 9550291 102
Ll deswiE@nig n | ! N . .
Igain-t Team:d Leam:3
SR Yapasherd SOM Baatgarh ‘ SOM-Oovaha
Ml AT Sh Fratees Pa Yooy, Sl W e Ahana
PR B Eargat sl o !|¢;“;,¢f¢,‘;“7w
s ah R ar S CEEN L IV TR AN A= R D Weem
1650105691) (9650291227) (965084 £667)

song wih congerncd ACJIE R CAlong wth cenrerned ARSI N
L S1all v Lield sl Fiehe Stat

e T -

A weth congerned AL B

_ DISTRICT-CENTRAL i R
Loatact Mgplstrate superintending Engineer
Jdbakar 1A Sho Pawan Kumar (MoRile Me-9650300144)
VLA ir(pnlf\l n-. m] ) )
Team ) Team:3 “;'fEG'ms R
i

SRA- Hoatlwall : SOM- Civil Lines | SDM Marol g-Tﬁh
oA and Rana E My MAeny Tyani Sh. Shakl Bnr\gcr

reulive Engineer | Execut]ye Enpineer | Exceutive Engincer

angu et ol [ Sh Kt Bhysnan t Sh § & Singh
9A507491203) (9650291214, | (9650291378}

" iy i with concerned Al JIE & Along with concerned AE/)E & " Along with concerned AE/IT &

Dorld Saff Field Staft | Field Staff
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'rmCT WEST B
_________ i Jo Lildbol e sl i o e e e e
\Islnct Mg Isfratc T Supermtcndmg Engineer
Tt RinEy Sopn, IAS 7" Sh Daltir Singh (Mok Is *10-9650290773]
(ol gy st aie in) —- i o e L
tam-] Team-2 ' Team-3
SOM: Pated hagyr SDM- R3jaurn Garden . SDM-FPunja Bag”
M AQitys Sangolra [ Sh. Ashish Kumar ISk Arsirs Jarn
|
Lxecutive Engincer ' Executlve Engineer ‘ Executive Engineer
. Rakesh Caryg Mr, Ramesh Gupta §a Pl S2hgal
1310164554 (5650591577, . (9650280763j
g b ¢ tned AL/ & Nong v/ nceinee AZ/JE & | along with congermen AL/IE &
a1 ez St Fie'd StaHl
This Is lssued with the approval of CEQ, DJB
A4
&’JIVJJ'L/ .‘,-r"'-.
: {Cheshta Yadav) A l"\
Add|.CEOQ, DJB

CoQ )% vor kind information

PNV

e
PR e .""-f
fI = i
7
2 v
7 if’\/ | =
r\ L
P
14
] / 3
fit=
v "
¢ f_“

AN Qe ) IMUWS - fer kind inforimation,

r\&,"\f\'ﬂ /

Addl.CEO, DJB 14\0‘\

\l"1

Sennned vl CanSeunar
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7" 35T=, DELHIJALBOARD: GOVT. OF NCT OF DELHI =
' " OFFICE OF SE (C)-8 - _7'.g$
<) ‘A’ BUILDING, STAFF QUARTERS S T
b N o KAROL BAGH, NEW DELHI-110005
E-mail: acegwc8@gmail.com
No.DJB/ SE(C)-8/2024/, 397 # Y59 Date: 7 6 / /2 / 22
CIRCULAR

Subject: Advisory / General compliance conditions for seeking No Objection
Certificate (NOC) for ground water extraction in Delhi.

To have uniformity in regulation of ground water development and
management by all departments in Delhi for seeking No Objection Certificate
(NOC) for ground water extraction, the following is the Advisory:

I. Installation of digital water flow meter (conforming to BIS/ IS standards)
having telemetry system in the abstraction structure(s) shall be mandatory for
all users seeking No Objection Certificate and intimation regarding their
installation shall be communicated to the DJB within 30 days of grant of No

Objection Certificate.
II.  Proponents shall mandatorily get the water flow meter calibrated on from an

authorized agency once in a year.

III. Proponents shall install roof top rainwater harvesting & recharge systems in
the project area. Photograph along with exact coordinatés of the same shall
be submitted to DJB.

IV. Proponents shall pay Ground Water Abstraction/ Restoration Charges based
on quantum of ground water extraction as applicable.

V. Construction of purpose-built observation wells (piezometers) for ground
water level monitoring shall be mandatory. Water level data shall be made
available to DJB.

VI. Proponents shall monitor the quality of ground water from the abstraction
structure(s) once a year. Water samples from bore wells/ tube wells / dug
wells shall be collected during April/May every year and analyzed in NABL
accredited laboratories for busic parameters (cations and anions), heavy
metals, pesticides/organic compounds etc. Water quality data shall be made
available to DJB.

VII. Wherever feasivle, the requirement of water for greenbelt (horticulture) shall
be met from recycled/ treated waste water.


Krisna
Typewriter
E
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V
L 'In Case of change of ownership, new owner will have to apply for

Incorporation of necessary changes in the No Objection Certificate with -
documentary proof within 60 days of taking over possession of the premises,

IX.  The applicant shall also follow any new conditions that may be imposed in
future by the DJB/ Environment Department/CGWA/ Advisory Committee.

X. The Authority has the right to withdraw permission at any time in the vent of
violation of any of the conditions for grant of permission.

X1 Photograph along with geo-tagging of bore wells/ tube wells installed at site
shall be submitted to the DJB within 30 days of grant of No Objection
Certificate,

{This issue with the approval of the Competent Authority.
,cc,}!t':«
(H.K. Chawla)
SE(C)-8

All CEs (Maintenance)/CE (Proj.)-W-I

CE (WW)-1 & I/CE(SDW)

Copy to:

1. PSto CEO : for kind information, please

2. CEN(W) : -do-

3. CE (GW) : -do-

4. DD(PR) : -do-

5. EE(RWH)-I

6. Olc : f\/ 'f‘,b[l\\"uj’“
(H.K. Chawla)

SE(C)-8



